
pVi'-

^ isduHTY-FlRST REPORT
■  ■;

Lie ACCOUNTS COMMITTEE 
(1986-87)

(EIGHTH LOK SABHA)

rf‘ PLANNING PROCES3 AND MONITORING
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-INTRODUctION . 

. I. the Chairman of the Public Accounts Committee as authorised by 
the Committee do present on their behalf this Eighty-first Report on action 
taken by Government on the recommendations of the Plublic Accounts 
'C-ommittee contained in their :Hundred and Forty-first Report (Seventh 
-LokSabha) on Planning Process and Monitoring Mechanism w.r. tG 
Irrigation Projects. 

2. In their earlier Report the Committee had pointed out that one 
of the strategieslpriorities of the Sixth Five Year Plan in irrigation 
sector, had been the preparations of State-wise Master Plans and com-
pletion Of all investigations by 1989-90. However, not a single State 
had prepared such a plan pending completion of investigations needed 
therefore. ]n view of this, the CommiUee had desired that additional 
expert assistance of the Central Water CoDllDJssion should be provided 
to the tat~  In their action taken. reply, the Ministry of Water Re-
sources have stated that all the States were addressed in September, 1983 
but none of the States have so far furnished the requisite Master Plan. 
In this Report, the Committee have observed that State ·Governments 
have not reacted promptly to their suggestion and have failed to ap-
predate the urgent orderly and phased development of the pretious 
water resources and have urged Government of India to take up tlie 
matter at the highest JeveY with the States and render them all poflible 
a.o;sistance to expedite investigations and formulation of Master Plans by 
the end of SeventbFtve Year Plan. 

3. The Committee in their earlier Report had also pointed out that 
cost of ayacutdevelopm.ent was not being taken into account for asses-
Ring cost-benefit ratio. t.bou¢t a recommendation to this effect wu ma4e 
by the JrriC!'atioo Co;rnmission (1972). Pointin!! out that the ~t 
practice of imputing the net increase in yieId in Command Area to irri-
gation alone is incorrect. the Committee had desired that all inputs that 
go to increased yield e.g. agricultural research and extentioo. agricultural 
credit and ayncut develonment etc. should be taken into account on the 
cost side. It was also desired t.hat cost benefJt analvsi8 c:A projects sbould 
necessarily be preceded by socio-economic survcv of the Conunand Area. 
Tn their Action Taken Note the MInistry of Water Resolurces have 
dew1ed t'he measures s ~te  by the Committee and have stated that 
these n n~ of the Committee are beinlZ examined by the Mintortry and 
1ann n~ Commis..cnon in consultation with the States. In this context, 
the. Committee have pointed out that a Committee to e ~ the 
criteria was set. up in December. 1981 in pursuance of a recommendaticiD 
made by JrrigationCommission in 1972. There hal; aJreadv been serious 
delay' as the original recommendlttion io this re$t3.rd have been made by 
the Irrigation Commission as early as 1972. -Itis a matter for regret' 
that 50 important matter has been handled in so indiffermt and casaal 
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manner. In view Of it, the Committee a ~  urged the Government to 
see that the examination is completed expeditlously. 

4. In their earlier Report the Committee had specifically observed 
that they saw no reason why the big land owners 'Yho were th!l principal 
beneficiaries of the irrigation facility should contInue to be subsidised 
and de'ired that this matter should be thrashed OOt at the next Con-
ference of Chief Ministers so that the oft repeated exhortationl> of the 
plamlers were translated into action without further loss of time. In 
their Action Taken Note, the Government have merely stated _that the 
States have necessarily to raise the irrigation rates with a view to cover-
ing at least the working expenses and have not examined the aforesaid 
recommendations of the Committee relating to big land-owncrs. The 
Committee have observed that there is no justification for the big land-
owners, who are the principal beneficiaries, of the irrigation facilities, to 
continue to enjoy subsidised water rates. 

5. In this Report, the Committee have been also reiterated their 
QlUlier recommendations of setting up of monitoring cells in States for 
concurrent evaluation and monitoring the progress of various projects 
and control boards for all large inter-state  and state projects costing 
Rs. 50 crores and more. 

6. The Committee considered and adopted this Report at their 
l>itting held On 3 April, 1987. Minutes of the sittjng form Part U of the 
Report. 

7. For facility of reference and convenience, the recommendations 
and conclusions of the Committee have been printed in thick type in 
the body 0{ the Report. and hav. also been reproduced in a consolidated 
form in the Appendix to the Report. 

8. The Conunittee place on record tl1eir appreciation of the assistance 
rendered to them in the matter by the Office of the Comptroller and 
Auditor Genoral of India. 

NEW DBLHI; 

April 6, 1987 
CMllN 16, 1909-(S)-

E. A YY APU REDDY, 

Clwirman, 

Public ~ t  COIrimltlee. 



CHAPTER I 

REPORT 

This Report of the Committee deals with action taken by Government 
on the Cummittee's recommendationslobservations contained in their 
Hundred and Forty-First Report (Seventh Lok Sabha) on Planning Process 
and Monitoring Mechanism with reference to Irrigation projects. 

1.2 The Committee's 141st Report was presented to Lok Sabha on 
11 April, 1983 and contained 54 recommendations. Action Taken Notes 
have bt.t:n received in respect of all the recommendations I observations. 
The Action Taken Notes received from the Government have been 
categorised as follows : 

(i) Recommendations and observations that have been accepted 
by Government : 

2,4-7, 9-11, IS, 19-21, 24-26,28-31. 33, 35, 37, 
40-41, 46-48, 50-51. 53 and 54. 

(ii) Recommendations and observationS'· which the Committee tio 
not desire to pursue in the light of the replies received from 
Government : 

I, 8, 12, 14, 17-18, 22-23, 27, 42, 49 and 52. 

(iii) Ru:ommendations and observ3t.i.oIlS replic» to which have not 
been accepted by the Committee and which require reiteration: 
1, 3, 13, 32,  36, 38-39, 43, 44 and 45. 

(iv) Recommendations and observa:!Ons in respect qf which Govern-
ment have furnished in'tcrim replies . 

16 and 34. 

t.3 The Planning Commi ..... ion and Ministry' of Water Resources etc. 
were requested to furnish their Action Taken Notes on the reoommcndB-
tions :-"Dtained in the Report within six months of the presentation of the 
Repon i.e. b)' 10 October, 1983. The Action Taken Notes were, bowever, 
received during February-July, 1984. On perusal, it wa. .. found that in a 
number of ase!) where the Committee bad caDed for adIon on the part of 
Planning CoJllDlisrlon/Ministry of Water Resources in concert with the 
States, the former bad merely asked tile State§ to take necessary adIoa. 
ID some other cases, tile Pl.anWng Comwni&sioa. bad referred the Committee's 
recoR'meDdaIiODli to concemed Ministries for Dt'Ce.'lSury actloo. Thus. 
though ac.tJon had beeD Initiated, DO fiBaI/ COIKTete result had emerged. 
1berefore, Planniur o ss oo l l~t  of Water ReSlJl .. ces etc. were 
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adled In May 1985 to famish updated Actioa Taken Notes OR recollUDlllda-
don Nos. 3, 4, 13,  17,  18, 23-26, 31-35, 37, 41-47 ad Sl by 15 lillie, 
1985. The Committee regret  to bave to observe tbat npdated Action Takea 
Notes were furnished to them alter a considerable delay. While the ame 
were received from the Planning Commission in two lots in February-MardI, 
1986 the Ministry of Irrigation furnished the notes as late as December, 
1986. It is unfortunate that these recommendations were not ,"cn dae 
speedy attendOD that they deserved. nae Committee trust that elective 
suitable arrangements will be made to ensure that ~ Taken Notes. 08 
the Recommendations are sent promptly and withiD the prescribed tUDe-
limit. 

1.4 The Committee will now deal with the action taken by Government 
on some of their recommendations and observations. 

Irrigation PotentiaJ of the Country. 

(SL No. i-Paras 2.46-2.47) 

1.5 The Committee had referred to incorrect informat'ion furnished In 
Lok Sabha on 8 March, 1982 in reply to an Unstarrcd quc!.1ion and had 
ubserved as under: 

"In reply to nst~ Question No. 2419 given to the Lok Sabha 
on 8 March, 19'82 the Minister of Irrigation had confirmed that 
the target of providing irrigation to 5 million hectares during 
the period 19'15-76 tu 1978-79 had been fulfilled. From the 
statement appended to the reply the Committee find that the 
additional potential created during tbis period from major and 
medium irrigation sohemes was 4.78 millIon he"1ares from 
continuing schemes and 302 million bcctdJ"es, from new 
schemes, making a total of 5.082 million hectares. The Secre-
tary, Ministry of Irrigation however informed the Committee 
during evidence that the potential achieved in the 4 yean, 
1975-76 to 1978-79 was 4.356 million hectares. He admItted 
that 'there might have been some error in the reply given to 
Lok Sabha' In a further note on the subject the Ministry of 
Irrigation have stated : 

The error in the reply to the above unstarred question answered 
in Lok Sabha on ~ March, 1982 came to notice durin& the oral 
evidence before the Public Accounts Committee. On verifica-
tion it has been found that while giving the reply to the above 
question the figures of targets potential for the period 1975-76 
to 1978-79 had been fUlllished instead of the actual achieve-
ments. A correction statement is also being sent to the Lot 
Sabha Secretariat in this regard. On the basis of information 
available prima facie it is an error through oversight by the 
Officers who dealt with th<:: reply of the.-Parliament Question. 



The Committee view with serious concern that wrong information 
was supplied to the lP.rioie Minister and the same was gi.ven in 
a written reply to a question." inLok Sabha by the Minister of 
Irrigation. 1 be Committee would like the responsii)ility to be 
fixed for the serious mistake which would have gone 'unnoticed 
but for the cross-examination of the officiab by the Committee. 
The Committee would like to be a se~ of the action ta ~ 
in the matter as early as possible." 

1.6 In their Action Taken Note dated 30-1-1984, the Ministry of 
lrriaatiOll have intimated as under :  . 

"As reported to the Committee, the matter was investigated and 
it was found that due to an inadvertent error, the figures rc-
lating to target of potential were reported. as against tbe 
figures of potential created. Apart from forwarding a correc-
tion statement to the Lok Sabha Secretariat, a circular (copy 
enclosed) was also issued to all the officers of the Ministry 
directing tqem to take utmost care in preparing replies )() 
Parliament Questions and ensure that no errors occurred in 
the replies." . 

1.7 The Committee C8JII1Ot accept as satisfactory the explanation that 
IDcorrect figures were elven due to aD iDadvertadt error. . 'I1ae Commiftee 
bad III their earlier ~ o e at o  desired tllat raspoDSibilty be fixed 
for this serlom lapse which would have gone UIlDOticed but for tbe «:ross 
examinatioD of the officials by ~, Committee aDd had desired that the 
Committee would Uke to be apprised of the action taken in the matter. 
Despite this specific recommendation., the Ministry of Irrigation had dooe 
DOthiRg more than issue exhortatory instnu:tioliS' to 111 and sundry. The 
Committee consider that there has been gross neg6gence at -varioll<; levels, 
DId specific responSl'bility must be fixed at all these levels, for this serious 
lapse; neaJiJence and carelessness. Action taken sIlould be iDdmated to the 
Committee within a period of four months. 

Co.s't Over-run 

(SL No.3-Paras 2.49-l51) 

1.8 The Committee had referred to abnormal delays in the complotion 
of irrigation project and had observed as under : 

"The E:ommittee observe that out of a total of 205 major irrigation 
projects taken up since independence only 29 had been comp-
leted till the end of 1979-80. In regard to medium irrigation, 
the number of projects taken up was 916, Qf which only 469 
could be completed during this period. Even after making 
allowance for the normal gestation period of 10-12 years 
for major t'l'ojects the Committee find that at the comm:nce-
ment of the Sixth Five Yeat Plan, there were as many as 58 
projects started before 1969 that remained to be completed. 
Of these, 11 projects were carried over from the First Plan 
(1951-56), 13 from the Second Plan (1956-61), 24 from 

1 t ~  
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the Third Plan (1961-67) and. 10 projects o~ ,the Ann1J:a1 
Plans (1966-69). ~e Committee have b.een informed that 
out of 172 on-going major s e~es, 88 are likely ~o be. comp-
leted during the Sixth Plan whIle the rest 84 will spill over 
into the Seventh Plan.-

Admittedly not a single project in the irrigation, power or -flood-' 
- control sectors bas been completed within the time schedUle 

and within the estimates. From the details of cost of on-going 
major -irrigation schemes of the Sixth Pian (Appendix I), the 
Committee find that the latest cost estimate is of the order-of 
Rs. 11,680 crores i.e., an increase \1f 290 per cent _ over the 
original estimates of Rs. 4,025 crores, 31 of these projects have 
shown cost overruns of 500 per cent or more, 

The Committee consider this situation to be highly unsatisfactory, 
The Committee urge that topmost priority should be given 
during the Sixth Plan for schemes undertaken during first 
three plans and it should be ensured that these are completea 
without delay and without further cost escalation." 

1.9 In their Action Taken Note the Ministry of irrigation have observed 
8$ under : 

"The State Governments were a ss~  vide D.O. No. 215183-0. II 
dated 2-9-1983 in respect of major irrigation projects and No. 
215183-P. I1(B) dated ~1  in respect of medium projects 
lakep up prior, to 1969, requesting allocation of full require-
ment of funds for their completion during the Sixth Plan period 
itself. As per information available, out of 58 major projects 
brought to the notice of concerned State Governments, 26 
were completed during the Sixth Plan period. Further, out of 
17 medium projects brought to the notice of State Govern-
ments, 5 have been completed. The remaining major and 
medium projects have spilled over in to the' Seventh Plan 
Period. The strategy adopted for the Seventh Plan is to comp-
lete all the ongoing schemes, particularly those which are aL 
an advanced stage of completion." 

1.10 The C()mmittec note with concern that out of 58 major projects 
aDd 17 mcdimn projects brought to the notice of the concerned State 
Govemments, oilly 26. major and 5 mcd:wn were completed duringtbe 
Sbtb Plan period. The Committee cons:der the situation to. be . highly 
unsatisfactory and would like to be apprised of the progress ID the compte-
doD of the projects which had been s~te  e o~ 1969' and wbic:h remained 
to be completed on 31-3-1987. ' 

Preparation of State-wise Master  Plans 

,(So No. 13, Para 2.64) . 

1.11 One of the-strategieslpriorities of the Sixth Five Year Plan in 
irrigation sector had been preparation of State-wise Master Plans and· 
completion of all ~ est at ons by 1989-90. Emphasising the urgenCY of 
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Preparing such ~s, the Committee in Para 2.64 of their 141 Report 
had observed as under :  ' 

"One of the strategieslprioriti.es of the Sixth. Five Year Plan in 
the irrigation sector is preparation of. State-wise Master Plans 
and completion of all investigations by 1989-90. Not a sinale 
State has, however, been able to prepare such a plan pendina 
completion of investigation nee ~  therefor. The Committee 
trust that the State Gpyernments would' realise the desirability 
and the urgency of preparing such plans in the interest of 
orderly and phased development of the precious water re-
sources. The expert assistance of the Central Water Com-
mission should be made available to the States in this task 
in an increasing measure." 

1.12 In reply tqe Ministry of Water Resources in their Action Talcen 
Note have explained the· position as under : 

"A D.O. letter was sent on 7-9-1983 bv Cenkal Water Com-
mission from e ~  to all Irrigation Secretaries of 
the Stat.e Governments and to the Union Territories. Only 
8 out of 22 States acknowledged the receipt of the above 
mentioned D.O. but so far none of the States has furnished 
the requisit.e Master Plan in pursuance of the above mention-. 
ed D.O. The State of Mcghaiaya a~ informed that no irri-
gation scheme. has yet been commissioned in the State. Tbe 
State of Maharashtra has intimated that the basinwise revised 
Master Plans are under preparation. 

Earlier the Working Group for Sixth Plan had also suggested pre-
paration of Master Plan for irrigation development by the end 
of 1980 itself. The Working Group for VII Plan has suggest-
ed that a High Level Committee in Central Water Commis-
sion has to be formed to provide necessary expertise and 
advice, so that Master Plans of all the States become avana-
ble by the end of the Seventh Plan. ' 

In the meantime the National Water Development ~en  (NWDA) 
set up in July 1982, has undertaken ·water basin studies ot 
peninsular river basins, by takinl1; into consideration the 
Master Plan proposals and studies made by the State Govern-
ments. . . 

In the backJ!found note placed before the first meetin. of tho 
National Water Resources Council he'd in October J985 the 
importance of a tomprehensive Master Plan for each river 
basin to cover· the entire range of water use and mana,lle-
mont activities was duly st e~ e  ~ \Vas also ~ne a  
agreed to by most of the States. The National Water Policy 
document to be ptaced before the Council would fake due 
note of the need  for Master Plans for suitable incorpontion." , . 
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1.13 The CoDUDittee iu their earlier Report bad poiuted' out that one 
ot the -strategies/priorities of the Sixth Five ~a  Pian, in irrigation se o~  
\ad been the preparRUon of State-wise Master Plans and completion of ai' 
Investigations by 1989-90. However, not a' single State bad prepared such 
a plan pending completion of investigations needed therefor. In view of 
this, the Committee had desired that additional expert assistance. of the 
Central Water Commission should be made available to the States. De 
Ministry of Water Resources in their action taken reply have stated that 
iU InigRtion Secretaries of the States were addressed on '-9-1983 but none 
of the States have so far furnished the requisite Master Plan. The Meghalaya 
State has reported that DO irrigation scheme had yet been constructed in the 
State, while in Moitsl3shtra it was stated that ba!iinwise revised Master 
Plans were under preparation. The COJDJDlttee are constrained to observe 
that tbe State Governments have not reacted promptly to tbeir suggestion 
and have failed to appreciate the urgent necessity of preparing Mastft' Plans 
In the interest of orderly and phased development of the precious water 
resources and would urge Government of Indb, to take up the matter at the 
highest level with the States to expedite investigation.s and formulation of 
Master Plans. It is also pertinent to observe that the o ~ Group for 
Sixth Plan had suggested preparation of Master Plans for irrigation develop-
ment by the end of 1980. Subsequently, the Working Group for Seventh 
Plan hud also desireri that Master lan~ of an the States should be available 
by the end of the Seventh Plan. In this context, the Committee note that 
most of the States had generallyacc:epted the importance of a Comprehensive 
Ma.'iter Plan for each ri'ver-basin to cover the entire range of water use 
and management adivities in the. first meeting of the National Water 
Resources COIJllcll held in Oc10ber 1985. The Committee are unable 
to comprehend, . the reasons for not expediting the investigations and 
preparation of Master Plans. It is obvious that preparation of State-wise 
Master Plans would Dccelerate the orderly and phased development of water 
NSOurces. TIle Govenunent of India should render alI po8Slole aSQstance 
to dJ.e States in this regard to enable them to frame their ~st,  Plans 
at lea ~ by the end of the Seventh Five Year Plan. 

National Water Policy 

1.14 Emphasising the. need for enunciation of a well defined national 
water policy to pro'/ide for a balanced development of water resources 
and their utilisation in the larger national interest, the Committee in Paras 
'3.49 and 3.50 of their Origina'i Report had observed as follows : 

"The Second Irrigation Commission (1972) had expressed the view 
that while domestic requirements should have the highest 
priqrity for allocation of water followed by industry and then 
by irrigation. The Commission, however, felt that between 
irrigation and power generation, priority should be given to 
irrigation. It has been represe'nted to the Committee that 
"hyde! power generation often leads to wastage of water. 
Needs of cultivators for water and those of industries for 
power never match ........... In a single year Chambal Power 
House rele.ased water as much as one MAF (113rd of the 
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~  sto,toci water). carrying with it an irriaatioD potfa-
tial of 3 to 4 lakh acres. Marty reservoirs like Riband aro 
meant only for power generation and their releases even do 
not match with the irrigation needs down stream .... In hydel 
projects we lose precious water that would otherWise havo 
irrigated 1arge areas of land." The Committee have been 
infonned that though irrigation is accorded priority for use of 
~ a 1a le water, hyde1 power generation is equally important 
to meet the peak load demand of power system. "A happy 
blending of meeting the conflicting requirements of water for 

~at on and power .has to be evolved through system studies 
and the overall regulation plan so as to ~t atel  meet the 
needs of irrigation without undue wastage". 

While agreeing with the above approach enunciated by the Mini!i-
try of Irrigation, the Committee consider it extremely 
essential that a well defined national water policy is enunciat-
edso as to provide for a balanced devciopmentof the water 
rsources and their utilisation in the larger national interest. 
The Committee trust that the National Water Resources 
o n~ I proposed to be set up in pursuance of the recom-
mendation of the National Development Council would 
add'ress itself to this task as a first priority." 

1.15 RePlying to these o ~e at ons of the Committee, the Ministry of 
Water Resources in their Action Taken Note have stated as under : 

"Ministry of Water R,esources have constituted the National Water 
Resources Council on 26th March, 1983, under the Chairman-
ship of the Prime Minister, One of the functions of the Council 
is to lay down the National Water Policy and to review it from 
time to time. The first meeting of the National Water Resour-
ces Council was held in October 1985. The Council was un-
animous that water should be treated as a precious and scarce 
national resource and dea1t with as such, and that there was 
urFllt need for the fonnulation of a national policy with a 
view to ensuring an optimal use of the available water re-
sources in the overall national interest. Accordinllly, it \Vas 
decided to set up a JUOup under the Chairmanship of the 
Union Minister of Water Resources to prepare a national 
water policy document for consideration by the Council." . 

1.16 In tbeJr earlier IftOnUnendation the Committee had desired 
enJlddation of • weD thoughtout national water poley designed t. provide 
for a balanced development of water resources in the larger national Intere!lt 
and their utilisation for lrrieatloa SlId power generation. They ad alto 
Itoped tllal National Water Re!OlD'ces Coundl would fake this up M a ftnt 
'priority task •. The Committee note that National Water RII01II'CeI 
Comldl .. been amstftuted on 26 March t 983 under the Cltalnnamhfp 
of tile PrbJIe Mlntster. One of the functions of the COUDeII .. to !aT down 
file National Water Policy and to nvlew It from time to...... Rownw. 

~ 



8  ' 

til.' Con1m1«ee regret. to Dote that the first meeting ,)f the National Water 
ResolR'Ces Council was held only in October 1985, that Is 30 moDths after 
Its consdtution. ' 

Need tp make cost-benefit ratio more scientific 

(S. No. 36, Para 4.11 

1.17 In view of the fact that cost of ayacut development was not beina 
taken into account for assessing the cost-benefit ratio, the Committee in 
their ea 1 e~ report had emphasised that while computing cost-benefit ~t o  

aU inputs on cost side should ,be taken into account that bring increase in 
the yield as under : ' 

'. , 

"The Committee understand that the cost of ayacut development' 
is not being 'taken into ac;count for assessing the cost benefit 
ratio though a recommendation to this effect was made by 
the Irrigation Commission (1972). A Committee to review 
the criteria adopted for determining the costs and benefits of 
irrigation projects was constituted oy the Planning Commission 
in December 1981. The Committee would 1ike to be apprised 
of the action taken in pursuance of the findings of this Com-
mittee. The present practice of imputing the net increase in 
the yield in the Comman4 to irrigation ~one is obviously in-
correct. It is necessary to take into account on the cost side 
aU t ~ inputs that go to increase the Y,ield e.g., agricultural 
research and extension, agricultural credit, ayacut develop-
ment, etc. Cost-benefit analysis of projects should necessan1y 
be pr,eceded by socio-economic survey of the Command 
Area." 

1.18 In their Action Taken Note the Ministry of Water Resources 
have stated as ~n e  

'''The Committee's report recommends data co'llection by the 
Indian Council of A,grictiltural Research (ICAR) in e~ t 

of crop yields according to different agro-c1imatic zones of 
the country, indicating the research stations relevant for 
such zones. It wall suggested that the estimates may be 
based on the costs of cultivation surv,eys sponsored by the 
Deptt. of Agriculture. The cost of cultivation studies could 
be carried out by the Department of Agriculture in relrions 
where the data wu not adeouate. In order to facilitate 
understandiDl! the revised methodology proposed by the Com-
mittee, it had recommended that the project Appraisal 
Division, of the Planning Commission may nrepare one or 
more detailed case studies to illustrate its application. 

The Committee had recommended the Discounted Cash Flow 
(DCF) Method to calculate the Internal Rates of Return 
rather than the present value at a given discount rate. Por 
selectIon of a project it has recommended a minimum ~t ot  
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rate of 9 per cent in general ar,:as and 7-per cent in respeet 
of drought prone, chronically loo a e t~ and hilly areas 
as well as for those areas in which 7S per cent ot the d:pcnd-
able flow has been utilised. 

The Committee has suggested that tho: project cost should tako 
into account for benefit-cost analysis, the cost of irrigation 
upto the field level, the costs of on-farm dev.:lopment re-
quired for the utilisation of irrigation water, the costs of 
providing drainage facilities in th.B command area and tho 
economic and psychic costs associated with the displacement 
of p:rsons in the submerged areas. However, the costs of 
providing extension services, credit and input supply, market-
ing, etc., has not been suggested to be taken into account as 
these are generally required to be incurred both for irrigated 
and unirrigated areas. 

The findings of the Committee are being examined in the Ministry 
of Irrigation and the Planning· Commission in consultation 
with the States." 

1.19 De Committee in their earlier recommendation had pointed out 
that cost of ayncut development was not being taken into account lor 
asse~ n  cost-bfneflt ratio though a recommendation to this den w" 
made by the Irrigation Conunission (1972). Planning Commission had 
constituted in 1981 a Committee to review the t~ adopted for dete .... 
mining tIle cost ·and benefit of irrigation o e t~  Pointing out that the 
present practice of imputing the net increase in yield in Command Area 
to IrrlgatiDn nlone ill ,incorrect, the Co'llUIlittee Ilad desired that .alL n t~ 

that go to increase )'ield e.g. agricultural research and extension, agricultunl 
credit and oyacut development etc. should be-taken into account on the 
cost side. It w," also desired that cost benefit analysis of projects should 
neces. .. arily be preceded by ~' o e ono  survey of the Command AI't!fI. 
In their Acffon Taken Note the Ministry of Water Resources Ita"e detailed 
the measures suggested by the Comm;ttee and bave stated that theSe findings 
of the Coinmittee 81'e being examined by the Ministry and Planning Com-
mission in consultation with the States. 

1.20 In this context, the Committee ,,,oold point out that a Committee 
to review the criteria was set up in December 1981 in purs..ace of • 
recommendation made -by Irrigation Commission in 1972. The CollUllittee 
would ~e tbe Government to see that the examination Is completed 
eqJeditiously. TI,t-le has already been serious delay, Ute original recommen-
dation in this reward have been made by tbe Irrigation Commission as early 
as 1972. It is a matter for great regret tfaat so important a matter .81 beeD 
andled in so Indifferent and casual manner. 

Level 01 productivity in irrigated and unirrigated areas 

(S. Nos. 38 and 39, Paras 4.24 and 4.25) 

1.21 The Committee in Paras 4.24 and 4.25 of t~e  earlier Report 
had stressed that an indepth study should be carried out to find out th. 
productIVity levels in irrigated .areas, vis-a-vis, unirrigated arcas t~ know 
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tboakDt to which produCtion could be increased by providing further 
irrigation facilities. They had also dosired that statistical data on net In-
crease .in yield in Command of an irrigation project should be compiled 
reaularly as under : 

"In this cons..ext, the Committee note with concern that so fit 
. no indepth study has been carried out with a view to findina 

out the productivity level in irrigated areas, vis-a-vis,. unirri-
gated areas. This is necessary at l:ast to know the extent to 
which production could be increased by providing further irri-
gation facilities. . As stated by the Planning Commission, an 
indepth study in this regard is necessary at the regional and 
State levels for differ,:nt crops and for different agro-<:liOlatic 
IWnditions. In the view of the Planning o ~s on, such 
·a study should be undertaken by a multi-disciplinary group 
under· the aegis of institutions like the Indian Council of 
Agricultural Research and the agricultural universities. Since 
the Ministry of Irrigation is als.o looking after the  Command, 
Area Development Activity, the Planning Commission con-
sider that it will be appropriate that the study is coordinated 
by the Ministry of Irrigation. The Committee urg: that the 
study should be initiated forthwith. 

The o ~ttee are surprised to learn that. the net n ~ in 
yield in the command of an irrigation project is not assessed. 
In the abs:nce of such an assessmenf, the Committee wonder 
how actual benefit derived could be ascertained and COMPar-
ed with the project anticipation. Henceforth such data should 
be compiled regularly." 

1.22 In their Action Taken Note, the Ministry o'f Water Resources 
have stated as under : 

"For constituting the multi-disciplinary gro11p, as reconfmended by 
the Committee, t!te Ministry of Agriculture and the Planning 
Commission have been requested to nominate the officers for 
the Group. 

The Group of officers will also be directed to report" on the pr0-
cedure to be advised to the State Governments for regular 
compilation of data for comparing benefit actually derived with 
that anticipated when the project was formulated.". 

1.23 In reply to the abOve observations of the Committee contained in 
Para 4.25 (SI. No. 39) the Ministry of Agriculture "(Department of AIri-
culture & Cooperation) have stated as under: 

"In order to le ~nt the reco!D1l1endations made by the PubJie . 
~ nts o ~ttee, the DIrector of Economics & Statistics, 
MInistry .of l l~ e, took up (28th September 1983) the 
matter With the National Sample Survey Organisation (NSSO) 
Dtpanmem of Statistics, who provioe:1 teclmioal ~ • 
1lre State O-cwemments in the matter of crop e!timation 
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surveys, and advised theJIl to initiate ~ ~ on  for eo;t!mntion of 
crop yield in the command areas of lrngatlon o e t~  The 
NSSO had addressed (19th Oct. 1983) a communication to 
all the State Agricultural tat st ~ Authorities (SASA) to 
ascertain the details of any SpeCial surveys conducted by 
them in the command areas to assess the yield of the crops. 

2. On the basis of tbe information receivoj by the NSSO, in Andbra 
Pradesh the Command Area Development Department conducts separate 
crop estimation surveys for 7 principal crops, i.e. rice, jowar, bajra, maize, 
ground nut, cotton and chillies.. Currently, s.uch s~ e s are carried out 
in four commands, i.e. NagaTJuna Sagar PrOJect-RIght and Left, Tunga-
bbadra Project and Srirama Sagar Project. The crop cutting experiments 
conducted by the Command Area Development Department in t e~e four 
commands have been integrated witb the General Crop Estimation Surveys 
(GCES) conducted by the State Bureau of Economics & Statistics so as to 
avoid any overIapP'lns of the areas from which samples are drawn. In 
addition to the usual sample of two plots drawn from each selected village 
the yield of the best plot is also reported in case of Command Areas. 

It is also learnt that special crop cutting surveys are being .conducted 
in Jammu & Kashmir to know the impact of Comman.i Area Development 
Programme. The sample size for this survey is taken as a matching 
sample· from the GeES. 

3. On the basis of the replies received by the NSSO, it tl1lnspired tbat 
some States like Haryana, Himachal Pradesh, Kerala and the Union Terri-
. tory of Pondie.berry are not conducting any such surveys to assess the 
yield of crops in the commands of irrigation projects. Replies from other 
States are awaitecl. 

4. The Directorate of Economics & Statistics have again requested 
( 4th January 1984) NSSO to advise the various State Governments to 
take UD tbe crop estimation surveys in irrigation commands as part of 
en~ al crop estimation surveys or independently on a regular basis and 
orovIde the necessary technical guidance in this respect. The matter would 
be· pursued with the NSSO and the States so that a regular reporting 
system is established for estimating yields of crops in the commands of 
irrigation projects." 

1.24 The Committe.e In their ear,ier Report had emphasised the need 
to compile data on reJEular basis to assess net increase in vleld fD cODlllland 
area of irrignHon projects. The Ministry of AgrictiUllrc· have sfafed that 
National Sample Sm-vev Organisation (NSSO) Department of Statistics had 
taken up the metter with the state agricultural statirtlcs authorities In October 
1983 to find ~ot if any special survey was conducted by them In the 
command areas to a"sess the yield of crops. On the· basis of infonnatwn 
received ~o far it is evident that onlV ;n Andhra a e~  and J&K such data 
have been coDected tbroodJ special crop o n~ experiments In command 
areM. It has 1I1so been reported that some States like Haryana. Himachal 
Pradesh, Kerala and Union Territory of Pondicherry are not condactlng aay 

1 LSS187-2 
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soda survevs to assess the yield of crops in co.DUlUlDd area. Replies from 
other states are still .. walted. The o~ttee cannot but depr,:cate such 
inordimlte dela" in implementation of an IIDportant recommendation. The 
matte!' should'be pursued With t~e States with utmost '~ 5.0 that .the 
requil't!d data on net increases in Yield in command area of UTlgntiOD project 
become available at the earliest date possible. 

Financial Losses 

(SL No. 43-Paras 4.39 and 4.40) 

1.25 The Committee while pointing out that in certain States receipts 
from irrigation were not sufficient even to cover the working expenses had 
in Paras 4.39 and 4.40 of ~ e  earlier Report had observed: 

"In 1945-46, i.e. just before Independence,. the return from irriga-
tion 'schemes was Rs. 7.92 crores on an investment of Rs. 149 
crores, i.e. 5.3 per cent. This came down to Rs. 1 crore in 
the following year and thereafter the irrigation and multi-pur-
pose projects have been consistently showing losses. These 
have mounted from nearly Rs. 154.6 crores in 19-'5-76 to 
Rs. 424.75 crores in 1981-82 (Budget Estimates), both in 
respect of irrigati()n (commercial) and multipurpose river 
vaHey projects. ,In the successive Five Year Plans, the Plan-
ning Commission have been emphasising. the need for revision 
of rates with a view to cover at least the maintenance, opera-
tion and depreciation c'b.arges and also yield some interest on 
the capital. The Committee find that,. the National DeveJop-
ment Council have also been exercised over the matter. How-
ever, the resolutions passed by the Council have remained 
only a pious wish and the losses on the irrjgation and multi-
purpose river valley projects continue to' mount. 

The Fifth Five Year Plan document had pointed out that in certain 
States, receipts from irrigation were not sufficient even to 
cover the working expenses and this ;n fact amounted to sub-
sidising of farmers rather the reJatively better off farmers. It 
wao; therefore emphasised that the irrigation ~ ste  should 1le 
n? longer be .a burden on the t~t~'s finances. Again,the 
Sixth Plan stIpulates that the IDJDImum objectives should be 
to. set at~s  at levels so as to cover the working expenses and 

l ~ addIttonal resources to the tune of Rs. 325 crores over 
the. Plan period. The Committee find that the cumulative 
losses were of the order of Rs. 2053 crores between 1975-76 
and 1981-82. ObviousTy. this  situation cannot and should not 
~ allowed to continue in the development schemes in this 
'VItal area .of Our economy have to be pursued with the earnest-
ness that IS .called for to make uP for the heavy shortfalls caus-
ed by a ~lt  of resources. The Committee see no reason 
why. th.e ~  land. ~~e s who are the principal beneficiaries of 
the ungahon facUltIes, should continue to be subsidised any 
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longer though it may be justified in. the case of ~ and mar-
ginal farmers and share-croppers. The Comnuttee would 
therefore like this matter to be thrashed out as the next Con-
ference of· Chief Ministers so that the oft-repeated exhortations 
of . the planners are translated into action without furtheJ: loss 
of time." 

1.26 In reply the Ministry of Planning (Planning CommissioJl) " havo 
observed as under : 

"The Seventh Five Year Plan has stressed upon the need for under-
taking measures for minimising irrigation losses. The draft 
Seventh Plan document has Pointed out .that :  " 

"Among the departmental enterprises of the State Governments, 
receipts from multipurpose, major and. medium irrigation woIts 
are expected to fall short of working expenses by Rs. 966 crores 
over the,Seventh Plan period. Water rates need to be fixed 
. at reasonable levels so as to reduce t ~ rClCurring burden of 
sllbsidies to ~ at on works on' the States' current revenue .. 
During the Sixth Plan, the" States have raised not more than 
Rs. 79 crares through revision in the irrigation rates against 
the target of Rs. 325 crores. During the Seventh Plan period, 
the States have, necessarily to raise the irrigation rates with a' 
view to covering at least the working expenses". 

The National Development Council which met on the 8th  and 9th 
November, 1985 has approved the Draft Seventh Plan and has 

C thus endorsed the above approach." 

. 1.27 In their earlier e o~en at on the Committee had sped8caUy 
observed that they !t8W no reason why the big land owners who were the 
principal beneficiaries of the irrigation facility should continue to be sgb. 
sidised and dtsired that this matier should be. thrashed out at the next Con-
ferenCe of Chief Ministers £0 that the oft-repeated exhortations of the 
planners w'ere translated into action without further loss of" time. The 
Committee note tbnt the Government have merely stated that the States 
have necessarily to raise {he irrigation rates with a view to o ~ n  at least 
the working expemJl's and have not examined the aforesaid recommendations 
of the Committee relating to big land-owners. The Committee are 1DIahie 
to understand tbls. There is no warrant for the big land-owners wllo, are 
the principal beneficiaries of the irrigation facilities to continue to be sub-
sidised in respect of water ,rates. 

Monitoring Mechanism· 

(S. Nos. 44 and 45, Paras 5.11 to 5.13) 

1.2B Stressing the import and necessity of setting up of monitoring cells 
at the State and Project levels and also Control Boards for all large projects 
costing more than Rs. 50 crores, the Committee in paras 5.11 to 5.14 of 
their earlier Report had observed : . 

"The first Conference of State Irrigation Ministers held in 1975 had 
recognised the importance of monitoring and evaluation of 
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Plan Projects; The on ~ en e ha? ~ o en e  ~  setting 
up of an effective monitormg orga1l1Satlon at the proJect, State 
and Central levels. A<;cordingly a Central Monitoring Cell 
was set up in the Central Water Commission in August 1975. 
Over the years, the' ~ll ~s ~e~n s~ en t ~ne  .nnd ~t present 
it JlIonitors 66 selected major lrngation projects 10 .the co.untry. , 
The Commh:tee, however, find that the progress ill settmg up 
the monitoring organisations at the project and tat~ levels 
has been lagging behind in certain States. ,The Sixth I ~ ~a  
Plan documents has also pointed out that adequate orgamsatIon . 
aDd systems do not exist at present for ~n to n  and e al~a
tion of plan projects and programmes at dIfferent levels. Whde 
certain ta ~es have created monitoring Cells, they llave been 
given additional duties. In ccrtain other St:ites, like Karnataka 
and Jammu and Kashmir, the Planning Depilrtmcnts are carry-
ing out, the task of Monitoring also. The. Committee under-
stand that a proposal for pf{)viding matching assistance to the 
extent of 50 per ~nt for setting up monitoring organisations 
at the State and project bvels was submitted to the Planning 
Commission but was not found acceptable as the policy is 110t 
to increase the number of centraUy s on~o e  programmes. > 

The Committee need hardly stress the importance and the necessity 
of ~ett n  up monitoring cens at the S:ate and project levels for 
cotlcurrent evaluation and monitoring of the progress of various 
projects taken up under the Five Year Plan to enable timely 
on course o ~ t ons  The Committee therefore desire that 
the question of setting up such organisations should be pursued 
vigorously with the State Governments concerned. 

The Second Irrigation Commission had recommended the setting up 
of Cdntrol Boards for all large inter-State projects and State 
projects costing Rs. 50 crores or more, with a view to pro-
mote the best use of man power and ~ ent  It was further 
recommended that these boards should be delegated maximum 
powers and the Boards in tum should be liberal in delegating 
powers to the Chief Engineers of projects in the interest of 
efficiency. The Committee find that in pursuance of the recom-
mendation Control Boards have been set up for three projects 
handled by the Ministry of Irrigation viz., Betwa River Board, 
Danasagar Control Board and Mahi Control Board. . The 
Government of India is also represented on other Boards set 
up by the State Governments. To inter-State Control Boards 
have been set up bilaterally by the' States. The Government of 
Madhya Pradesh has set up a Control Board for all major 
projects in the State. In respect of other projects, no inform a.-
tion is available with the Government of India as to the reasons 
'why the State Governments hav, not found it necessary to 
set up such Control Boards. . 

Delays in decision making at various levels have been a common 
~t e in the execution of various projects. Adequate delega-
t ~n of financial powers has been emphasised frpm time to tinie, 
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,viz., by tho Third Irrigation Ministers Conference held in 1977 
'and by the Working Group constituted by the 1ann ~  Com-
miSSIon in May lYdO. liowever, the progress ~ thlS regard 
does not appear to be very encouraging. The Committee would 
like the matter to be pursued with the State Governments o~

cerned. So.'!ar as major irrigation projects are concerned,. ~ e 
Committee consider it imperatIve that Control Boards compnslDg 
. representatives of the Central and, State Governments and other 
agencies. concerned are set up without loss' of time. The 
question .of delegati:on of adequate o ~ to these Boards as 
well as to the Chief Engineers of the projects in the iDtere&t 
of their speedy execution should be· pursued vigorously both 
by the Planning Commission and the ¥inistry of Irrigation." 
. , . 

-1.29 In reply to the above quoted-observations of the Committee the 
Ministry (Ii Wuter Resources in their Action Taken ote ~ have statctd as 
under .: 

" ~ observation of the Committee were ~ln n ate  to the State 
o e n en~s urging them . to set up Monitoring Cells at the 

Project level and at the State level, wherever oot established 
so fur, and wherever already set up to ensure that these Cells 
were not burdened with any other work so that these Cells could 
concentrate on monitoring of the projects. In reply, the State 
G:Jvernment of Meghalaya and the Union Tertitory Administra-
tions. of Chandigarh, Dadra and Nagar HaveIi, Delhi end Lak-
~ a ee  have informed .hat as there are no major or ~  

jrrigr.tion PC{1jCl.:ts, there is no need to .set up Monitoring Cells 
at this stage. The Sta-te Government of Maharashtra have 
$Iated that a Moni-,oring Cell at the State-level has been set up; 
bcsides:creation -of 8 posts of Field Chief Engineers' with their 
offices at Divisional Headquarters for ensuring closer confrol 
-on execution, including monitoring of' projects. The State 
Government of U.ttar-Pradesh have stated that there is a Moni-
toring Cell at State level and three at Project level. The State 
Government of West Bengal have informed that a State level 
~n to n  Cell headed by a Director assisted by 5 Deputy 
DIrectors has been set up. The Governmene of Kera1a has set 
up a Secretarial Level Committee. The Andaman and Nicobnr 

n st ~t on have also set up a mOJlitoring cell. The replies 
trom the remaining State GoveqtmentslUnion Territories' Ad-
mmistratioDs are awaited. 

The question of setting-up of Control Boards was taken up with State 
. Governments in August 1983. In response, the Government of 

Karnataka have stated t a~ since there already exists a Major 
Irrigation Projects Control Board in the state with' sufficiently 
vast functions for speeding up the construction activities, it is 
!lot felt necessary to set up Control Boards for each project 
mg more than Rs. 50 crores. The State Government of Mani-
pur have replied that a Control Board for Thoubal and Khuga 
projects was set up in November, 1982. The State Govern.n:ieot 
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of Kerala· have accepted the recommendation. Response from 
remaining States is awaited." 

1.30 The Committee in their earlier report had emphasised the Deed 
to set up monitoring cells at State and Project le~~o  concurrent evalua-
tion and monitoring the progress of various pr taken up nnder the 
Five Year Plans Bnd had desired that this matter .. hf)uld be pursued "Vigorously 
with the concerned States. The Ministry of Water Re'.murces in their Action 
Taken Note have intimated that wbile Maharashtra, Uttar Pradeshz Kerala, 
WeSt Bengal and Andaman and ~ o a  have set up such monitonng cells, 
Union TeU'itory Administrations of Delhi, Chandigarh, a a ~a a  Haveli 
and Laksbadvfeep 1I:."e intimated that they do not require such monitoring 
cells as they do not have My major or medium . irrigation projects. Replies 
from the remaining States were ~Il awaited. 

1.31 Similarly, the Committee had also recommended earlier that the 
advlsibility of ~  up Control Boards for aU large intel'-State projects 
and State projects costing Rs. 50 crores or more be take'l up with the States 
with n view to promote the es~ use of man-power and equipment. Tbe 
Committe" note with regret that although the Ministry of Water eso ~ 

had taken 1his up with the tat~s in August 1983 all States other than 
Karnataka, Munipor Dnd KemJa have not yet responded. No information 
is available with the o e ~ent of India as to wby tbe State Governments 
otber than Mallipur, Kamataka a!ld Kerala .found it necessary to set up 
such Control Board whicb would go a long way in removing bottleneck." 
in the execution of State and Int~ t te projects costing Rs. SO crores. and 
above. Implcmentlltion of the Committee's reoommendatlon regarding 
delegation of financial powers to the Boards as well as to the Chief 
Engineers of the projects in the interest of their speedy execution sbould 
be expedited. The Commmittee would again emphasise tbe desirability of 
pursuing eU these suggestians vigorously by the State Governments. 



CHAPTER D 

RECOMMENDATIONS AND OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT . 

Recommendation 

The Committee have been given to understand that the ultimate poten-
tial is 113 million hectares. A rough assessment indicates that the cost at 
1979-80 price level for developing the balance irrigation potential of 51.42 
m.ha. would be of the order of Rs. 50,000 crores. This works out to nearly 
Rs. 7,000 per hectare. As the total shortfall during the 31 years of plan-
ning was of the order. of 20.59 m.ha. the financial resources I1eeded to bridge 
this gap alone would be a colossal sum of Rs. 14,000 orores. ~ is bound 
to escalate with further delays. This is the price the poor tax payer has 
to pay for the failure to ~l se the plan targets. In view of such heavy 
shortfalls entailing severe penalty in terms of cost escalation and denial 
of timely benefit tQ the economy in a vital sector, our planning process 
and implementation and morutonng mechanism cannot be regarded us 
sound. The Committee have dealt with these aspects-in the succeeding 
sections of this Report. 

[So No.2 Appendix III (para 2.48) of 141st Report of PAC (Seventh 
Lot Sabha)] 

Action Taken 
The observation is noted. 

n~st  of IJ;Tigation O.M. No. 1411183-Coord. dated February, 1984] 

RecommeDdatloD 

As many as 8 major projects, viz., Nagarjuna Sagar (Andhra Pradesh), 
Gandak (Bih!U'), Kosi (Bihar), Malaprabha (Karnataka), Kallada (Kerala), 
Tawa a ~ a es , Rajasthan Canal Project, Stage.-I, Staige-II 
(Rajasthan), and Kangsabati (West Bengal), sanctioned during the First 
and Second Plan pericds, have been lingering on for 15-20 years. As 
against the originally approved estimate of cost of these projects amounting 
to Rs. 386.07 crores, the latest cost anticipation is Rs. 2144.75 crores. 
Till the end of 1979-80, the total expenditure of these projects amounted 
to Rs. 1221.45 crores and the spill-over cost as per latest indications 
would be Rs. 923.30 crores. . . 

The Committee observe that while full spill-over expenditure has been 
provided in the Sixth Plan for Nagarjunasagar, Galldak, Kosi, Tawa, 
Kangsabati and Rajasthan ~anal Stage-I, the other projects viz., Mala-
Prat:>ha, :K1alada and Rajasthan Canal Stage-II will still have to be 
carrIed over to the Seventh Plan. Since work on these projects was com. 
menced in 1960, 1961 and 1972 respecUvelyand these hil.Ve shown 

17 



18, 

hea cost over-runs, the Committee strongly urge ~ at n~ ~ssa  financial 
an ~t e  resources must be found for t ~  completion Wlthm the Current 
Plan. 

[SI. No.4 Appendix n Para 2.52 and 2.53 of 141st Report of PAC (Seventh Lok sabha) 1 

Adlon Taken 

As explained against recommendation No. 3 e~  m Para 
2.49 to 2.51),' the State Governments were a ss~ ~14e  d.o. l~tte  
No. 215183-P.II dated 2-9-1983 in respect of. maJor trrlgatlo!,-proJects 
takenut) prior to 1 ~, e ~st n  for . allocation of. full. reqUIrement of 
funds for their completlOn dUImg the Sixth Plan penod ~tsel  .. The work 
011 Gandakand Kosi Projects in Bihar and T,awa fr?Ject 10 a ~ a 
Pradesh is reported to have e~n completed ,dunng the Slxth J.»lan penod. 
The remaining five major projects haVe spIlled over into the e e~t  
Plan. The strategy dUTing the SC'y'cnth Plan is to complete the ongolOg 
schemes, particularly those which are in an advanced stage of completion 
by providing requisite funds on a priority basis. 

[Ministry of Water Resources O.M. No. 1411 1 83-Cood. dated December, 
• ' . 1986] 

Recommendation 

During the Sixth Five Year Plan, a total provision of Rs. 1Q,202.66 
crores has been made......,..Rs. 8391.36, crores for major and medium irriga-
tion, and Rs. 1 11 ~  crores for minof a~ on schemes. In addition, 
institutional investment of Rs. 1700 crores 'is envisaged for 'minor irriga-
tion schemes. The physical target of 13.7 million hectares (5.7 m. ha. for 
major and medium at~on and 8 m. ha. ,for, minor iqigation) is stated 
to have since been raIsed to 14 m. ha. The Committee understand that 
talcing ~nto' account the cost escalation and increase in the potential ta1-gct, 
aD. adjltional outlay of. ~s  260Q crores would be required as per assess-
ment made by the Mlrustry ,of Irrigation. ' 

. Since the ~~ o n  schemes .have nece8sarily to be the first charge on 
the plan ' o l~l n  the o ltt~e ~annot ~oo strongly emphasize the 
need. for e ~ l~l  utmost restraInt III starting work oil new major and 
medIUm ItrlgatlOn schemes unless it is ensured that necessary funds 
therefor can be provided. ' 

{So No. S Appendix In, para 2.S4 and 2.S5 of ' the 141st Report of PAC 
e ~t  Lok Sabba)] 

Action, Taken 

, 'J!le recommendatioll of the Public Accounts Committee in baving 
ongoing ~ e es as the first ~a e has been conveyed to al1 concerned 
State Governments. with relevant extracts of the' P.A.C. Report. 
It bas also been lDlpres,sed Upon States that top priority should 
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be given during the Sixth Plan for schemes undertaken prior to 1969 !lDd 
their completion cllS1UC4 without delay, aad without further cost ~~  

In this connection action taken note for ICOOmmeDdatioD No. 3 DlIY 
also be referred to. 

Dllring Sixth Plan, out of In oulla)' of RI. 8391.36 crates for the 
various States Rs. 1070.17 crorcs formmg less than 13 per cent of tho 
total outlay was allotted for new schemes, while 73 per cent of total 
outlays were provided for ongoing &Chemes. During the first three years 
of the plan, the actual ,expenditure on the ongoing schemes as a ~taae 
of the total expenditure is shown below: 

New Schemes: 

Percentage of total expenditure 

Ongoing Schemes: 

Percentage of total ~t e 

Total expenditure including all other charles 

.. 
1980-83 

6.6' 

82.8 

1~ per .;ent 

[Ministry of Irrigation O.M. No. 1411 I 83-Coord, dated February, ·1984] 
Reeoa·_adadou 

It has been stated that there is ~ stant al scope for raising the irriga* 
tion potential through minor irrigation sdlemes in areas outside the 
Punjab':'Haryana belt in the' North and Tamil Nadu in the South. The 
Committee consider that both from the ~ nt of view of the low cost 
and the short time lag in the flow pf benefits, it is extremely necessary 
that high priority is accorded to such schemes. The Committee woUld also 
like to pomt out that minor irrigation not only offers &reater employment 
opportunities to the rural population but also promotes the involvement 
of the farmers in the execution, operation and maintenance of the 
schemes. The Committee are constrained to note in this connection that 
the States have oot so far ,agreed to the proposal to group small number 
of minor irri&ation projects so that they could be brought under a CODimand 
Area IlIevelopment Authority to facilitate integrated development. The 
Committee have no doubt that the Command Area Development approach 
adopted for major aod medium irrigation projects, if extended to minOr 
irrigation projects, woUld be very beneficial. The Committee, therefore, 
suggest that the matter may be pursued with the State Governments at 
high level. The Committee further recommend that a shelf of feaSible 
projects of all types assigning priorities having regard to their benefits, 
should be drawn ~  on an emergent basis under the Centrally sponsored ' 
programme such as the Integrated Rural Development Programme, the 
Drought Prone Area Programme, the Desert Development Programme aDd 
the ~~t ~~l, ' lIlll~lll ~e t ~e  fpr o n tll~ ,u.uch 
needed. llfrust to D:dri9r. 1I'11PUon ~es .. 'the , ~  ~,~ tlial, 
1 'LSS/8'7-4 ' 



20 

~ of resources would nat be J*IllitMd· to hamper ~  eXOClKi'!ll 
of . these ~ and that· the target of 8 million hectaRI laid dowa lit. 
_sath. PlaD would be fully achieved. . 

(S No 6 Appendix III ~a 2.56 of 141st Report of PAC, (Slwemh 
• ., Lok Sabba)) 

AaIoD TaIwI . 
~ attention, i$ ill fact, being given to tho. development of 

Minor Irrigation. In a period ~t 30 ~ea~ from ~ 1951 to Match 
1980, potential developed by ~o  ImgatJon Schemes ~ ~ by 17.1 
million hectares, from 12.9 million hectares to. 30.0 ~oo  e ~~es  
In the Sixth iPlan Period the target adopted IS as high as 8 lll~n 
hectares. The comparative target ~o  potential ~o be ' lea~ by major 
and medium irrigation projects, during the SIXth Plan, IS only 5.74 
million hectares. .By the end of the Sixth Plan Period, development of 
potential would have reached the level of 3'7 million hectares, out o,f the 
total assessed ultimate potential of 55 million hectares. The ultunatc 
potential could be achieved around 1995. 

. The commands of major & medium projects arc alone oovered under 
the Con:unand ~ea Development Programme and only 76 major I medium 
prQjccta are at present included in the prograJJlIDC, which is a ~n~a1l  
Sponsored Scheme. The State Governments had only been adVIsed to 
adopt the Command Area appmacb. even in the areas of projects not 
included in the Command Area Development Programme. Recommenda-
tions of tho Committee relating to tho inclusion of the commands of Minor 
Irri&ation schemes under the Command Area D.:velopment iProgramme 
fOr the Seventh Five Year Plan, constituted bv the Planning Commission, 
during its first meeting held on the 14th September,_ 198.3. The Integrated 
Rural Development Programme, t ~ :qrought Prone Area Programme, the 
Desert Dcvdoment· Programme and the National Rural Employment 
PIOJl'8IIU.UO are being administered by the Ministry of Rural Development. 

n~ Irrip.tion schemes aropermissible items under the Integrated 
Ruall De\'Clopl=nt Programme, but the bencJiciaries are only thoso 
who arc below the poverty line. With a view to assist the small and 
marginal farmers, who cannot be covered under the Integrated Roral 
Development ~, the· ~ a t ent of Agriculture and Coop. have 
taken up a Centrally s o~ e s e  involving a total outJar of Rs. 2SO 
CIOreS; Out of the average outlay of Rs. 5 lakhs available per block 
UDder • this ' ~~ Programme, an amount of Rs. '3.50 lakhs is meant 
for .MIDOX' Url.gallon Schemes. Minot Irrigation schemes also constitute 
an-lI ~ant  ttem of work under the Drought Prone Area Programme. 
n.: NatIonal Rural Employment Programme has been restructured as the 
R.ural Landless Employment Gul!:rantee iProgramme and mlDor irrigation 
sehemes can· !lbo be. taken up unaer the o a e~ The State Govem-
~ are." ~  C!,:u:.prep/lR. a shelf of' feasible projects as recom-
'" BlIntyasa. ~t of .hancial ~ a  it II-DOW I t~te l tbal . 
by the eIld of the Sfxlh Plan, ~e  the MInor Irclgadon secw, the 



etea~ ~ elo  \WJUld .be only .1 milliOf:1 hect;rcs,. as against .the .. tarpt 
of 8 millIon hectares. However, t ~ SpeCIal Programme· of. assistanCe' tn 
small and marginal farmers, framed by the Department 'Of . Agricultmc 
and Cooperatioa, wm lead to tho dcveIopmellt of. potatttal. tJuwIt .... 
irrigation schemes, over and above the likely aehievement of 7. JD!Bion 
hectares, mentioned above. Since this special programme has been mltulted 
only during the current financial year, after the Annual Plans oftbe 
State Governments had been appro:ved, the capability of the State ~
ments to provide matching funds under the Special Programme '1ms ncn 
yet· been confirmed and hence a precise estimate 9f the additional potential 
that can be developed Ullder the Special Programme cannot be made it 
present. "', ~ ~ 

(Ministry of Irrigation O.M. No. 1411 f83-O?ord. dated Feb., 1"6.] 

RteGlllllleadatioa 

The reasons for large scale delays and huge ~t escalation in various 
irrigation projects as identified by the Naegemwala Committoel(1973) and 
more recently by the Working Group constituted by the Planning Com-
mission in May, 1980 for formulation of the proposals for the Sixth Five 
Year Plan are stated to be aafollows: 

(i) proliferatton of projects resulting in ·this spreading offinmciaJ, 
maDigerlaland technical resources; , 

(ii) large scale rise in cost of labour, matetiaJs,equipmcDt, spa1WI. 
land etc. leading to escalation in costs; . 

(ill) lack of thorough investigations before startin,: work DDtlle 
project; . 

(iv) delays in taking decisions, 

(v) difticulties in land acqulsItian; 

eiv) non-availability of essential inputs like *d, ~ er.qJIosJYu 
etc. 

(vii) cbange in scope . of projects doting implementation da ' • 
. inadequate planning; 

(viii) Jack Of cODStl1lCtion plaiming and. monitoriqg OrgaDlsauODl in 
the States; 

(ix) lack of detailed plans. end estimates for the distribution Jy.uom 
and Structures thereon; and . , 

(x) ~a l e to update t~e estimates and keep the State Govcnunents 
informed of the nse in cost Of projects. . 

So . far as tbe questl<;,n of proliferation of prQjects. is coacerud, 'the 
CaaJmittee !iAd. that ~t  1969 major ~s were addedBt a &*d, 
ra1le; avaagmg '4-5 proteccsper year .. ~e '  sioc.e tben ·tbeEe bas ~ 
a IpUrt in the number of new projects. As many as 119 major project, and 



479 medium projects have been taken up since the commencement ot 
the Fourth Plan (1969-74) till the end ot 1979-80. Of these, as. many 
3&n. major -schemes and 375 medium s e e~ were taken up l~, the. 
Fifth' 'plan period. The Committee has. ~n given to n e st~n  that 
with the severe droughts in the late SlXtles and early se e~t1es there 
were immense and persistent demands for undertaking new proJects .. It also 
became. a national policy to exploit our water .resources and ~ l e the 
basic infrastructure of irrigation as early as possible". The CommIttee need 
hardiy point out that long gestation projects need. ;,ery thorough D:nd 
detailed investigations. In any case, drought condItions call for qUick 
result yielding ~ e es which is possible only through ~ elo ent of 
minor iniglltion facilities. The o~ttee, t e~e ~ e  onsl e~ It to be a 
negation of l~nn n  for the. Planmng . CQmmlsslon to. sa~ tlon a large 
number of majOr schemes WIthout making sure the avallabihty of funds • 
. the technical personnel and essential n ~s like steel. coal etc. to enable 
completion of the projects within the time schedule laid down and within 
the approved estimates. 

[SI. No.7, Appendix'm. Para 2.57 & 2.58 of the 1415t Report of the 
. IP AC (7th ~  Sabha)] 

Action 1'HeD 

The observations of tho Committee have been noted. From the point 
of view of (i) creation of irrigation potential. for long term e elo~~nt, 
(ii) the need to reduce regional imbalance in the development of irrigation 
and (iii). special considerations such as benefits to tribal areas, drought 
prone areas etc. some new major projects may have to be taken UP. 
consistent with the availability of adequate tinancial resources in the 
State plans. This would depend on. the spill-over commitment on ongoing 
schemes carried over from the previous FiVe Year Plan in the State since 
the bulk of tbe financial resources would have to be allOCated for com-
pletion of ongoing schemes. as is being actually done in the Sixth Plan. 
While according acceptance to new schemes, the availability of funds in 
the State Plans for implementation of the schemes within a reasonable 
periOd-'Win be duly taken into account. The Ministry of Irrigation and 
Central Water Commission will continue to assist the States in procuring 
essential key construction materials like steel, cement coal etc The 
~ a la~ t  of adequat.e technical perSonnel for le e~t n  ihe project!! 
IS e~e o  at ~ ~ time of the n~ a1 Plan discussions held in the 
~ lnl1  ~ l ~ by the Working Group in major and mooium irriga-
tion for e o en l ~ annual financial allocations for projects consistent 
with the implementation capacity. 

[planning Commission U.O. No. G-2S01S!20!83-IFC dated 9-2-1984] 

Recommeadatioa 

The o~tt e are further of the view that no ad-lloc lump sum or 
to ~ o 1 ~n should be allowed in the approved Five Year Plan. 
Specific proVlSlOD should be made for each project to be taken up during 
tho Plan. However, in the course of finaUsttion of Annual Plan such 

~ . as may be necessary could be made. While competina demands 



ot difteient regions ~t e States are a reality, it will be necessary for 
tbe-States to indicate tbe inter se priorities of the projects, so that it is 
possible to choose the right ones within the constraints of resources. 

[SI. No.9 Appendix m Para 2.60 of 141st Report o~ P.A.C. (Seventh 
Lok Sabha)] 

The observations made in para. 2.60 of Report of the Committee have 
been conveyed to all the StatelUnion Territories in Planning Commission's 
letter No. 16(74) I 83-I&CAD dated 1-7-83. In the context of the for-
mulation of the Seventh Five Year Plan, it has been suggested to the 
State Governments and Union Territory Administrations to draw up a 
list of new major and medium irrigation projects indiceting' (i) the n'~  se 
priorities and Oi) the specific provision for individual projects to be made 
in the Seventh Plan. It has also been suggested to the State I Union Terri-
tories to have a shelf of approved projects so as to facilitate choosing the 
right ones within the constraints of resources. . 

[planning Commission No. G-2S01SISI83-IFC dated 22-12-1983] 

-RecoDUDeadadoa 

So far as the -Planning Machinery at the State level is concerned, the 
Committee note with regret that the recommendation of the Planning 
COlflmission to appoint Planning Boards with an assurance of 213rd assis-
tance has met with little response. At present there is no timely and ade-
quate feedback to the Planning Commission. The Committee consider 
this to be a very serious lacuna in the planning process. The Committee 
desire that this matter should be pursued vigorously with the State 
Government . at the highest level. 

[SI. No. 10, Appendix m Para 2.61 of the 141st Report (Seventh 
Lot Sabha)] 

Ac:tioa Taken 

The PtatlDing Commission is already tully seized of this subject and 
has taken. severa" ~te s  Every year, when the States come for Annual 
Plan discussions. the present. position . of the State Planning Machinery in 
each State is discussed both at the official and the Minister's level and 
the States are asked to effect impro:vements in their existing machinery. 
Necessary provisions are also made in the Plan on a year-ta-year basis 
for this purpose. The Planning Commission also convened a Conference of 
State 'Planning Ministers, Vice-Chairman and Members of the State Planning 
Boards ~ April 1981 and one of the concensus emerging from the Con-
ference was that the 1ann n~ Machinery of the State and  District levels 
needed strengthening. In 1982-83, the Planning Commission has also 
extended the scheme of st en~ en n  of planning machinery to the district 
level vide tetter No. PC(P)35IDisttI82-MLP, dated January 3, 1983. Thus 
.in various ways. efforts are being made by the Planning Commission to 
improve . the Jltanning Machinery in the States. 



Tho Sccrctar;y. Planning Commission has l'CCCDtlr reiteIl1eci.in msdemi .. 
o1Iidal letter of 18th July. 1983 .tothe State Chict Scaetan:s that tho 
P1llnilina O:immtssion has been taking a keen interest in seeing that the 
Planning Machinery in all States is adequately strengthened and fully 
acucd up to mlCt the planning needs at the Slate level and to provido 
adequ;te feedback to the Planning Commission on vital matters relating 
to planning and its impiementation. He has !lIso drawn  their attention 
to the comments made by the Committee on the poor response to the 
scheme of strengthening of Planning Machinery and also the recom-
mendation. with rogard to the J1eed of setting up of monitoring cells at 
State and project levels by the State Governments, and requested the 
State Governments to take n:cessary steps to strengthen the Planning 
Machinery in their States. A copy of aforesaid D.O. letter from Secretary • 
. Planning Commission to the State Chief Secretaries is attached. 

EP1ann.ing Commission O.M. No. 0-2S01519183-1FC] 

ItecOarmendatioa 

So far as bigproj.ects are concerned, the Naegamwala Committee had 
recommended that detailed investigation and preparation of projects reports 
on projects costing over Rs. 30 crores shoU':d be given a more strict 
treatment and that the outlay thereon could be as much as 5 per cent of 
the anticiapted total cost of the proj:ct to set up a well-manned orgaliisation 
at the project site for carrying oat thorough investigations and preparing 
detailed estimates. The Committe: would like this "SUggestion to be purded 
vigorously with the State Governments. In this connectioa, the Committee 
note with regret that the State Oovmlments have not responded fayourably 
to the suggestion to associate the Central Water Commission in major 
projects costing more than Rs. 30 crores right from the State of preliminary 
investigation, site selection and preparation of feasibility report, even though 
this was accepted at the First Conference oJ State Ministers for Irrigation 
herd in July, t ~ The Committee would urge the Planning Commission 
to take up this matter once again with the State Governments at the 
highest level. The Committee have no doubt that this will go a long way 
in strengthening the inv.:stlgation machiBery at the State level. 

lSI. No. 11, Appendix TIl para 2.62 of the 141st Report of the PAC 
(Seventh Lok Sabha)] 

Adioa Taba 

The observation of the Committee was conveyed in Central Water 
Commission letter No. 14 1 ~ I  dated 25-11-1983 addressed to 
aU State Governments (copy enclosed). As desired by the Committee the 
Planning Commission vide letter No. 16(74) 183-I&cAD dated 20-12-i983 
(copy enclosed) addressed to the Chief Secretaries of all State Govern-
ments, . UTs. have also suggested that the State Govemments may ons ~ 

the observation. o~ t1t~ PAC for immediate IIeceSsary action -and keep 
Plmning COIDIIllSSlOn informed af the action ~en  

[PIIuudn, 'CarDmisstozi "No. 1 1~t  



A study of 36 projects doared by tho Contra:! Water Commission 
during 1978-81 shows that the average time taken by the Central Water 
Commission was 42 months in 197-8-79, 34 months in 1979-80 and 28 
nlonths in 1980-81. Lack of ad:quate field investigations and data, lack 
of detailed analysis of rates adopted' for estimates, lack of 
hydrological studies required for realistic estimates. of water yield and 
flood, ecological' and environmental aspects not havin, been adequately 
dealt with and inadequate details regarding norms for rehabilitation are 
stated to be the main reasons for delay in clearing the projects by the 
Central Water Commission. Although the guidelines are stated to havo 
been issued by the Ministry of Irrigation so as to help the States in this 
regard, t ~ position does ltot appear to have improved in any measure. On 
the other hand with the ~ eas n  volume of work: consequent upon tho 
starting of large number ot't!fojects by the States and the complexity of 
the task, th: investigating madlhnery at the State level does not appear to 
have been strengthened to the extent the situation demands. The Com-
mittee desire that steps should be taken to improve the position so that 
the proj.ects could be cleared within a period of one year by the Central 
Water Commission in future. 

[5. No. 15 Appendix ill para 2.7S of the 141:st Ropon of PAC 
(Sev.:nth Lok ~ a  

Action Taken 

The recommendation of the Public Accounts Committee halt been 
carefully noted. The PAC's views have been brought to the attention of 
the State Governments urging them that steps may be taken to improvo 
the position whil: formulating the next Annual Plan. The States have also 
been asked to strengthen their investigation D.iPDisations like Cle&tioD 
of investigation Wings and providing JX)mpetcmt P'ersoDDel for these Wow 
and given some incentive. 

[Ministry of Irrigation O.M. No. 1411183-Coord, dt. February, 1984] 

R.ecommendatloa 

Among the several strategies of development of Irrigation in the Sixth 
Plan is the strengthening of Command Area Development an sat ~ 
Centrally sponsored Scheme covering at present 76 majorfmedium irrigation 
proiects with at total  of 15 million hectares of cultivable commaad area 
spread over 16 States and the Union Territory of Goa. Centrel assis-
tance in the sbape of grants and loans is given for various activities under-
taken by tbe Command Area Development Authorities. Between 1961-
62 when the scheme was launched and 1981-82 the Central Government 
released a tetalamount of Rs. 97.96 crores for development of Command 
Area and soil conservation in tho' catchment areas of projects. Of this, an 
amount of Rs. 5.1.47 crorcs was by-way of ~ aud tbe balance Rs. 40.49 
crorc:.s ,&$' loans. The· Committee' -®se!ve that a riuiii& Of deficieneiis 
ludl, as slow P-te,of' 1'I'DIflUlIBIe impfementatiOn, la' Of adequate 6r.n-
cia1 and organisational support for maintenance of the worb, motivational 



26 

problems, lack ~  extension support, inadequate s s~ o~ collecting 
collateral data and storing the same and inadequate lt1 ~s l~l a  <:Bpa-
. bility of organisations for plannmg, implementing and monltorJ}lg the mte-
grated plan have come to Dotice during the course of executlon of these 
. programmes. 

The Committee need hardly point out that tbe Command (\rC8 Pr0-
jects have to provide the lead in the matter of proper husbandtng of the 
land and water resources and be a modeJ of development in this sector. It 
is, therefore, necessary that a comprehensive. re-appraisallevalu&tion 0' 
working of the programme is carried out so as to ascertain to what e ~ent 
the deficiencies referred to above have hampered realisation of the obJec-
tives behind this programme and what remedial steps need t<1 be taken. 
The Committee suggest that this task may be entrusted to a prominent insti-
tute of management for an objective study. • 

[Serial Nos. 19 and 20, Appendix Ht, picas 2.88 and 2.89 of tbe 
141st Report of the Public Accounts Commitcc, (7th Lot 
Sabba) 

Ac:tiOD Taken 

The Command Area Development programme was initiated as a Cen-
trally Sponsored scheme in 1974-75 (and not in 1961-62) and upto 1981-
82, the central expenditure has been Rs. 114.57 crores by way of grants 
Bnd Rs. 59.50 crores "by way of loans. 

~ programme, initialiy administered by the Ministry o{ Agriculture, 
was transferred to the Ministry of Irrigation in 1980. The Centrally. Spon-
l\ored Scheme of Soil Conservation in catchment areas is administered bv 
the Ministry of Agriculture (Department of Agriculture and Cooperation)". 
The reply of the Plannin" Commission, quoted in paras 2.86 and 2.87 of 
the Report, relates largely to difciencies in the implementation of the 
programme of Soil conservation in catchment areas and the measures neces-
sary to overcome those deficiencies. 

The Ministry of Irrigation accepts the recommendation that a com-
prehensive evaluation of the CAD programme should 'be entrusted to a 
premier institute of management for an objective study. This is being 
further pursued with a ~o ate nst t te~s  However, luch a study is 
expected to take some· tIlDe. 

[Ministry of Irrigation O.M. No. 1411183-Coord. Dated 9-2-21984) 

ReeomWDdltlOD 

The availability of essential inputs such as cement, steel and coat 
to match the Plan targets of output in the irrigation sector ha'> been U; 
quite a large mcu11l'e responsible for the delays in exc.cution of various 
projects. Even when these coinmodities haVe been aDoeated t e " o e~ 

mont bas·becn seriously dieted due t~ non ... a~ l t  of" the· e e' ~ 
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number of wagons at the time required. With regard to cement. the Com-
mittee find that despite a Cabinet, decision to give priority to irrigation and 
power projects, the quantities .made available .have not exc .. .eded 60 to .65 
per cent of the allocation. Likewise, the reqUIrements of coal for burmng 
bricks needed for lining the canals has been only to the extent of 60 to 
70 per cent of the requirements. The data ~ en in ~a 2.90 shows that 
dunng the period March; 1981 to, June, 1982, the poSItIon has been, even 
worse. The position with regard to demand and actual allocation ot steel 
. to major and medium irrigation projects has also been quite unsatisfactory. 
During the year 1980-81, 1981-82, and 1982-83, the ~o at on  on the 
main producers were only to the extent of 1.79 lakh metnc tonnes, Rs. 24 
lakh metric tonnes and 1.94 lakh metric tonnes as against the demand of 
5.64, 6Al and 3.65 lakh metric tonnes in the respective yeats. 

The Committee consider that this situation needs to be remedied on 
an emergent basis. While it is necessary in the first insance for the project 
authoritieslState Governments concerned to draw up detailed schedule of 
the construction programme and the procurement of materials, a high 
degree of coordination between the Central and the State Agencies is neces-
sary for ensuring that' the flow 'of essential inputs is maintatned to keep up 
the tempo of development. Irrigation and power happen to be the priority 
areas for supply of scarce materials. The Committee can, therefore see 
, no reason why the Central agencies cannot ensure adequate and timely 
·allocations to these sectors. The Committee consider that the Cenral 
Water Commission which is entrusted with the responsibility of monitor-
ing the progress of 66 major irrigation projects must act as the local agency 
~  oo ~ nat n  the supplies and ensuring their smooth flow to the respec-
tIve project areas. 

[Serial No. 21, en ~III, Paras 2.99 and 2.100 of 141st Rsport 
of the Public Accounts Committee, 7th Lok sabh:1) . 

Action Taken 

,  . The o~ t on in regard to supply of cement to the Irrigation and Power 
Projects durmg the year 1982 and first half of 1983 is as under :_ 

Total allocation to 
Period irril!8tion and power 

projcch' 

1982 64.98 

1983 (1an-lune) 30.00 

(in lakb to~  

Total de·.patches to Percentage 
irrigation projects 

46.30 71 

1 11 l' ~ on"n S4 

~ The .shoI'tl!-U in despatches .of cement to Irrif!&tion and Power Projects 
durmg this penod has .been malOJy due ~o the following reasons:--

(i) Shortfall in pnxluction during 'the year 1982 and. lint .half of 
1983; 

'I LSSIR7-3 



(il) 

(iii) 
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During the year 1982 there was ons~ e a le shortfall in ~o
duction in some of the cement o ~ States sl1Ch as a~
than, !<"arnataka, M.P., Gujarm. V.P., BIhar etc. The. capaClty 
utilisation of cement factories in these States had vaned from 
47-79 per cent only. ~ n  the perlo.d January-June, 1933 
the shortfall in production was steep In ~ e States of ~ , 
Bihar Tamil Nadu, Rajasthan and GUJarat. Shortfall m 

o ~ t on in these States was mainly on account of pClwer 
cuts imp'osed by various States Electricitv Boards and due to 
frequent trippings apart from mechanical breakdown. The 
total loss of  cement production in the country on account of 
power cutsJrestrictions and tripping as reported by the cement 
factories has been of the order of about 38.18 lakh tonnes dur· 
ing 1982 and 27.90 lakh tonnes during first half of 1983. 

While the p1'oduction of cement has not been adequate there 
are other circumstances, e.g. difficulties of movement of 
cement either by road or by rail. The demand for supply of 
ordinary cement, in respect of which there is substantially ]e5s 
production ctc. have .caused shortag .. of cement. 

The Ministry of Irrigation in coordination with the Central Water 
Commission, iii coordinating the monitoring of allocation of cem.ent 'nnd other 
searce constructioo materials, e.g., steel, Coal and also explosives. Of the 
above, allocation of  cement is presently controlled. The variOUli Ilc'iO!1S 
taken by the Central Water Commission in respect of supply of· cement is 
[,iven below: . 

CEMENT: Allocation of e ne~t for the Irrigation a~  Power 
projects was being made by the Ministry of Industry till Ju.ne, 1973. CWPC 
used to sub-allocate to the different StateslProjects. Subsequently. State 
Governments were empowered to allocate cement for the Irrigation and 
Power Projects from their quota. However, for the Central Proiects, sub-
allocation was being made by CWPC. ~ procedure was revi!';ed from lst 
January, 1979 whf'rein the quota for Irrigation and Power . projects was 
e t~  eat-JOarked out of the State Quota. With the introduction f.r the 
levy system in 1982, quote for the irrigation and power sectors is e n~ 

separately allocated from the levy category apart from the State:; auota. 
This allocation is made On quarterly basis and sub-allocated by ewe and 
CEA. 

Ministry of I ~t on has set up a Coordination Conuni-ttec '#'hich 
reviews quarterly supply position of cement to the various allo~t  es and 
decides further allocation for tbe s s~ ent quarters. This Committee 
also on ~o s the s!lPP!Y for which necessary proformae are ;>rescribed. 
Por effecttve oo lna~on and to render assIstanCe regarding' suppI:e, of 
'cement, qnarterly meetings are held by Central Water o s~ on with We 
States ,and o ~ t .authorities for which rePTesentatives of the Cement Con-
troller s OrganIsation are also present. In these meetings the bottlenecks 
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Iii suppLes are identified and efforts made to remove them. On the reCllnl· 
mendations of the Ministry of Irrigation, Cement ;Controner have also pos-
ted two inspectors for each of the. regi<?ns to m?Dltor the supplv of celLent 
to various projects. If any speCIfic dIfficult V In respect of .madquutc or 
non-availability of supply of cement is o ~ .to t ~ notIce of Central 
Water Commission action is also taken in consultatIOn wIth Cement Con1:rol· 
ler's Organisation to ensure smooth flow of the ce,ment as fur as prad-
cable-. 

In lespect of supplies of steel ~lso, Central Water CO?lmission act as 
a cl'lOrdinating agency. ~ e e , s~n e July 1983, the Jomt Plar;'-ts.,Cc::m-
mittee allocates steel only for certalD structumls and plates for Imgatton 
sector which is sub-allocated further by Central Water CommiSSion to the 
various projects every '~ ... rter. /Position of availability of steei al f;-rcsent 
is satisfactory atd StateslProjec\s are able to get their requirements of 
steel for other categories directly from the prodtlcers'!stockyards. However, 
if the StatelProjcct authorities bring any difficulty to, the notice of the 
Central Water Commission necessary assistance,is rendered to the Statel 
iProject to eso ~ difficulties. 

In respect of explosives 'there 'is no system of quotaalloeatioll and 
StatesjProject authorities place their orders directly with the producers. Even 
then, at times, some difficulties are experienced by the StalelProject authori-
.ties. On receipt of such intimation, Cenral Water Commission trie,d to re,., 
solve tJ.cdifficnJties by contacting the necessary authorities as required. 

In respect (.\f coal, StateJProject authorities place their orders directly 
with the !tuppliers. When complaints were received from the States of Har-
yana, Gujarat, Punjab, Rajasthan and U.P: that they have nO! been supplied 
coal due to non·availability of supply of wagons, the Mimstry of Irrigation 
took up the question with appropriate authoritics to ass ~t the States in 
order to enable them to get supply of wagons. There was also question of 
supply of coal which had Jow calorific value from some coal mines. When 
this difficulty a~ brought to the notice, Ministry of Irrigation took up the 
matter with the appropriate authorities 'and ~ a  the COlI authority 
to agree to arrange for part supplies of coal of o;uperior grade. 

The: above will' indicate actions that have b\!cn oonsistently and 
continually being taken by the Ministry of Irrigation in consultation with 
th:' various authorities to ensure that the supplies of scarce materials is 
a '~ la le to the projects as per their requirements as far as practicable. There 
eXIsts an organisational unit in the, Central Water Commission which has 
been ~ss n  the t~s  of <;oordinating a~  monitoring of the steps of scarce 
matenal and that thIS IS bemg also coordinated and monitored at a higb Jewl 
by the Ministry of Irrigation. 

[Ministrr of Irrigation O.M. No. 1411 I 83 .. 'Coor..i. dated Feb. 84] 

Recommendation 

.' As per the Sixth Plan document, the irrigation potential'created till the 
onder 1 ~~ ~ 26.61 ll on~  under major a.ndmediUJn irrigatkmaJJd 
t ~ eC'tual uuhsatlon of the potentIal was 22.64 million ha. Thus the total 
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shortfall in utilisation was pearly 4 million ha. . s a ~s the ot~t al ~ ea  
ted. As 1&gards tbe potential under· minor l~at1 n, It has ee~ ~ e  
tbat the potential of 30 m.ha. has been fully ~t l se  .. The State-wise. ~ ~es 
of creation and utilisation of imgal10n potentIal funushed by the MinistrIes 
of Irrigation and ~ lt e indicate wide variations in respect of all the 
Stll.tes-the variation being very pronounced in the case of Assam, Bihar, 
Himachal Pradesh, Karnataka, Kerala, M.P., Manipur, Megbalaya, Nagaland, 
Orissa; Punjab, ~1 ast an, Tamilnadu and Ullar PraclO!sh. The representative 
of the :P1anning Commission clarified in evidence that the estimate· of the 
Ministry of lrngation, II.S accepted by the Planning CommissiQ.,n was hlgber 
compared to that given.by the Ministry of Agriculture because of the 4.iffe-
rent methodology tollowed by the latter in calculating the data. W bile the 
land Use statistics relied upon by the Directorate of Economic & Statistics, 
Ministn' of Agriculture indicate the pattern of utilization of available irri-
gated 'land area based on land records; the Ministry of Water Resources 
base their data on the best performance during the preceding three years. 
In a written note on the subject, the Planning Commission have stated tbat 
the land use utilisalion Statistics are hight:r in soml! States than the figures of 
the Ministry of Water ResourceslPlanning Commission and lower in lew 
other States. This is on account of the fact that the States had not been 
following a uniform procedure in reporting the area irrigated by major and 
medium· irrigation sohemes and also the area irrigated by minOt' irrigatIon 
schemes, The Planning Commission are of the view that the entire ques-
tion need to be thoroughly examined Statewise by the concemed State: 
Governments to arrive at a common acceptable basis for reporting. 

Whatever be the basis for compilation of statistics of utilisation of irriga-
tion potential the Committee cannot accept· the claim that there was cent-
percent utilisation of the potential under minor irrigation. In fact, during the 
year 1979-80, to which these figures pertain, the country ~a e  the worst 
drought of the century. It is indeed amazing that the Ministry of Water Re-
sources I Planning Commission should have claimed 100 per cent utilisation 
of the minor irrigation potential during the year. 1 he explanation given in 
evidence that best performance over the precedin'g three years ts taken as 
the basis for indicating the utilisation of irrigatiOn potential (including minor 
irrigation) and the further ,revelation contained in a written reply that the 
utilisation reported may not be for the year for which it is reported but the 
a ~l 1ll uUlisation in anyone year upto that date, totally confound t ~ 
issue with the rl!sult that it is impossible to p!ace any reliance on these figures. 

It was also admitted in evidence that in the command areas with the 
s ~le~ental ~at n par?cularIy th!Dugh private tuhewells, there was 
posslbhty ~  ~tl n while calculatmg the area under irrigation. As the 
command area proJeots cover a total of 15 million ha. the inflation in the 
figures. of utih;a.tion o~ at ~n potentia! could be ~  substantial. The 
Committee conSIder thiS situatIon to be highly unsatisfactOry as it gives a 
totally distorted picture of the actual state of thing:;. (S; No. 24 ~  
Ill). . 

, An9ther a~~t o,f the utilisation of the min?r ,irrigatiO,Q. potential is 
~t  e~  to n a~l n by tubewelk It was adInltted in evidence th\!t 1'10 
iDtol matIon was available as t? the actual area irrigated by tUbeweDs, bOth 
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by State tubew(']ls and by private tubewells, because of frequent power cutl 
and poor majn!enance. Further, no data is available as to how many tuQo-
wells have been working during a particul;ir year, how I!1any have been par-
tially working'and how many have not been working at, all. The [('port of the 
C&AO for tbe year 1980-81, Government of Uttar Pradesh, has pOinted out 
that dUring the period 1974-75 to 1980-81 the tubeweUs ran for only 17.l$ 
per cent of the total number of hours d,ue to closure onaCCOUT}t of hydel ~ 
fects,. oth4"r mechanical and civil defects and also on account of no demand 
for water. 

[5. Nos. 24 and 25 Appendix III Paras 3.22 to 3.25 of 14lst Report 
of Public Accounts Committee (7th Lok Sabha)] 

Aetfon Taken 

On recommendation No. 25 of the Committee, the PlanningCommis-
sioc bas constituted a group headed by the Secretary, Ministry of Water Re-
sources to go into all the as~ ts relating to thel methodology of collection 
of data with regard tothe utilisation of irrigation potential created by major, 
medium and minor irrigation projects. The group has collected' information 
from a o ~ States which is being an,alysect for finalisation of its report. 

Regarding carrying out survey work to determine the area actually irri-
gated by Minor Irrigation schemes and also the yardstick norm to be adop-
ted in respect of area irrigated by private minor irrigation structures like 
dugwells, shnHow tubewells. etc. and to conduct e s on~ surveys-all the 
State o e n ent~ were requested to take up follow-up action. The reports 
so far received on the action taken by same of the State Governments in 
this regard is mdicated below: 

1. Uttar Pradesl1 

The State has reported to have carried out census of nil private minor 
irrigation schemes in the State and fixed the following norms : 
~ ' ~ ...... ': .. ,~ .. " ~  ". ,,' 

Name of Unit 

Well with pumpset 

Well with pe,J:sjan wheel 

Borewell with pumpset 

Boring (withput pump) 

Pumpset 

.2. 'OrIJSa-

Norm fixed in ha. (gross) 

5.96 

2.11 

5.96 

2.50 

4.62 

< • 

. ~ ha" n~ate  . that t ~sa tt lITgstiOX) Corporation monitors 
the irrigation potential created and utmsat:C1n separofely. C.D.IR.D. Depart'!' 



n~nt has !eporled that the survey {or determining the actual ~ e  is 
being conducted and fixed the following norms: 
- --------------------
Name of Unit NOl'DlI fixed (in n. &fOss) 
Dupell without pumpsetO.4 
Filter point tubcwcll 3.0 
Energised dugweD 1.25 

3. Kerala 

Kerala, has intimated that 100 per cent of tbe potentlal is utilised as 
lOon as s e e~ are commissioned in respect of minor in'iption schemes. 
For wells and other private irrigation works, Statistics Department has to 
adopt the method suggested by Ministry of Water Resources. 'the State 
Government has envisaged to set up a Statistics Cell in the State Ground-
water Department to collect the statistics of groundwater structre, irriga-
tion potential actually createdjutilised. 

4. Punjab 

The Director of Agriculture of the State has repornd that field std of 
Agriculturc Department has been asked to carry out survey regarding area 
actuaUy irrigated by Minor Irrigation schemes. It has also been reported 
that a shallow tubewell covers approximately 3.2 ha. 8S PAU guidelines. 
Point e~a n  20 per cent revis:onal survey has'been noted for implementa-
tion. Irrigation Deptt. of the State has reported that the area irrigated by 
Minor Irrigation groundwater structure vary from area to area and year 
to year. These are evaluated by field surveys by Agriculture Department and 
P.S.T.C. Average utilisation under various structures during 1 ~ 4 was 
asfo1l9ws : 

Dugwell 
I>inel shallow 
tubcwell 

Electric shallow tubewell 
Deep tube .... -ell 
AUlIDentatioD tuhewdl 

S. Kamataka 

9.61 HM/year 
1.48 to 3.7 HM/year 

1,64 to 4.25 HM/year 
1049 to 30 86 HM/year 
19,29 to 24.38 HM/,.car 

Karnataka has intimated that a beginning has been made to collect data 
on area irrigated along with potential created. 

6. HaryantJ 

Haryana has stated that instruct ion is· being issued for carrying out the 
utilisation survey of irrigation potential created. 

7. MaluJrtlShtra 

Maharashtra has stated that the figures of area irrigated are ~ 
after measuring actual area under irrigation during eacb year. Figures relat-
inS to e ~at oo"o otent t 1 duo. to Minor IrriR8tion ~ e s Me·NpClC'" 
ted se a a~  ' ' '< 
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8. Anddm4lz and Nico'bar Islands .. 
The Union Territory of Aooaman and Nioobar Island has reported that 

irrigation ill mostly done by constructing ponds and distribution of pumpsets. 
. Each· pond ~ates 0.6 ha. of land :lDd each pumpset irrigates 2 ha. of 
land. 

9. Arunachal Pradesh 

The Union Territory has reported that DO survey could be conducted 
about actual :uea irrigated due to constraint of manpower. 

10. Delhi 

The U.T. of Delhi has furnished the information about actual area 
irrigated as 4511 ha. for the year 1983-84 and 4997ba. for the year 
1984-8S. Information about yardstick norms adopted in respect of area 
irrigated by ground water structures like dugwelI!private shallow tubeweDs 
ete. is yet t(1 be furnished. 

The matter is being pursued vigorously with aU the State Governments 
for complete report. 

(Ministry of Water Resources O.M. No. 1 11~ oo  dt. feb. 1986) 

Recommendation 

The Committee recommended that the Planning Commission shodld set 
up a group of exrerts in agricultural economics and :>t3tistics drawn from 
lite Ministry of Irrigation, Ministry of Agriculture, the ICAR I.!tc. to study 
the question e.nd to frame suitable guidelines so that the methodology' of 
olle t~ of data with regard to uQlisation of irrigation potential is pat on 
a uniform basis. If necessary. the representatives of some of the State 
Gwemments may abo be nsslY'iated with thi!! study. The Committee 
would like this matter to be finalised as expeditiously as possible so that 
the projections for the Seventh Five Year Plan mav be put on a realistic 
basis. . 

(Sl. No. 26, Appendix m, para 3.26 of 1415t Teport of PAC (Seventh Lok 
Sabba)] 

Action Taken 

As st lat~  in the Planning Commission O.M. No. 16(74lI83-I&CAD 
dated 24th September, 1983, a Working Group headed by the Secretary 
(Irrigation) in the Ministry of Irriga,tion and Power was constituted to 
seucly the o e ~ of colTection and reporting of data on potential created 
aud area irri!!afed from major, medium and minor irrigation schemes and to 
suggest· guidelines and methodology for coJlection and reporting of such 
data 00 a unifonn a, ~  The Constitution of the o n~ GrouP includes . 
uperts from the Ministry rot Agriculture, J,C.A.R. and sonte StatCf; Three 
meetings of the W'orkin!! Group were convened. by the Ministry so a ~ 'tlIe 
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Ministry of Irrigation & Power a t ~t C!f irrigation),clrculated a ~s
tionnaire to various states and UOIon Temtones on 5-10-1984 to collect JD-
formation on the terms of references of the Working Group. A Sub-Com-
mittee was constituted by the Working Group on· 2-4-85 to analyse the 
information received from the States and Union Territories on which repre-
sentatives of states also participated. The SlJIb-Committee met three times 
and the last meeting was on 1-8:'85. The report of the Sub-Committee is 
under finalisation . 

. [Planning Commission U.O. No. 16(74) 1 4 I~  dated 23-1-1986] 

. Recommendation 

The Planning Commission is stated to have adviSed the State Govern-
ments to provide atIeast Rs. 75 per hectare (excluding estaPlishmellt) for 
proper maintenance of irrigation projects. State Govcrnments have been 
furtber authorised to construct field channels at project cost upto 518 hec-
tares blocks. Central assistance is also available in the Command Area 
Projects for construction of ficld channels. State Govts. have also been 
requested to introduce the system of rotational supply of water (warabandi) 
for timely and assured supply of water to the farmers according to a pre-
determined schedule. These should be ens~ e  

[SI. No. ~, Appendix III, Para 3.28 of the 141st Report of the 
Public Accounts Committee (7th Lok Sabba)] 

Action Taken 

As regards the provision of adequate outlays for proper maintenance 
of irrigation projects, by. the State Govts. the actio,n taken note on recom-
mendation No. 29 may kindly be seen. 

A Group of e ~ta es, headed by the Secretary. Planning Commis-
sion, has been set up to'formulate programme!: for better utilisation of created 
irrigation potential and review thejr implementation .• In its meeting held 
on the 13th September, 1983, this Group has decided that the State Govts. 
should be advised to include the construction of water resources ffom ~ pre_ 
sent Governmer.t outlets serving each block of 40 heclares or larger areas 
to the outlets to be provided for ~ n  each block of 5-8heaares, in t ~ 
Annual Plan 1984-85. Specific outlays are intended to be included in the 
State Go\ernmer.t Plans and instructions in this regard lYil1 he iSSUed by 
the Planning Commission. 

State Governments have been s~  from time to time to give ade-
quate attention to the con!rtruction of field channels and the' enforcement 
of warabandi. Progress jn the constf'1,lction of field channels has been fairly 
satisfactory and the Sixth Plan ta ~et of covering 40 lakh hectares in CAD 
Programme areas, will be achieved by the end of 1983-84 itself. Havinll: 
regard to the Unp<lrtance of tbis item of work, an amount of 25 crores has 
been provided in 19R3-84 as central 21'ants to State Govemmelltsby wav 
of Incentive to refmbu1"'ie the COlit of construction field channels ~e  and 
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above the physical tacget .fixed under the Annlual PIan. The progress in 
the case of warabandi, however, is not equally satisfactory, tbe achievmnent 
upto 1982-83 having been only 6.64 hikh ·haetares in CAD programme 
areas. In the Conference of State Secretaries-incharge of CAD programme, 
held on the 18th June, 1983, the nee ~  more Yig.GrOUSFplementation 
of warabandi has again been stressed. d .. 

[Ministry of Irrigation O.M. No. 1411 1 83-COOrd. dated 9-2...1984] 

RecommendatioD 

The Economic Survey ( 1982-83) has pointed out that the capital 
cost per hectare of'majorlmedium irrigation schemes at constant (1970-71) 
prices increased from Rs. 2,770 in the First Plan to ~  S.88G in 1919-80 
and further to Rs. 6,969 as per the Sixth Plan projections. The ~ capital 
attributable to unutilized irrigation potential, therefore, works out to a 
staggering figure of about Rs. 2,800 crores at constant prices. The Commit-
tee cannot therefore, emphasize too strongly the need for 'ensuring optimum 
utilisation of irrigation potential created at enormous cost. The Committee 
consider that a determined and sustained effort needs to be put in for large 
8C8le modernisation and for efficient management of water resources, both 
by tbe Centre and the States. Moreover. in view of acute paucity of -1'C-
sources for undertaking nc::w schemes, it is extremely necessary to ensure 
that maintenance Of the existing assets receives highest priority. The Com-
mittee would, therefore, urge that the consolidation of gains and removal 
of constraints in the optimum utilization of the irrigation potential must get 
oyerriding priority. An integraed plan of acton in this regard should, there-
fore, be drawn up ,without delay in consultation with the .StateGovernmcnts. 

The Supplementary Report of the C&AG for the year 1975-76 had 
drawn attention to the excessive loss of WIater during transnmsion and dis-
tribution. The data furnished by the Ministry in this regard indicates that 
in the CBse of the unlined canals, losses are shown and assumed in the 
designs of 8 cusees per million sq. ft. It whne in the case of lined canals 
the figure is taken as 2 cusecs per million sq. ft. basd on the pTCvious 
experience in the country. Actual measurements have, however, shown that 
the losses have been much more than estimated. For example. the losses 
observed in the Mahanadi Canal System have been as high as 39.7 cusecs. 
mlIllon sq.ft. and in the case of Mula Right Bank Canal tbese are of the 
order of 24-25 cuSecslmillion sq.ft. and in the case of Tawa Project 22.8 
cusecslmillion sq.ft. losses in the case of 10 other projects for which figures 
bave boen made available to the Committee. range between 2.1cusecsl 
million sq.ft. in the case Of Periyar Vaigai Distributaries and 21.2 eusecsJ 
million sq.ft. in the case of Nagnrjuna Sagar Left Bank Canal. The Econo' 
mic Survey, 1982-83 has also pointed out that conveyance losses. in tbe canal 
systems are very high. According to an ~st ate made in 1960. over 6 
million hectares of additional land could be irrigated by lining the canal 
systems. The colossal loss to the country involved in such  large scalo 
-WMtage of the previous water resources can be easily imaainetl. The 
Committee woald like to e e~s their deep sense of conc:em fli¥er t ~toa

1 LSSI87-6· 
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lioa. The Committee desire that this aspect should be given utmost atten-
tion is the action pIan suggested elsewhere in ~ s report. . 

[SI . .,. 29 and 30 Appendix III (paras 3.29 and 3.32) of 14ht 
!(!port of PAC (Seventh Lok Sabha}j. 

Action TakeD 

With a view to improving the lag in utilisatioa and water use efficiency 
in irrigated commands, the State Governments were addressed by the Plan-
ning Commission on 6-4-1976 to organise a comprehensive review of selec-
ted irrigation projects and formulate specific programme for time bound 
implementation Of modernising such irrigation projects. The Central Water 
Commission prepared guidelines for modernisation of irrigation systems and 
circuIated them to all the State Governments in March, 1980. These guide-
Jines have also been included in the Chapter in "The Guidelines 
for preparation of detailed project reports", circulated subsequently in 
January, 1981 to all State Governments. The State Governments have 
again been addres'sed on 30-8-1983 drawing attention to the need for full 
utilisation of created irrigation potential and proper maintenance of irriga-
tion projects, as brought out in the recommendations. The need for cfti-
cient utilisation of the facilities created is also being brought to notice of 
the State during the discussion..c; at various levels through seminars etc. 

The need to maintain the existing irrigation system in good order Is 
recognised. This is being impressed upon the State from time to time identi-
fying the inadequacy of maintenance grants as the major constraints: it 
was recommended in the Sixth Irrigation Ministers' Conference that the 
maintenance allocation for the irrigation systein be provided at the rate of 
Rs. 75 per ha. of the potential· created excluding energy charges for lift 
irrigation and regular establishment charges. . 

It may be stated here that the Sevt.'Ilth Finance Commission had re. 
commended an average of Rs. 50 per ha. porannum of irrigation potential 
createdlculturable command area, for operation and maintenance of irriga-
tion systems plus additional 20% for speciat repairs. It has been reckoned 
t~at an average of Rs. 100 per ha. per annum exClusive of regular estab-
lishment plus 20 per cent extra for special repairs would be required for 
operation nod maintenance. This has been recommended to the Eighth 
F"mance Commission for consideration. 

I~ order to reduce the n e~an e losses in the canal s ~te  lining 
of maIn canals and branches IS belOg providw for in almost all the new 
project estimates. In the case of some of the projects, lining is being re-
sorted upto the last Government outlet. In some of the projects eVen the 
field channels' which are being ~nst to  at the cost of the cultivators 'aro 
. being lined . 

• [Ministry of Irrigation O.M. No. 1411183-Coord, dated the' Febrflary, J984.] 
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AacUe ObIervatiOD 

The facts and figures given by the Ministry could not l?o vetted for 
want Of the filesldocuments from which these were taken. 

ReCObllDeDdatioD 

The data called for by the Committee with regard to the rate of 
sedimentation of major reservoirs confirms that the rate of sedimentation 
haa really been much more than anticipated in the project reports. For 
e.mmple, the life of Hiraklud. Bhakkra and Ghandisagar dams which was 
originally assessed as 386, 408 and 930 years respectively is now assessed as 
147, 291 aud 348 years only. Similar is the case with many other major 
projects. According to a very knowledgeable source the coun!!j' is "loosing 
a staggering 2 MAP of ~ e storage capacity annually in ~l1  ~a o  and 
medium dams o es on~ to a loss of 7 lakh acres of Imgatlon poten-
tial every year. We are 10SUlg over Rs. 400 crores in the form of capital 
asset. annually." . 

Recognising the fact that the sedimentation rates in the reservoirs of 
major projects were generally higher than assumed, tIle Ministry of Irrigation 
appointed a Reservoir Sedimentation Committee in 1978 to go into the 
question in depth. The Committee analysed the reasons for the substantial 
difference between the estimated and actual rate of siltation and has given 
a number of suggestions. The Committee expect that considering the 
gra'Vity of the problem, the recommendations of the Reservoir Sedimentation 
Committee would be examined expeditiously and indepth with a view to 
tak(O urgent remedial measures. 

[5. No. 31 Appendix III paras 3.37 and 3.38 of 141st Report of 
PAC ~ ent  Lok Sabba») 

Action Taken 

The Ministry of Water Resources had canied out an indeptb examina.' 
tioo of the recommendations of the Reservoir Sedimentation Committee in 
ons~tat on with the Department of Environment and the Department of 
Agriculture and decisions of Government have been conveyed to "au State 
GOvernments by Central Water Commission in January, 1985, requesting 
them to initiate action for implementation of the recommendations. 

[Ministry of Water Resources O.M. No. 1411 I 83-Coord. dated 
December 1986J 

ReeommeodatioD 

The Second Irrigation Commission (1972) had expressed tbe view' 
~ at while domestic requirements should have the highest priority for aDoca-
tiOD of water ollo~ by industry and then by irrigation. The Commission, ' 
however .. ~lt that between irrigation and power generation, priority Ihould 
~ Jiven to irr,igation. It has been represented to the Committee that "hydel 
power generauon often leads to wastage of water. Needs of cuttivaotors for 
water and those of industries for power never match. Tn a single year Cbambal' 



Power House released water as much as one ~ I ~  ofthe normally 
stored walet), carrying with it an irrigation potential of 3 to ~ lakh ~~  
Many reservoirs like Rihand are ean~ ,?nly. for power generafion and theIr 
releases even do not match with the ungatlon needs down stream. . .. In 
hyde! projects we l~se prC£Jous. a~e  that would ot~e se have irri$ated 
large areas of land." The CommIttee have been mformed that though 
irrigation is accorded  priority for use of available water, hydel power 
generation is equallv important to DIeet tnz peak load demand of p,?wer 
system. "A happy biending of meeting the conflicting e e e~ts of water 
for irrigation ane power has to be evolved through system studies and the 
overall regulation plan so as to ultimately meet the needs of irrigatiOil 
withoutlundUe wastage". 

. While agreeing with the above. approach enunciated by the Ministry 
of Irrigation, the Committee consider it exeremely essential that a well de-
fined national water policy is enunciated so as to provide for a balanced deve-
lopment Of the water resoUrces and their utilisation in the larger national 
interest. The Committee trust that the National Water Resources Councll 
proposed to be set ~  in pursuance ,?f the e ~n at on of t ~ N.ational 
Development Council would address Itself to this task as a first pnonty .. 

[So No. 32, Appendix III (Paras 3.49 to 3.50)· of 141st Report of 
PAC (Seventh Lok Sabha)] 

Action Taken 

Ministry of Irrigation have constituted the National Water Resdurces 
Council on 26th March, 1983, under the Chairmanship of the Prime Minis-
ter. One uf thc hnclions of the Council is 1(} Jay-down the National Water 
Policy and to review it from time to time. Action has been initiated to set 
up a Group headed by Secretary (Irrigation) and consisting of Law Secre-
tary, other Jurists, Administrators, Chairman, Central Water Commission 
<and Ellfineers to form1;ltate a detailed paper on at ~ al at~  Poli:y for 
submisSIon to the National Water Resources Council for thelt cOOSJdera-
tion. The recoinmendation of the Irrigation Commission will be kept in 
view by the Group while drafting the Policy Paper. 

[Ministry of Itrigation O.M.· No. 1411 1 83-Coord. dated February, 
1984] 

RetotDlllenda1ion 

The Committee are amated to fino that Government have not so far 
issued any formal orders a e t n~o  rejecting the recommendations of 
tIwI Irription Commission which was constituted by a Government resolu-
tion In 1969 and whose report beoome available in 1972. The Committee 
are totally dissatisfied with the reply that the Report was "Circulated to 
t~ States for adoption. By impUcation the ~ o en t ons were 
a e t~ ~  The C?mmittee consider that haVing appointed a high pOwered 
CommiSSion to go Into all aspects of the:probtem, Oovernment should a~ 
fo1Jbwed up the ~ en at ons contamed in its Report seriously and 
taken ~  deCISIons on each recommendation. . AU that appears to 
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have emerged after 10 years is the decision to constitute a National Water 
Resources Counen. The Committee consider that in such matters of vital 
importal1ce affecting the lives of millions of poor tarmers, the Plaunfng 
Commission and the Central Ministries concerned should have delineated 
a well thought out plan of action for consideration of the States. The 
Committee consider that it is even now not too late to examiDe the import 
of various recommendations in depth and come to some definite eonclusiona. 
The Co_Uce have no doubt that the Report would be found very useful 
in the formulation of the National Wafer Polley referred to above. 
[So No.3" Appendix III of 14151 Report of PAC (Seventh lok Sa.).] 

,Adion Taken 

The recommendations of the Irrigation o s~  have been studiecf 
in detaU and the viewslaction taken on each of the recommendation ia 
iadicatecl in the notes enclosed. -(Annexure). 

[Ministry of Irrigation O.M. No. 1411183-Coatd. 

dated tbe Ftbruary, 19841 



ANNEXURE 

R ......... tfOll. ollrrlptiOil c:omm .... 

I'hysiDlraphy 

Th'! sub-continentof India covers an a rca of 
328 mill ion hectare, and supports a popalation 
of S47' millions. It has a land frontier of 
15,200km. and a coastline of 5,700 km. 

Tho<;e arc only StatGDlODts of rad 
mentioned in tboRepoa1 aDd 'do 
. not caU o ~ acUOn a. such. 

19.2 The perinnia! riv",s of the Himalayan 
naion and the river. of peninsular India consti-
tute tho main river systems. The Himalayan 
river; are fed by the melting snows and glaciers 
or the Oroat Himalayan range;. ,They are often 
un<:ertain and capricioas in their behaviourand 
sometimes subject to drastic changes of cOllrse. 
In the dry weather, the flow in these rivers is 
significantly enhanced by water from the melt-
ing snOWi and Ihciers. The flow is considerably 
reduced in the winter, but never to the ~a e 
extent as in the penin slllar rivers. The peninsu-
lar rivers originate at mue h lower aIt it lites and 
ftowtbroughareBs which are geologicaUr mqre 
stable, ~o that they are more predictably In their 
behaviour. Tbeirflow is characterised byheavy 
discharges durinr the monsoons, followed by 
low discharge! during the dry months. 

Cllmatt 

19.3 The greatmountalnmassformedbythc 
Himalayas and its spurs on the north. and 
the ocean on the south are the two majorinftu-
enees affecting the climate of India. The first 
forms an impenetrable barrier to the incluence (f 
cold winds from Central Asia, and liVes the 
sub-c:ontinent the element;of the tropical type of 
climate. The second is the source of cool mois-
turo Jaden winds whie h reach India and give il1he 
ele ~nts of tbe oceanic type of climate . . 
India has a Vtry great e ~ t  and variety 
of climate IIId weather on t on~  The climate 
ranges from continental to oceanic, from ex-
ttemesofheat toextremcs of cold. fromelltretlle 
aridity and negligible rainfall to cxccssivl' 
hlllD Idity and tomnUa) rainfall. 

1'.4 The south·wc\t monsoon ~ respomibJe 
rC1r 80 !'Or ceat Or more of the t"tal annt'al 
precipitation outside Assam, Baftpl, coastal 
Orina and paa1s of the penlasllla. JD Oujarat 
Sallta ,htra, JC.utchand adjoinina Rajqt han and 
Madhya Pradesh, it accounts for mOre thall90 
per cont. Tile Statos of Orissa, Bihar, West 
BeII8Il, Assam Jnd .. ,te111 a ~ a 

• 
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These are cnly Statements of fact 
mentioned in-the Report aDd do 
not caU for any action as. such. 

These are only Statements ()f fac;t 
mentioned in the R.eport aDd 
do Dot call ror u, actfoD at lucb .. 
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Reaamclldatiolll of irrfptioa commIssioll 

Pradesh, the west COast and the 
Ghats a~ aho the sub-montane belt 
which extends from north Bihar to Jammu 
roocive more than 100 cm. of rain dUrin, this 
MIlSOD. SOlitherD Punjab, north-west India 
from Veraval in Saurashtra through Delhi to 
Jammla receive 50 cm. of rain or l~ss  The 
raiaftll dccrcues rapidly to a ~ the western aDd 
4)D the e~te  border of Rajasthan it i9 less 
tbao 10 cm. The lowest rainfall is in the ex-
treme 1outh-east penin,ula where districts s uch 
as Kanyakumari and Tirunelvely Jet less than 
2. Scm. In the rain-shadow of the western 
Ghats, the rainfall is only 40 to 50 cm. during 
this scasOll. In some patches" it is 30 em. or 
less. 

19.5 Thcfour major soil groups in India are 
(I) A1hlvial ~o  (ii) black soil ,(regud, (iii) 
red ,o l~an late toso ls  Otleisimportance 
are rorest soils, desert soils, saline and alkaline 
soils. The behaviour of soil under irrigation 
is of p'rimarY importance. The capacity of 
the sod to take in water and hold it and its 
effective rooting depths are important criteria 
for determining Irrigability. The depth and 
frequency ofirrigation is a function of soil pro-
perties. The Ircaterthe water-holding capa-
city. tbcgreaterwill be thcirription depth, and 
ig COQseqllcnce, the lower the irricatioD fre-
quency. 

Prom the point of view of drainage, the main 
criterion is tIM hydrlll:Uc conductivity of the sub-
soil or the sub-stream. 

19.6 The total a utili sable water resotlroes of 
the CCltmtrY have nCJt b.}CD sy.,tem etically studied 
or aDlllysed except (or the Indus River System. 
ProIhninarY studies relating to the a a ~ 
the Krishna, the Narmada and the Tapi indica te 
that the entire water rellOUrces of these rivers 
caD be utilised. Tho waters of the Cauvery 
have. already been almost fully utilised. 

Of the 493 T.M.CU.M. (400 MAF) of water 
in tile GanP. it shCJuld be pCJisible to utilise 
about 185 T.M.CU.M. (150 MAF) for irrigation. 
A bi,her utilisation is precluded for reasons of 
topocraphyand the shortage ofstCJrIl,e s te~ so 
thatmCJ'tofthe water will stillcontinue to fiow 
into the Bayof Bengal. There is very little 
possi"ility olutilising the waters oft he Brahma-
putra except throuah a few medium and minor 
Iirt irri,atlon schemes in ~sa  Nearly 370 
T.M.CU.M. (300 MAP) CJf the Brahmaputra is 
likely to continue to 11& w annually into 
the Bay orBanlal. 

The west 8owi1ll rIYJm onndla(ucludflll tho 
Tapiand theNarraa4a are_lao important IOU-
I'COI.of wator.1'Ile1 carry, OIl an a~a e, Dearly 

I 

These are CJnl" Statemontsof fact 
mentioned in the Report and do 
not call fQlr any actiooa, such. 

These are only Statements 01 fact 
mentioned in the RepOrt and 
not call for any a t on~  luch. 
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R!co"..,.tn.""tlons of Irrigo,/on Commission 

247 T.M.CU.M. (200 MAF) bllt due to the 
narro wnessofthecoastal plains throl'gh which 
tbey Bow. the p3uibilities of using these waters 
for irri,ation are very limited. Some water 
may, howover, be diverted eastwards for 
irrigation. 

The Mahanadi and other east flowing rivers 
have asizeable waterpotenlialbut noteB ofit 
can be utilised. About 74 T.M.CU.M. (60 
MAp) or these rivers. Would ccntinue 10 
'flow into the Bay or Benral. 

19.7 The utilisable water resources of the 
country arc roughly as indicated below:-

1. Narmada, Tapi. 
Godavari, Krlshne. 
Cauvery and other 
Southern rivers 246,700 m.cu. m. 

(200MAF) 

2. The Indus System 49.300 m.cu.m. 
(40MAF) 

3. The GaDla System 185. 000 m.cu. m. 
(ISO MAF) 

4. The Brahmaputra 12. 300 m.cu.m. 
System ( Ip MAF) 

S. The Mahanadi and 123.400 m.cu.m· 
other cast ·flowing (100 MAF) 
rivers 

6. West to ~ rivers. 
excluding the Tapi 
and Narmada 49.300 m.cu;m. 

(40 MAp) 

--------
Total : 666.000 m.cu m. 

(540 MAFJ, 

19.8 Onthe eveofPartition. th,mct irrigated 
area in thclndian sub-continent wa$about 28.2 
million hectare_ amounting to about one-fourth 
of the total cultivated area. 54 per cent of the 
area was irrigated by canals.23per cent by wells. 
12 per cent by tanks and )) per cent by other 

e laneo ~ so e~  The partition of India 
brought about sudden and a~t  change,. It 
,reatly depleted the irrigation potential of India 
as shown In the table below:-

Country Net sown Net Irri- Co).3'&s 
area lated percent 

area. of Col. 2 

Undivided 

Jodia 116.8 28.2 24.1 
lDdia 9B.5 19.4 -1'.7 
Pakistan 18.3 B.8 41.1 

These are enIy itatement! f1f -fact 
mentioned in the Report aDdeSo 
not call for any actioD as such. 

These are OIlIy Statements df'tact 
metltioned mthe 'lleport -and dG 
Dot call for any &ctionalluc:h. 
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Recommendatlonl of Irrigal iOIl Commission . 

19.9 Since Independence, the o~~ irri-
gated area from major, medium and minor 
~ ~ ha, ~n steadil) to 28.0 million hectares 
in 1960-61 and to 33. 13 million hectares in 
1967-68. Asumofover30billionrupeeo, has 
been spent up to the beginning of the Fourth 
Plan on irrigation schemes. 

19. lOA o e en~ e strategy to emure 
the success of agriculture should ai m at meetilll 
the water requi rements of crops through the 
economic and o ~ use of water. 
A river basin and, inthecaseof largerivers,a 

sub-basin ~ t ~ natural uni. for planning water 
eso e~  This planning should be based on 
an assessment of the surface and ~ s a e 
water e~ l e~ of the basin,-and th.:ir I1tilisa-
tion. 

19.11 The COlnmission recommend., the 
following pelicy for formulating river basin 
plans, on the a~ s of the feasibility stauts (If 
mdividual projects ;-
(a) The l~ n plan should present a comprehen-
sive oatline of develop:nent po;;ibilities of 
land and water resources to meet the anti-
cipated regional and local needs. 

(b) The Plan should. 
(i) indicate a broad frame-work of various 
engineering works to be taken up in 
th;: basin giving rea SOD') for thei-choice 
from the alternatives considered and 
inter-relation'ihip between thott-workS. 

(ii) establish prioritie'i in respect of water 
use for various purposes' 

(iii) indicate nte ~e priority of projects 
and 

(iv) indicate the need for earmarking wat..:r 
for any specific future purpo<es. 

(c) The basin plan should be periodically re-
viewed and revised totako into account chan-
ges in storage capacity and the extent and pat-
tern of water use. 

19.12 o ~t ie requirements should have 
the e~t priority in the allocation of water, 
followed by n ~t  and then by irrigation. 
As between irrigation and power generation. 
the Commission recommends that priority 
be given to irrigation. 

LSSl87 4 

Vlewl/ActJon Tak,e" , 
e~e are only Statemf'nt·· c f"act 
mentioned in the Report and do 
not call for any 8(;tion as such. 

These observations of the Commis-
sion are noted. Separate re-
commendations 'regardibg the 
col\iunctive ~e of surface and 
grollnd water and al"o the pre-
paration of basin I plans are con-
tained el~e e e in the report. 
Ac·tion takeri against thue are 
indicated againH the relevant re-
o en at on~  

The recommendation ~ accepted. 
In Recommendation No. 19.52 
the Irrigation Commission have 
recommended the setting up of 
River Basin o ss on~ and the 
action taken has been specified 
against that recommendation. 

Primarily,the River Basin Commis-
sions will have to take into account 
the policy recommendationF of the 
Irrigation COIDmbsion while for-
mulating River a~ n Plan<. 

While broadly, theorderof priorities 
would seem acceptable, situations 
could arise where, on Techno-
economic examination. the alter-
native, available require that the 
priorities may change. Such si-
tuation would OCCur when reQui re-
ments of Industry could be met 
by long dhtance transfer of water 
or even relocation of industries 
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19.13 (i) The Commission rocomruenlls that 
n~t a  ('1' the Irrigation Departmentdetermin-
ina the crapping pattern in consultation with 
the Agriculture Department, as is done at pre-
sent, the latter Department ShOllld et~ ne 

tbe pattern in cOlHl:ltaticn with the Irriga-
tlOIl D;:p:\rtm;nt 
(ii) Whiledesigmng future canals, the results 
of e~  omoil-plant-wa.errelatit·nships, the 
\..ontriblltion oi rainfall in th.= growlh p;:riod of 
crep; and the interaction of other inputs like 
fertilizers, shol.ld be taken into account, and 

~, deltas and water allowances fixed aeeor-
iil1llly. 

Preference rna)' have to be given to 
power OVQr irrltlation, jf the e,u st-
Ina power would be e~" e  to b e 
curtailed thereby disturbina. the 
economy 0 f the region.. based on 
a1ailabk power for Ilivilll pri()rity 
for irrigation. A rJe0lOUS deter-
mina! ion' of o t e~ w()wd, 
therefore, be difficult. 

The National Water Re.iources 
CO:Jllcil has been ~et up in Mnrch 
198J under the Chairman<hip of 
the Prime Minister. One of its 
main functiom ~ to lay down the 
National Water Policy. A high 
level committee under the Chair-
~n'  of Secretary, Irrigation 
and con ~ st n  of Secretary (La w), 
other ll ,t~, Adminhtrators, 
Chairman, ulnral Water 
Commi Ision/Cemral Electricity 
Authority and Engineers h ,~ n  

~et up to draft a policy papr:r for 
t ~ on, e at on of the National 
Water R1:sourccs . Council. This 
l'I:;;oDlmendation will be kept in 
view by the high level Committell 
while drafting the policy paper. 

(i) Tho:: Proj.:ct e ~ 't on ;5 the 
es on~ l t  of State Irrigation 
Department. Thus, based on thl: 
"ee ~ of the rqiOl, they would 
evaluate the availability of water, 
"Possibility of storage, the exteOl of 
Command available, elc. The 
deteJminaUoIl of the crop patter[l 
comcs a fter the above :;tage> ha vc 
been gone through. It i-. at thi s 
stage, that con<ultat ion wi th State 
Department of Agriculture is re-
quired. It has to be realised that 
fixat ion vf crop pit t tern for a pro-
j;:ctat thi, ~In e ,at be'tan infor-
med judgement as actual crop 
pattern on completion 01 the pro-
eet gets decided on many other 
diverse considerations. The De-
partment of Agriculture are being 
consulted by the State hrigatton 
Department at this stage and their 
concurrence is obtained. This 
concurrence h usually being in-
sisted upon. Keeping in viewthc 
dynamic nature ()f crop pattern 
this is considered adequate. 

(ii) The recommendation is accep-
table. Action is being til ken to 
amplify the guidelinc.s already 
issued to State Governments for 
the prepara lion of project rerons. 
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No. 2111 I 82-P. II 

GOVERNMENT OF INDIA 
MINISTRY OF IRRIGATION' 

The Secretary, 
o ~ ent of India, 

New Delhi, the 30th October, 1983 

Department of Agriculture & CooperatIon, 
Krishi Bhavan, New Delhi. 

SUlI.JEt."l' :--:Recommendation of the Second IrrigatiOn Commission 

Sir, 

The 2nd Irrigation Commission' has recommended that-

"Instead of the Irrigation Department detennining the cropping 
'.1' pattern in consultation with the ,Central Department, as is done 
, at present, the latter Department should cJetermine the pattern 
• in consultation with the Irrigation Department". 

"While es n n~ future canals. the results of research on soil-plant-
water relationship, the contribution of rainfall in lbe growth 
pc nod of drops and t}1e inter-action of otber Inputs like ferti-
lisers should be taken into account, and duties, deltas and 
water allowances fixed accordingly." 

AD extract of paras 5.25. to 5.37 from Vol. I of the Report of the 
Commission is enclosed. It is requested that the views of your Departmcftt 
on this recommendation may kindly be communicated to us at an early 
date. 

Yours faithfully, 
SdI-

(A. R. S. MURTIi i) 
DEPUTY SECRETARY TO THE GOVT. OF JN1)JA 

(TEL. No. 386928) 

End as above. 

Extracts from Vol. , of the Rt>port of ~ e Second '"igation Commis\irm 

Cropping Pattern 

5.25. The cropping pattern in a commanded area is generally worked 
out on the ~s s of a sttl;dy of soils. climate, rainfall, existmg cropping 
patterns and the marketability of pr9duce. So far. it has been the practtce 
with the AaricuIture ~ a t ent before they finaUv obtain the latter'R 
form::!' apnrovn1. We nre of 1he view that in future the Aj!1icuIture Dermrt-
for irTintion' e'n~nee s to determine the o n~ pettCTn in consultation 
ment should he made responsiblf': for conductinr ~sea1'  lind evolving 
the cropping pattern in con'sultation with irrigation engineers. In States 
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whl:re there ~ a large irrigation programme, it would be a good arrange-
ment to have a separate wing in the Agriculture Department. ht.aded by 
a senior officer, to deal excluslvely with these matters; as in Maharashtra. 

Fixing Clionnel Capacities 

5.26 Different methods and norms lre in use for tixing capacities of 
irrigation channels in different States. These are generally based on past 
experiments and experience and do not take into account the systematic 
research work now being done on the water requirements of crops. 

5:27 In Haryana, channel capacities are generally based on a water 
allowance or outlets of 2.75 cusecs per 1000 acres of culturable command 
area. to whirh channel losses are added. Punjab and Rajasthan follow a 
similar procedure. 

In Uttar Pradesh, the channel capacities are fixed on the basis of outlet 
factors (If 32 acres per cuseo for rabi crops and 22 3cr''!s per cusec for 
rice, and s? on. For ra?i ~annels, allpwing 25 per cent loss in channels 
and ass I ~  that wateru;tg IS done at I te ~l~ ?f 3 weeks, t e~ a e 
at the dlstnbutary head 15 worked out by dIVIding the area 1:f' 12. A 
similar procedure is followed for kharif channels as also in makin4,dowance 
for irrigating s ~ ane  . "-

In Bihar, the water requirement on a channel during any' month is 
worked out on the basis of duties for various crops . from past experience. 
The distributary is designed for the maximum water requirement during 
any month of the year, makin2: allowance for' channel losses. 

In Maharashtra, the irrigation requirement in a crop season, in tenns 
of CU5rc days, is arrived at by dividing the irrigated area by iour. The 
rotation period is taken as 12 days. The discharge requirement as outlets 
is thus arrived at by dividing the irrigated area by 48. The channel capa-
city is fixed for the highe!;t of the discharges in the three seasons viz. 
1charif, rabi and. hot weather. 

In Oujarat, duties for each crop arc fixed in consultation with the 
Agriculture Department. The water requirement ic; worked out fortni/!ht 
hv fortnight for all the crops during a crop season. The channel is deSIgned 
for the maximum requirement during any fortnight in the year, after making 
llue allowance for transmission losses. 

In Andhnl Pradesh. Mysore and Tamil Nadu. duties are based on past 
experience and the characteristics of the command area separately for wet 
and dry (light irrigated) crops. Channels arc designed on the blWs at 
these duties. 

Other States follow more or less a similar pattern, based on their past 
experience of water use by different crops. 

S.28 The best period for sowing wheat in most parts of northern India. 
~ the fortnight from the 8th November to the 22nd o e ~ for an 
varieties of !ieeds, though it may be stretched by anotller ee ~ ,If the 
sowing is delayed beyond 3 weeks after the 8th November, the yield rna} 
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drop by even as much as 3 quintals per hectare per week's delay. The 
presowing watering for wheat is generally required 8-10 days before 
sowing. The first watering of thh crop, known as kor watering is crucial. 
It is required three weeks after sowing at crown root Initiation stage. A 
delay in this watering results iD serious reduction in yield which may be 
even as much as 5 quintals per hectare per week's delay; in the case of 
high yielding varieties. If channel capacity is adequate for the kor 
watering, it would be suffici<¥lt for subsequent waterlngs. 

5.29 The considerations for fixing the capacity of channels for the 
Irrigation of rice are different. The rice crop require'> standing water in 
the field and the daily requiTement is determined by the aggregate loss 
through evapo-transpiration and percolation from the field.· The percola-
non Joss in most rice areas is more than double that of evapo-transpirahon. 
fhe permeability of the oil is thus a major a ~o  to be oonsidered in 
. fixing the capacity of a rice channel. As soils vary from place to place, 
there can be no uniform norm of water requirements for rice. The water 
requirement for puddling operations for transplantation is generally sustain-
tial1y higher than for ~ se ent waterings. 'FIle best period for trans-
planting rice in mOSt parts of the country is the month of July. A delay 
of 15 days in this operation beyond the end of July, We were told, may 
reduce yields by 15 to 20 per cent and a delay of one months by 40 per 
cent, particularly in season-bound varieties and where climatic conditions 
play a vital role in controlling the yield or rice. IrrJgation· .channels for 
rice areas have thus to he designed. to meet the irrigation requirements of 
puadling and transplantation in the appropriate period under adverse rain-
fall conditions. The channel-capacity t ~ determined would he more 
than adequate for subsequent irrigation requirements. 

5.30 Irrigation channels which have to serve concentrated sugarcanc 
areas have to have adequate capacity to ensure irrigation of sugarcane 
fields, preferablv at intervals of 10 days and not more than 15 days. During 
the months of May and June, because of the high rate of evapo-transpiration. 
the watcr requirement of the crop is highest. 

~1 Colton.in Rajasthan is generally sown in the month of April while 
in Gujarat the best period for sowing this crop is between 15th and 30th 
may. The channel capacities in ootton areas should be :tdequate to e~t 

the requirement!. of sowing cotton, a" also for irrigating other ~o s that 
may be on the ground during that period. BeIng a tfeep-iooficI ClOP, 
cotton can stand a lonl!er interval, upto a ~ t a mrmth. between two 
waterings. except where' the soil is very sandy. 

5.32 Research on crop-water reqwrement is being carried out at a 
number of places. notably at the Indian Council of Agricultural Research 
(lCAR) , Delhi, Rice Research Institute. Cuttack. Hoshangabad, Ludhiana. 
Coimbatore and many other Agricultural Universities. Collr-ges and Research 
Sta'1ions. e~ experiments take into account the soil-plant-water rela-
tionship, ttJe useful contribution of rainfall in the croP growtJJ period and 
the interaction of other inputs like fertilizers etc. In designing future 
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canals, or while remodelling existing canals, the irrigation engineer should 
take note of. these developments, work out the 'duties' and 'deltas' and 
'water alloWlll1ces' afresh arid then design the canal systems. 'There is 
urgent need for good. monographs on the subject so that the results of 1he 
research work is available to the practising engineer. We suggest that the 
CW&PC and the ICAR should make joint efforts to brinll; 'out these mooo-
~ a s or 'Design Manuals' and also update them a!il the research on the 
subject develops further. 

Intensities of Irrigation 

5.33 In formulating irrigation s~ e es it is very important to adopt a 
correct intensity i.e., the sum total of the area irrigated under diilerent 
crops in a year, expressed as a percentage of the culturable commanded 
area. The eaIliq irrigation works in north India such as the Upper Ganga 
Canal and the Eastern and Western Yamuna Canals, uti1ised the run-of-
the river flows and wt!r£ designed for low intensities in order tc irrigate as 
large an area as possible. These canal systems ~ e been remodelled from 
time to time. and the intensities obtaining on them at present are ; Upper 
GaQga Canal about 77 per cent. Eastern ~ Cnnal about 47 per cent 
and W-estem Yamuna Canal about 57 per cent. The irrigation schemes 
,in tbe delt. were desigt'led to irrigate rice throughont the ayacut in -the 
kharif 1>casen. During tbe post--monSoon period. the available river flows 
were utilised to irrigate f'llrt of the ayacut and thus intensive of over 100 per 
cent were -obtained. 

The determination of a sUltable intensity invo]vesa careful considera-
tion of various factors such as the amount and the nature of available 
water supply, soil. climate. depth of grounowater-table. natural drainage 
and socio-economic considerat'ion. Where availability of water is not a 
1im1ting factor. the adoption of high intensitiesi'i obviously called for. 

~  intensities help the fanner to derive the maximum economic benefit 
from the land and pcovide continuous gainfull agricultural employment, 
provided the soils are suitable and the o n ate t~ le is low enough to 
preclude the risk of waterlogl!ing. The raising of more then one irrigated 
crop in any are& leads to the better use of inputs like fertilisers and improved 
implements and also tbe e~ al soil moisture from the previous crop . 

.Intensities in the alluvial plains have to be considered in the light of 
.ir <'aiNge OOnditiol'lS. Where thfj natural drainage is ~l l s  because 
of a~ slope!;. the groundwater-table is likely to be aJready high. Adoption 
of high intensities with surface waters in such areas is fraugbt with the 
ri!ilk of waterlo.l!!!ing. We are of the view that the best way of attaining 
high nt nslt e~ d. say. more than' lOOper cent in such areas is by making 
coniundive ,tJ!:c of surface ,and· groundwater, accompanieEl bv an efficient 
system of ~ n ' a na~~  Where natural drainage is good. tbe risk of 
watetloS!p.inl! is less. We feel 'that intensities of the order of 150 per cent 
or even mme. a~ safely be adooted in alluvial tract;; such as the Indo-
nan~ t  1»ln'n. t!lrO\11'h the .coniunctio'1 1l ~ of "mfar .. :mct {!rollf'rl","tf'r 
~ wouk'! Jikr to emphasise fhllt .high intensities mllst be accompanied by 
em dent drainage. ' 
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In areas e ~ the tOtal water resources are limited, the aka"natives 
are higlJ. intensity in a part of the area or a low intensity over the whole 
area. vye recommend 'that in such areas, irrigation should be provided 
in compact blol!ks, with intensities which give the maximum economic 
benefit per unit of wa1er and extcndt the benefit or irrigation to as large 
a BUfDbc.rOf people as possible. This matter is dealt with further in the 
next chapter. ' 

5.34 Surface water is capable of being conveyed over fairly 10Qg.distances; 
but apart from heavy conveyance losses, it may lead to serious problema 
connected '\\ith regulation of supplies, particularly during periods of keen 
and competing demand. The Sarda Canal Extension, deSIgned to irrigate 
areas about 500 kilometres away from the souoe, is a case in points. In 
order to ovu.::ome them it became neces';arv to formulate the Dalamu Lift 
Irrigation SCheme. The shortage of water during periods of keen demand 
in the IGWer, reaches of long distributaries is a common experience on' mallY 
irrigation systems. More attention should be paid to t.he problems of 
regulation while schemes are being formulated. 

5.35 In order to present the water table from rising to an undesirable 
level as a result of canal irrigation', we suggest that groundwater should be 
lifted by tubewells, even though irrigation from surface sources is cheaper. 
In the Kosi project of Bihar, the groundwater table has risen in certain areas 
to a detrimental level and large scale count!!r-measures are needed to 
remedy the situation. A similar problem has arisen in parts of Punjab, 
Haryana and Uttar Pradesh. A combination of surface and ground water 
irrigation often gives the best results. 

5.36 III irrigation projects, due attention should be paid to the drainage 
problems of the command area, to avoid waterIogging and its attendant 
evil, l'alt offiolescence. In some of our' eadit'r irrigation projects, the aspect 
had been negccted with the resutt that hundreds of thousands of hectares 
of irrigated land have been damaged or rendered completely' unfit for culti-
vation. The States most affected are ·Punjab; Haryana and Uttar Pradesh. 
closely followed by Maharashtra. 

5.37 I~ 1959* the Union Government had advised the States to en<;ure 
that drains in all command areas formed part of the irrigation project itself. 
But only a few irirgation projects formulated in recent years have made 
adequate provision for drams. Drains by themselves do not' yield any 
direct revenue and arc consequently apt to be accorded a lower priority 
than the irrigation part of the pro,jeClt. An area once damaged by water-
logging and salt efflorescence is difficult and costly to reclaim. We there-
fore urge that in formulating irrigation schemes. the instructions already 
issued ill re!;pect of making adequate provision for drainage !;hould be 
strictly enforced. 

*Ministry of Irrigation & Power letter No. DW. I1-28 (41)!59 dated 21-7-59 
and Planning Commission letter No. NR-lO (3)159, dated 29-10-1959. 
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D. O. No. 21 11 1 82-P. U 
Q:>vem.ment of India 
Ministry of Iniaation 

New DeIhl, the 31st October, 1983 

Dear Shri Gokhul Prasad, 

One of the recommendations made by the 2nd Irrigation Commission 
• is that :-

"While d:signing future canals, the results of research of soil-pl8llts 
water relationships the contribution of raintaH in the growth 
period of crops and inter-action of other inputs like e t l s~ s, 

should be taken into account, and duties, deltas and water 
allowances fixed accordingly." 

While these factors are already being taken into account in the design 
of canal systems, it is felt that thes: points should be suitably amplified 
to the ~ate Govemm<mts, in continuation of the guidelines issued in 
1980 vide Ministry of Irrigation letter No. 4J6J77-P, II dated the 28th 
January, 1981. I shaH be grateful if a suitable draft can be sent across 
by you ~s early as possible. 

Shri Gokhul Prasad, 
Member (P&P) 
Central Water Commission, 
New Delhi. 

Yours sincerely, 

Sdl-
(G. S. JAKHADE) 

Recommendation of Inigation n ~ss olt 

Views 1 Action Taketl 

19.14 Thercis Jargescope {or the conjunctive 
u;c ()f slJrface and ,ub-surface water, particularly 
in the Jndo-Ganget]c Plain, the coastal area of 
Oriisa and Andhra a e~  the Cauvery delta 
and part of the Narmada basin. Hean'alm be 
applied to a lesser extent ulsewhere in the 
country, where canal suppJie1 can be slopple-
mentcd by open well, or t e e1 ~  

The Commission recommends that n ea~ 

where eon14nctive use i, feasible, should be 
idllntifi<ld. particularly in the commands of 
existing canal systems. . 

The recommendation is accepted. In 
the ne~ issued by the 
Mini ,try of Irrigation to the State 
Governments in 1981 for prepa-
ration of project report!>, infor-
mation on the ground water sup;-
. port available-in the eommllnd 
area as weJl a~ proposal' forcon-
junetive me of S llrfaee and ground 
water in the project h required to 
be examincd and result of exami-
nation sholud foml a part of the 
project report. 

Edract from the Worldog Group Report Guidelines for preparafion of 
detailed project Report of irrigation and mUlti-purpose prejects, 1980 .... 

3.8 In-igation Planning 
3.8.6.2 Ground Water (Support) 

(a) Location (shallow or deep) and extent of potential water 
bearjng, stratal aquifer based on the field ob!ervationttest COD-
ducted to prove availability-Brief. , 
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(b) Quantum assessed, status of present ~t l sat on ana pouibility 
with proposals for future utilisation. 

(c) Anticipated behaviour of ground water on downstream after 
creation of the reservoir based on the experience in the similar 
project(s) !area(s)! 

(d) Quality of ground water (Salinity, PH, SAR, Baron, flourinc 
etc.). 

(e) Proposals of conj;;nctive use of surface and ground water. 
ReooIDIIIeadatloas or irrlgatloo CODIIIIlssloo Viewsl ActiOI' taken 
Para 19.15 or [CR 1971 , Actioo TakeD 
There sbould be a number of fully investigated The recommendation regradinl the 

schemes kept ready for choice, so thl!.t financial need for a shelf of well investigated 
e~o e  may not get deployed on relatively projects is accepted. State· Qo._ 
ul\oconomic schemes. .The quality of investi. vernments who ha\'e the primary 
g'\tton, ~ l ' l  not be sacrificed to speed up e~ o l t o  ideatification and 
project formUlation. The investigation ofirri- investiption e>firrigltion projects, 
gatio;t pr.)je;;ts and thoir ayacut development were accordinaly addressl'4 vide 
ShO-lld be undertaken s llltaneo ~l  Also, No. I02/72.IC dated 23-11-1972. 
~tlll e~ of soil con_ation ea~ t' 'l  plrticL,lar. commending tbe recommendation. 
ly f'H th, mt)re criteal area s in the catchment a' ~ nl the need for expe-
ihoJld be taken In hand at the same time. t o ~ preparation of Master 

Plans, the se ~n  Conference of 
State n ~te ~ for Irrigation held 
in September. 1976 adopted a 
e~ol t on in thi-behalf. A·copy 
of e~ol t on No's"-"Per;pective 
Plan for Irrigation Development." 
~ enclosed. The Sixth Five Year 
Plan document a~ included this 
asonc of the st ll'te e~ of develop-
ment. A copy Of strategy No. K 
included in parI!. 10_ I of the Sixth 
Five Year Plan document h en· 
lo~  The workina Group 
constituted by the Planning 
Commission for the formulation 
of. major 8Ild medium irrip-
tion programme for Sevmth FiYe 
Year Plan also includes this as 
one of the terms of reference. An 
elltract of the term of reference 
No. iv of the Working Group is 
enclosed. 

1 LSS187-8 

Although the recommendation reo 
prding investiptions for ayacut 
development is in principle accep-
table. there are practical difficul-
ties in its implementation. Before 
OD farm development works are 
undertaken in the ayacut. topa-
JI1IPhical surveys nrc needed to 
decido about land Jevelli.yl . and 
shaD.... as well as the aHlmtnent 
of Reid c:hauaeIs. Tltis watl can 
be taken up only after the align· 
ment of the C8Ilal distribution sya· 
tern ha., been ~ upon and 
there. 1ft DO poaibilities of a 
chaQ,ae in their alipmeots. Hence 
SlU'Vcys or ayacul development 
cannot usefully be taken up limul· 
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1bc1_IDiltioa of IrrJptioD COIIIIIdIaIoo Vlewa/Actloo Taken 
laneously with tbe investigation 
for tbe irrisation projects. In the 
absence of these, a large portion 
of the coat of the project pertaininl 
to construction . of field cbanDcls 
and other on (ann development 
works will heve to be estimated 
on the basis of cost per hectare. 
The recommendation that the 
studies of soil conservation men-
seurs particularly for more critical 
areas in the catchment shouJd be 
taken in hands at the same time 
is accepted. 

RtlplCti,. Plan for IniptiOD Development 
The Conference notes that there is need to prepare a perspective plan 

for development of irrigation facilities. keeping in view the surface and 
around water available and the needs of vlI!ious regi(Jns. The plan 
should aim at the optimum development of the a ~ la le water resources 
taking into consideration the reasonable needs of drought-prone and tribal 
and backward areas and the need to reduce regional imbalances to the 
extent feasible with regard to at ~n facilities. The Plan should also 
take into consideration social and environmental factors. The Conference, 
therefore resolve that cach State should prepare a perspective ~lan of 
irrigation development both through major and medium schemes as weD 
as through minor schemes and lay down priorities inter se for implemen-
tation of the various projects in the foreseeable period. 

The Conference further notes that irrigation development is a continu-
ing process and sufficient number of weD-investigated projects should be 
kept in the pipelines so that, keeping in view the resources available, the 
tempo of irrigation programme is kept up. 

The Conference also resoives that investigation and preparation of 
project reports should be intensified keeping· in view the immediate need 
viz., new projects to be taken up during the Sixth Plan. 

An extract of terms of reference No. iv to the Working ~  cons-
tituted for formulation of the major, medium irrigation programme for 
the Seventh Five Year Plan vide O.M. No. 24(1) I 83-I&CAD dated 
16-7-1983. 
Terms of referenoe of the Working Group will be as follows :-

•  •  •  •  •  •  •  * 
(iv) "to suggest measures for ensuring that State Governments 

draw up Master Plans for Irrigation in respect of their terri-
tories before the end of the Seventh Plan." 

J!!Dncf of lIub-para(k) of para 1 of Chapter 10 of the Sixth Five Year 
.... Doclllllent, 1980-85. 
(k) Carrying out detailed surveys and investigations for prepaia-

tion of new projects to be t~en up with priority being given 
to. o~ts benefi!ing tribal area, drought prone area aud 
area. having large percentage of scheduled castes, with a view 
to completing investigation and preparation of project report 
of all projxts and in a phased manner by end of 1989-90. 



RecollUllelldatJOII8 of ~l t ll Commi!JS1on 

19.16 For judicious use of limited irrigation 
supplies. it is important to determine critical 
periods during which deficiency of moisture in 
the soil ,can seriously reduce the yield of crops. 
Irrigation systems should provide water not 
only in the required quantity but at the required 
time. 

19.17 Rice requires much more water than 
other cereals, but its productivity per unit of 
water is much lower Itan that of 
others. The Commission, thc,:.:fore, suggests 
that the need for adeqUate support from rainfall 
should be kept in view'while planning for rice 
production. It further e o en ~ that a 
second ricc crops, particularly in the non-rainy 
season, should be grown in an area only if the 
irrigation supplies cannot be put to better use. 

19.18 Broadly, the goals for irrigation p<>/icy 
may be classified under thn:e heads, viz., :---
(i) maximum production per unit of area, as 
in the Brahmaputra Valley, Kerala Rnd the 
Indo-Gangetic Plain; 

(ii) maximum production per unit of water, as 
in' regions of medium and low rainfall, in 
which about 70 per cent of the cultivated 
area of India lies; and 

Vlcwti/Actioo Tabn . 

The recommendation is accoptable 
in principle. There·are. however, 
some practical limitations to this 
method of operation of a canal 
system, more specially in the case 
of diversion systems where water 
availability at the headworlca is 
likely to be low during a lon, 
period of dry spell, or where the 
cropping pattern is mixed sub-
jecting the crops in the command 
to moisture stress. The Ministry 
of Irrigation have initiated a prog-
ramme of Warabandi in Command 
Area Development project. This 
is expected to partially meet with 
the requirement. Efforts at popu-
larising Warabandi System are 
also continuing through sem.inan, 
o ~ o s, official level discus-
sions, etc. ' 

The recommendation is acceptable 
in principle. Moisture avallabRity 
from effective rainfall during a 
crop season is taken into account 
while decidina the irriptioQ water 
requirement. Where practicable. 
efforts are being made to ensure 
that where sufficient irrigation 
supplies are not avallable duriq 
the non-rainy season, a second 
rice crop is not included in the 
cropping pattern. 

The recommendation is accepted. 
In effect, this policy is heina 
adopted. The strategy enunciated 
in the Sixth Plan document is : 

"In area where water resources 
are in excess of land 'resources, 
irrigation will be 8uppliod on 
optimum level in order to obtain 
mall:imum yield per unit of land. 
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RecollllllCaclatJou or IrrIptioa CommlNloD 

(ijj) muinnun -.rca served, as in drought affec-
ted areas. 

19.19 In the southern States, the heavier 

black cotton soils are aenerally located in the 
valleYl', and the lighter red soils higher up. 
Growing paddy in the higher ligflt so l~ leads 
to a comparatively larser cons.umption of water 
.. the problem of water-loUIRI· Paddy should, 

an.,. I' d ~ . 
therefore, be Ioca IBe ,a$ dlr as practicable, on 

h heavier soils at lower levels and the lighter t e. . h .. 
n:d soils rCHIVe<! for \18 t IITIaated crops. 

19.20 Linina must be n:->orted to where water 
mources are inadeqUate and particularly where 
Ibe percolated water caMot be retrieved or 
when retrieved, is unfit for use. The Commi-
ssion recommends that in all future projects, 
the main canals and branches should. in 
gl:neral, be lined and the lining of distritlutaries 
undertaken as and when eso ~ become avail-
able. As an alternative to !iniDI small water 
courses, pipelines may be worth considering. 

19.21 There are many areas in the country 
when: the ~e of sprinkler or dril' irrigation 
would be more useful. There i\, however, need 
for research, experimentation and demonstra-
tion to identify the.amls, conditions and crops 
~ hich are most swtable for this mode or irriaa-
lIull. 

V4ewI/AetJoa T .... 

III anaS 'where_tee resources are 
defieient compared to I. nd re-
lOurces, irrip.tion scbedulina shall 
be done to obtain maximum pro-
duction per unit of water." 

With the adoption of more liberal 
yard stick for B.C. ratio upto 
unity in irrespect of irription pro-
jects in drought prone a ea~ (as 
recommended by the Commi-
ssion in Para 19.32) and water 
availability at SO percent depen-
dability this recommendation 
is already being implemented. 

It may not be os~ le to encourage 
localisation of paddy cultivation 
in black cotton soils as once the 
black cotton soil is watered 
heavily as required for paddy, 
ploughing and transglanting ope-
rations are beset with seriOUS 
problems. However, the recom-
mendation that light irrigated 
crop should be grown in light 
soil areas, is accepted. 

The cost of lining of main canals 
and branches, particualarly in 
critical reaches, is beina provided 
in the new project estimates. In 
the case of some of the proj:ct' 
lining is beiDa resorted, til upt') 
the last Government outlet. As 
an alternative to lining of small 
water courses, pipelines are beini 
adopted "' here they are just i fted 
on techno-economic consideration . . . 
The recommendation ~ acceptabk 
in principle. A Centrally spon-
sored scheme is in operation for 
encouralCing the use of spiinltler 
and drip irrigation. The reco-
mmendation regarding the need 
for research, experimentatiOll anJ 
demonstration etc. has been re-
ferred to the State o ~ n ents 

for initiating action. 



To 

55 

No. 2111182·P. II 
.fiovenlment of India 
Ministry otlrrigation 

New Delhi, the 29th October, 1983 

All Irrigation Secretaries. 

SUBJECT :-Second Irrigation Commission-Recommendation of 

Sir, 

The Second Irrigation Commission in its report has observed that :-

"There are many ar·eas in the country where the use of sprinkler 
. or drip irrigation would be more useful. There is, however, 
. need for research, experimentation and demonstration to id-
entify the areas, on t on~ and crops which are most suit-
able for this mode of irrigation." . 

While a few States have made some headway in the direction of use 
of sprinkler or drip irrigation, for which a Centrally Sponsored Scheme is 
in operation, no effort seems to have been made in the field of research, 
experimentation and demonstration to identify the aI'eas, conditions and 
crops which are most suitable for this mode of irrigation. The -extract of 
paras 6.41 to 6.43 of the report is enclosed. It is requested that action 
may kindly be initiated in this direction and this Ministry kept informed 
of the action taken. 

y ~ s faithfully, 

Sdl· 
(A. R. S. MURTHY) 

Deputy liecretary to the Go\·t. of India 

Copy to the Chief Engineer (Minor Irrigation) Division,' with the 
request that he may kindly taken follow. up action in the matter. 

Extnets of Paras 6.41 to 6.43 from the Report of the I ~t on Com-
mllSion (Vol. I), 1972 

SPRINKLER AND DRIP IRRIGA nON 

Sprinkler Jrrigation 

6.41 Several countries have rccent:y taken to sprinKler irrigation nn a 
large scale. In the United States and Russia, about ]0 per cent of th: 
irrigated area is sprinkled, while in Israel about 90 per cent is irrigated 
by this method. In India, sprinkler irrigation was taken up in the earty 
fifties, but, so far, it has not caught on. Sprinkler irrigation requires an 
initial investment, estimated to be around Rs. 1,750 per hectare, nn pumps, 
pipelines and devices like nozzles or perforafed pipes, and in the absence 
of adequate experimentation and convincing demonstration of its advan-
tages. farmers remain hesitant to adopt i!. even in ~ eas where it w011\d 
be ideal. . 
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Ordinaruy, with a limited quantity of water, a substantially larger area 
can be irrigated by sprinklers than by surfaco irrigation. This is because 
percolation losses, both in the water courses and the field, are eliminated, 
and there is no wastage through nm-off. The extent to which sprinkler 
irrigation saves water is influenced to a large c)(tl!nt by clinlatic conditions. 
Under high temperatures and strong winds, the heavy evaporation losses 
from the sprinkler sprays substantially reduce the saving in water. Gusty 
winds also make it difficult to apply water uniformly. In these conditions, 
sprinkler irrigation is more efficient during the .ni&ht, when it is cooler and 
calmer. 

Sprinkler irrigation is particularly' suited to coarse, sanCly and gravelly 
soils, where percolation losses from surface irrigation are high, and, also, 
wi)ere frequent light irrigation is required because of the poor water-
holding capacity of the soil. Sprinkler irrigation is most suitable where 
the land is undulating or sloping, and the cost of land shaping is high, or 
where land shaping is not feasible, because of the shallow depth of soils, 
as in some parts of Maharashtra and peninsular India. In the hills, small 
streams can be tapped at high levels for irrigating farms lower down with 
sprinklers, thus doing away with the need for pumping sets to create a 
head. 

Theoretically, sprinkler irrigation can be applied to any crop other 
than paddy and jute, both of which require copious watering. But its 
advantages to all other crops are not uniform. Experiments conducted at 
Anakapalli with sugarcane grown On level and well-prepared fields. showed 
no special advantage with sprinkler irrigation. At Delhi, the JARI, in 
experimenting on a potato crop, could irrigate 50 per cellt more area with 
sprinklers than by the furrow method of irrigation. Most coffee and tea 
gardens a,: ideally suited for sprinkler irrigation, as they cannot be suit-
ahly terraced or shaped for surface irrigation. For coffee it is necessary 
to have a shower at the flowering stage. If rain fails at the crucial time, 
a sprinkler is said to be a good substitute. The installation of sprinklers 
in some coffee plantations is report,ed to have paid for itself even within a 
single year, when drought conditions prevailed. Some of the tea gardens 
have reported a 50 per cent increase in yield, and an improvem("nt in 
the quality of tea, with the use of sprinklers. 

Fertilizers give higher yields when applied in split doses at frequent 
intervals. Injection of fertilizers in the sptinkler system is a simple and 
effective way of achieving higher yields a1 small extra cost. It also per-
mits a better regulation of the dose. Similarly, sprinklers can be used to 
apply fungicides and weed killers. Sprinklers have yet another use in a 
subtropical climate, where they can be used to protect crops against frost. 
by spraying water on the plants when the temperature drops below freez-
ing point. 

We ar(\ of the opinion that there are many areas in the country where 
the use of sprinkler irrigation would be more useful. A mention has 
already ooen made of its suitability for coffee and tea plantations. In 
areas wMre the surface wat.er is scarce, and there is a limit to the quan-
tity of ground water that can be tapped economically, either through tube-
wells, or opeI1 wells , we suggest that the feasibility of sprinkler sy!Hems 
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should be earnestly studied. For example, in the Gaya district of south 
Bihar, where there is a scarcity of water, and most of the wells have al-
ready been fitted wlth electric pumpsets, sprinkler irrigation may be of 
~ns e a l  advantage in raising two potato crops in a year. Similarly, 
for cotton and ground-nut crops in Coimbatore st ~, sprinkler irriga-
tion may be profitable. Bv,en or canal systems, where the capital cost of 
irrigation per acre is high, the use of sprinklers may, under suitable con-
ditions help tl) extend irrigation and imprcvc, the economics of a ~ e t  

The lift irrigation areas on the Rajasthan Canal, particularly the Lunkaran-
sar area, need to be examined f'C?I the feasibility of sprink:ler irrigation. 
Some trials are being made with sprinkler irrigation in the coastal areas of 
Andhra Pradesh, whioh, if successful, would provo t ~ usefulness of sprink-
ler irrigation for the sandy coastal tracts. 

Where conditions for tile s~ of sprinkler irrigation are favourable, 
its adoption on the larger farms should present little difficulty. However 
as most of our land-holdings are small, it may be argued that this factor 
would make it difficult to introduce the system on a large scale. If the 
source of supply is a tubewell, or an open weI! fiUed with a pumpingset, 
the pipelines at the sprinkler system merely replace the water courses, and 
the arrangement for the distribution of water to individual farmers re-
mains the same. Sprinkler devices, like nozzles or perforated pipes, can 
be individually owned or community-owned. We are of the view that 
small holdings do not necessarily stand in the way of introducing sprinkler 
irrigation where it is otherwise suitable. 

Drip (TrickIer) Irrigation 

6.42 Under this method, irrigation water is conveyed along furrows 
.in 12 to 16 mOl diameter tubings, fed from larger feeder lines, and al-
lowed to drip slowly through nozzles or orifices, at practically zero pres-
sure, to keep the soil ~ a e around the piants constantly wet. This 
method eliminates the evaporation loss which occurs in sprinkler sprays, 
and provides steadier wetting of soil. Though more expensive than the 
sprinkler ~ ste  is the best method of irrigation. with ground water, in arid 
areas, where soils generally have a high salt content and a poor structure. 
In drip irrigation, water deficit in the ~o l hardly occurs because of steady 
replenishment, and, a poor soil structure therd'oro ceases to be a major 
disadvantage. The common assumption in conventional irrigation is, that 
during the interval between two irrigations, not only do the plant, and 
climate reduce the soil moisture to a point when further application of 
water ~o es necessary, but, due to this loss the saIts in the remaining 
water become concentrated unfil the next irrigation is given. In. drip irri-
gation there js constant wetting, and a high degree of salt concentration 
is not reached in the root zone. 

The drip method of irrigation has been found to ~ very usefui ill re-
claiming and developing the  Arava desert area in Israel. The soil . cover, 
there, consists of wind-blown sand resembling the dune sand typical of 
desert conditions, with salinity averaging 30 millions per cm. The ground 
water is saline, with an electrical conductivity of 3,000 micromhos per em. 
The soil is leached with the saline ground water to reduce its salinity level 
to about 7 millimhos per cm., a level considered satisfactory for agricul-
tural production under the Arava conditions. 
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Experime,nts on a number' of crops like ~o at , cucumber, musk-me-
lon. pepper, sweet corn etc. showed that in aM cases, the yields under 
. drip irrigation for exceeded those under sprinkler or furrow irrigation, and 
in some cases the yields were more than double, even though the quan-
tity of water applied to any particular crop was, more or less, the same 
for all the irrigation methods. We have large areas in our country which 
are arid or semi-arid, with problems similar to those in Israel. In north 
Gujarat, Saurashtra and Kutch, -there are vast stretches of sandy soils 
which are saline. The tubewell water in north Gujarat and the Little 
Rann is highly saline. Similar conditions are also met in parts of 
Rajasthan. 

6.43 We arc of the opinion that there is need for research, experimen-
tation, and demonstration to identify areas, conditions and crops which 
are most suitable for sprinkler ~  drip at on~ but it should be kept 
in min.d that the location of not all the agrkultural universities and research 
stations is suited for the purpose. It is important that, to begin with, tht'se 
experiments should be carried out in suitable locations, and on the more 
promising crops, as otherwise, pOOr result may 'dam!,l!n further research 
efforts, and discourage the adoption of these methods, 
Recommendations of l ~tlon Commi!lSlon 

19.22 Farmers should be encouraged to lift 
'" ater for irrigating areas in canal commands 
which cannot be served by flow. Drain water 
should be utilised for irrigation in an authorised 
manner and 'the farmers be charsed lift irriga-
tion rates for it. 
Some major rivers, particul.arly the Ganga 

and the Brahmaputra offer considerable scope 
for Floating Pump Irrigation Schemes. The 
Commission recommends that these possibilities 
• houId be fully CloPlorcd in Assam, Bihar, Uttar 
Pradesh and West Benpl and on some major 
riven in other States. 

Views'Actlon Taken 

Th.: recommendati(\n is acceptable 
in principle and is being adopted 
where feasible on techno-econc;mtic 
consideration. . Many lift Irrip-
tion Schemes on nallas, rivers, 
drains eft:. owned by individuals, 
cooperatives find even br Govern-
ment are planned/under Implemen-
tation/under operation . in the 
country . 
Whereas in the case of water 
lifted with their own lifting arran-
gements, from canals by indivi-
duals/cooperatives etc. they are 
charged, as f(\r canal of flow rate, 
the case of liftina of water from 
drains with their own efforts, 
there could be a case for charging 
them at half the normal canal 
flow fate, ali the water in the drain 
would otherwise go to waste. 

No. 2111182-P.II 
Government of India 
Ministry of IrrigatiOh 

New Delhi, the 29th October. 1983 

To 

All Irrigation Secretaries. 

SUSJ.EC.l :-Second lrriBalion Commils;ofl-Recommendtltion of 
Sir, 

The Second Irrigation Conunissioll has o set ~ .that ~ 

"Farmers sho!u1d be 'encouraged to lift water fOT irrigation 
areas in calla I commands which cannot be served by Bow. 
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Drain water should be utilised for irrigation in an atlthorlsCld 
manner and the farmers be charged lift ... ligation rates for it. 
Some major rivers, particularly the Ganga and tbe Brahma-
putra o1fer considerable scope for Floating Pump Irrigadon 
Schemes. The Commission recommends that these pOssibili-
ties should be fully explored in Assam, Bihar, Uttar Pradesh 
and West Bengal and on some major rivers in other states." 

It is requested that a list of the floating pump irrigation schemca 
under execution 1 operation in your. State together with broad details of the 
same may kindly be sent to this Ministry.and to the Central Water Com-
mission. Further the scope available for floating pump schemes may kindly 
be; examined and st.1temes identified for implementation. 

Yours a t n,~ 

Sdl-
~  .. -'- (A. R. S. MURTHY) 

Deputy Secretary to the Govl. 01 Inth&. 

Copy to Member (P&P) , Central Water o ~s on for favour of 
follow up action. 

Recomaendatioal or Irrlptioa Commission 

19.23 At present, irrigation projects arc 
es~e  on the basis of a  1 S per cent depend-
abihty. Availability can be improved by provi-
ding a CilTr)'"OVCf capacity in storage reservoirs 
af an additional cost. 1be Ilo ~ of this 
device needs consideration. The more precious 
the water in an area, as in drought areas, the 
greater is the justification for providing a carry-. 
over. 

VIe"I/Ac:tIoa Takeo 
The recommendation is accepted ia 
principle and can be implementecl 
whenever feasible from techno-
economic considerations. The 
recommendation of the Comml-
s~ on to consider such carrY over 
storage in the case of aU tho 
projocts benefitting drouabt PIOIIO 
areas hu bccnbrouabt to tho 
notice of the State GOVerDlDOIItl. 

No. 2111 1 82-P .II 
Government of India 
Ministry of Irrigation 

New Delhi, the 29th October. 1983 

To 

All Irrigation secretaries. 

SUBJECT :-Second I;,igation Commission-Storage capacity of ;";p 
liOn ~se o s 

Sir, 

The Second hrigation Commission has stated that "at prescnt irri· 
gallon projects are deIianed on the basis of a 75% of dependability. Avail 
abillty can ~ ~ by providiDg • carry mer cepeclty in stonp ,. 
servoln at an additional COlt. The eCOllOlllics of this -deriee ~ s c:qnt* 
ration. TIle more precious the water in the area as in drought a eaa~ .... 
greater is the justification for providing a carryover." 
1 LSS187-:-5 
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According to a decision taken in November, 1975, the criterion of 
75% dependability for irrigation reservoirs is being relaxed to about 50% 
dependability in the case of medium irrigation schemes in drought areas. 
This indirectly means proviSion of a higher storage than is possible with 
75% depandabiJity. In the context of the recommendation of the Irriga-
. tion Commission, it is considered desirable that both in the case of major 
and medium reservoirs in drought prone . areas, a suitable carryover 
storage, may be provided taking into accdunt permissible dependability 
factor and subject to the normally adopted cost-benefit considerations. 
It is suggested that in all future projects, this l ~ t may be kept in view 
while formulating the proposals. 

Yours faithfully, 

sdl-
(A. R. S. MURTHY) 

Deputy Secretar)' to (he Gov!. of India 
Rerommendatlons of Irrigation Commission 
Ay .. cut Development 

19.24 Systematic ayacut development in· 
India has taken shape becau:oe of delay in the 
utilisation of water in some command areas. Jts 
aim is to ensure rapid utilisation of the irriga-
tion potential of new irrigation projects. This 
calls for a series of co-ordinated measures. The 
command areas of projects should be fixed in 
advance. Soil surveys should be undertaken, 
and only those crops which are suited to local 
soil and climatic conditions should be encou-
l'48ed. Scattered holdings should be consolida· 
ted. Farmers' fields should be properly levelled, 
shaped and kept ready with fleld channels, so 
that the water can be utilised without delay. 
The supply oC inputs needs to be streamlined, 
arid research and "extension efforts geared to 
support a forward looking agriculture. Atten-
tion should also be paid to the need foraddi-
tional roads, markets and storage and other 
infrastructure facilities. 
The Commission recommends that a com-

prehensive plan of ayacut development should 
be prepared for every major and medium irri· 
gation project, simultaneously with the prepara· 
tion ora plan for the pr0jcct. . 

RecoJDJDelldations of Irrigation Commi!lion 

The Commission is of the opinion that a 
epecial administrative agency for the co-ordina-
ted and expeditious development of command 
areas under medium and major pro.iects is very 
neces.c;ary. No e la ate~ a es abould be crea· 
ted for the a~a l doyelopment programme and 
the relevant departments of the State Govern· 
ment, such as Irrigation, Agriculture, Coopera-

Views/Action Taken 
19.24 to 19.28 

The Command Area Development 
Programme has been introduced 
from J974-75 as a Centrally spon-
sored scheme. Under the Prog-
ramme, the Centre gives a match-
ing grant to the States, titus meet-
ing 50% of the total expenditure 
. on the cost of establishment of the 
Command Area Development 
Authorities. expenditure on topo-
graphical survey. soil survey, 
implementation of warabandi and 
adaptive trials. For the construc-
tion of field channels, the· bene-
ficiary farmers are given a subsidy 
('f 50 % of the total cost, shared 
equally between the Centre and 
the Stale. The balance of 50 ~~ 
of the cost it expected to be raised 
by the ~ne a es as loans .. To 
assist the State Govemmen.ts. in 
providing loans to the fanners, 
from their resources, the Centre 
gives a loan of 25 % to the States. 
Thus the contribution by the 
Centre in respect offield chan-
nels, comes to 25 % arant and· 
25 % loan to the State Govern· 
mel'lts. 

Views/Action Taken 

For activities like land levelling and 
land shaping and construction of 
field drains, the beneficiary far-
. men ate expected to take loans 
ffom lhe finallcial· institutions. 
Tliey are entitled to su bsidy on 
the IRDP pattern for this purpose. 
The subsidy amountt payable for' 
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RtICOIIUMIIdatioll5 Or liTigation Commisslol! 
tioti,·efc;· shexiid e6lriinue to ~~e their res· 
peetive t t o"" l ~ within the ayaCJJt under the 
normal departmental control. The co-ordinat-
ing agency for the ayacut could, however, set 
out specific tasks for various departtncnts and 
institutions, coordinate their activities and 
ensure implementation of the agreed prog-
gramme. Each irription project deserves a 
separate ayacut development agency. 

19.25 The States are unanimous'that the 
abstnce of field channels has been a major rea-
son for serious lags in the utilisation of irriga-
tion potentials. In 1966, Mysore State took upon 
itself the responsibility of excavating field 
~ annels  This brolliht about a spectacular 
Improvement in the utilisation of the irrigation 
potential. Andhra Pradesh took action on simi-
lar lines in the Nagarjunasagar Proiect and 
this also had a salutary effect. . 

19.26 We have made recommendations 
for land levelling and land-shaping and also 
their financing from institutional sources. 

19.27 We have also recommended that 
research ~ oll  be conducted in command areas 
of projects to encourage the farmers to adopt 
i":lprovcd irrigation practices and crop patterns 
with confidence. pemonstration plots, traitting 
programme and the use of television for educat-
ing the farmers have been recommended. 
19.28 Docing the formulation of the 

Fourth Five Year Plan, the Government of 
India felt that the development of regulated 
markets, all·weather roads and storages had 
lagged behind, because the State Governments 
could not find the funds for it. .It led to the 
acceptance of the Area Development Program-
me as <I centrally sponsored scheme. and was 
to be executed through the State Governments. 
Before any command area become eligible for 
inclusion in the programme, the State Govern-
ments concerned have to provide fund, for all 
olher 5eTv;"l'S and works which form part of the 
plan. The Commission hopes that the tempo of 
Ihese activities will gain momentum and have a 
larger coverage. 

Vlem/ Action Taken 

these items of work are shared 
equally between the Stll.te and the 
a nt~  

Other items of On . Farm Develop-
ment works like construction of 
farm roads, estaltlillhment of 
market centres etc. are included 
in the State sector Ilnd the tate~ 

provide funds from their State 
Plans. No assistance for these 
items of work is extended by the 
Centre. 

The Command Area Development 
Programme envisages a multi-
disciplinary elTort and the ~ taff 
of the Command Area Develop-
ment Authority is drawn from 
various disciplines like irrigation 
engineering, agriculture, co-opera-
tion etc. The Administrator in 
charge of the Authority provides 
the required coordination and 
usually has been entrusted with 
administrative powers over the 
functionaries of various Depart-
ments concerned with irrigated 
agriculture. 

The Ministry of Jrrigatio!l had set 
up a high level Committee to 
make recommendations regarding 
the organisational set up· of 
Command Arca Development 
programme and creation of a 
water manqement and Land 
Development Wing in the State 
Irrigation Departments. The 
Report of the Committee has been 
forwarded to the State Govern-
ments and therr reaction to the 
recommendations of the C{)mmit-
tee is awaited. 
Regarding the recommendation that 
a .comprehensive plan of ayacut 
development should e e~ e  
simultaneously with the proJect, 
the recommendation is acceptable 
in principle but there are practical 
difficulties in its implementation. 
It is only after the alignment of the 
canal distribution system has t-een 
decided upon and thG arc no 
WssibiJities of any Change in 
!lidr alignments, that further sur-
veys for land levelling an~ land 
shaping, as well as for fixmg the 
aJipment of field channelS to 
individual holdinas call be taken 
up. A time I~ is, therefore. 
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[;rtllI6ht AJfected ~  

VieWJ! Adioa ~I  

iDmtable ~  the. twcI. Pre-
SCIStl1. ilia ccaaidcre4 o~1 a  to 
COJrJalCIICC Command Area Devo-
lopment aettvities (whicb iaclude 
surwys for field channels etc.), 
two years prior to the date by 
which the caaal system is expec-
ted to be ready fO serve the l)Ilrti-
cular area in the Command. 

The recommendation regarding de-
moDltration f8l'll'll, trainiag pro-
JI'&IIIIMI and education of farmers 
tbrouP television is already in 
VOIllC for ~  yean. In fact, 
there is a daily programme of 
"Krishj DarshaD" on the televi-
sion from aU toleYisioo Centres in 
the country. 

19.29 The Iadia MeterolQaical D:putment Observatioa is noted. 
has defttted drought as a sitdatioa occuriag io 
. any area when the annuli rainfall Is less than 7S 
per cent of the nomtal. Areas where drolllht 
has occurred ia 20 percent 0 ftbc years examined 
are considered 'dro\18ht area', and where it has 
occurred in more than 40 per cent of years, as 
'chrol'lic arouaht areas'. A persjstilll ao verse 
water balance has also been found to be cha-
racteristj-;-<. f the l' I~t areas. 

19.30 On the basis of the annaal and south- ~e at l'  is n('ted. 
west MOIl&OOD rainfall data from 1901 10 1960 
for about SOO s.:atiol'l" droUlht ana chronic 
, lOlI8htareas have beenidentitied as follows :-. 

(a) DroUlbt areas (20 
per CClit pre baJai-
Iity of ralnfan de-
parture .. of me r ~ 
tllan (-)25 per 
cent from the 
norma\) 

(I) G!ijarat, . Rajas-
th"ln and ;>djoh-
jng part of Punjab, 
Haryana, W.;st 
Uttar Pradesh and 
~st M'lQhy.l 
Pradesh. 

(2) MJdbya Mlha-
rashtra, iatericlr 
Myaore, R,'I.yala-
seema, southern 
teielllMana and 
parts or Tarril 
~  

(3) A mull portic,n 
of IlCI rth-western 
. Bib"r and adjoin-
in, east Ut.nr 
t'radesh. 



(b) C/u'onicany drou-
ght affected areas 
(40' ~ ent pro-
babllitrof rainr .. 11 
departure 0 £ milre 
than (-)Z5 . 
per cent. 
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(4} A sllnll portion· 
or. tl"'rtb-westetn -
: BiJnr and adjoin-. 
- -ii'll pllrtion of 
West ~n ll  

Western parts of 
~' ast 'ln and 
Kutch. 

As the chronicaUy dro uaht areas and dro uaht 
areas are put of tlt~ 'laDle m=tooroloJical phe_ 
IlODlCuon and tile difference bet'ftCn the !we 
is one of dejtree. fo r oW" purposes no distinction 
bas been nude between tht two. 

19 . .JJ Weh'Wc accepted thetaluk asa unitrOr 
identifying and phoning fc r drought areas. 
From the Jist of the ta luks furnished by the 
State Goverrtments. the Commission hasexclu-
dcd (i) those which lie outside the d rought zone. -
(ii) tho se . where 30 per cent 0 r mo rc of the 
cropped area is ~t , and (iii) those which 
comprise only a small portion of the districts 
with an adeqWlte rainfall or irrigation. After 
these adjllStments. mo st of the dro ught areas 
which need special attentkn tie in the States 
of MYsore. Andhra Pradesh. Gl:jarat. ~ as

than, Maharashtra and Tamil Nadu. The 
hard-co rC areas of the drouaht comprise a bout 
16 perceat of the tntalg:ographicalarea crthe 
countr) and account for over II percento fits 
population. -

At present. about 13 per cent of the 
cropped area of the droUlht aft'ected reBion is 
irrigated. This is likely to rise to abC ut 19 per 
cent when tlt= schct1les under cxecutiOJ. are com-
pleted. In the d ro uaht area:>e f M tdhYa Pra-
desh. M1sore. Mabarashtro. and O!liarat where 
the prcsen.t level of irrication is lower than 13 
percent, the position may be W(lCSC. Thecxtentof 
the II ret> irrigated .In tlte drou,ht dIstricts is not 
like by to .' above 25 per cent of the croppeci 
area wIwn an the works proposed b) tile States 
for tIleIe areas are completed. 

The ~so tl ~ drol18ntareas will not 
be I'dequa tely met by an, minimum pro,ramme 
of irrip.tion. What is nceo.ed is a maximum 
prOIrC4t1'l1l:. e ~  ~ n if sw.:h.a a "l~ 
is implcmeniCd, drouaht areas wJlllal behind. 
11lc\toUlhtarus only 2'per.:eRtof the cropped 
area wib COOle IIIIdcr irnptiOD. as a,ainst the 
50 percent for the country as whole. 

The Comlllisaioq recolltmends that hiah 
pri.· rity should be liven to irription works in 
droua,ht arelos. 

~ prioritY called for by drouaht 
proneanlaS has, ill . particular· 
been recognised in the S"txth Plan, 
durillg whicb period aew Projects 
a ~ being allowN to be taken up 
oal) where theY seek to benefit 
drought prone Ilreas, or tribal or 
backwArd areas. 
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I g. 32. If riStlrol's tests of productivity are 
applied. it may DOt be possible to take up a' 
muty new schemes as in desira hie for dro1liht 
areas· The likely eXpenditure on famine felief 
also needs to be kept in minci ~ all~e the in-
trodueti(lll (If irrigation would reduce, if not 
eliminate. sueh cxpenditure. 

Only a few states, like Gujarat and 
M'iharashtra have. given thought to the specia I 
Jl!cds of d roulht areas in determining criteria 
for financing irrigation projects. The Gtijarat 
Governmenthasrelaxed the benefit-c:o st ratio in 
respect of major and medium schemes in drought 
and other bal:kward regions upto unity. The 
Mallarashtra Government allows the same re-
laxation but only in r<!spect of irrig Ilion schem-
es costing less than Rs. 30 million. Both these 
Governments have fixed more lihera I 1a rdsticks 
in respect of minor works. like storage tanks, 
percolation tanks, check dams, etc. The 
~ a t OlYVernment has removed all cost res-
trictions onmediwnandminor irrigationsche-
mes in scarcity areas, undercertaill conditions. 
The Commission supports a liberal policy fo r 
irrigation works in drOUiIlt areas and reco-
mmends tha t the ene t~ ost ra tio of majo rand 
mediam works in th05C areas may be relaxed 
upto unity. The State should be provided with 
loans at the concessional rate o flr.l If the normal 
rate to facilitate the construction of irrigation 
works in tlte drought areas. -

The . benefit co:;t ratio a~ heen 
drolJlht down tC' 1 :1, ala n~t 
tlte Q')r1D"111 . 5 : 1, ill tbe case of 
medium projects bencfitilll drou-
ght prone ar-:as. 

At present overall plan assisu,nce 
has been ext,'nded by the Cent,'C' to 
each State, in the form of ~ants 

and loam without linking such 
assistance to individull plan sec-
tors or projects. However, the 
recommendation m".deby the 
Commission h'!-S been hroutht to 
the notice of the Phnning Commi-
ssion and the Millistry of Finance 
for their consideration. 

• 

No. 2111182-P.II 
GOVERNMENT OF INDIA 
MINISTRY OF IRRIGATION 

New Delhi, the 28131st October, 1983 

The Secretary, 
Planning Commission,IMinistry of Finance 
New Delhi. 

SUB.JECT :--Second IrrigatiOn Commission-Recommendation ot-
Sir. 

, 

The Second Irrigation Commission has recommended that-

"The States should be provided ~t  loans at concessional rates 
of the noraml rate to facilitate the construction of irrigation 
works in drought areas". The relevant extracts from its report 
are given below : - . 

Financing of Irrigation Schemes in Drought Affected Areas. 

11.26 : In drought affected areas irrigation works are undertaken to 
ameliorate widespread suffering and to provide protection against reclurring 
failure of corps. Projects in such areas are generally more expensive and 
irrigation is not as satisfacto.ry as in areall with better water resources. 
The people of these areas are generally economically backward Social 
justice, therefore, requires that they should receive speCIal attention. 
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11.27." The Union Government has been advancingloige sums of 
money by. wI\}' of loans and grants to States for relief. to drought affected 
areas. In addition to providing direct relief to the people, money is spent 
on rural works, such as minor Irrigation Schemes, roads and moisture 
conservation measures. But only the dependable irrigation schemes provide 
permanent relief. Their completion directly redluces the amount that has 
to be spent on relief measures year after yea,r. In order to p!pmote early 
implementation of these schemes, we recommend that the Union Govern-
ment should provide loans for them at a concessional rate of half the 
normal rate charged for irrigation schemes. 

This recommendation is brought to the. notice of the Planning Com-
mission for appropriate action. 

Yours a t~ , 

Sdl-
(A. R. s. MURTHY), 

fJeputy Secretary to the Govt. of India. 

Improvement of Existill8 Irrigation works 

19.33 M'lnY of tlte irrigltion systems in thc 
country date blck to the 191h century 0 reatlier, 
and need remooeJling. AmJng such systems 
are tlte Eastern and Western a n~ Canals. 
the C.iuvery Delta SYstem, U PlJer Gang I Can'll 
and the Godavari Delta System. Tlte useful-
Il~  of t es~ s ste ~ is limited by structural 
~n a s, su-:h;ls out-m xied Itlnd-wortcs. the 
.. bsence 0 f silt excJuci iug devices and U'lsa tisfac-
tory cross draimlge. Paulty irrigatio n prac-
tices and poor drainage add to these ~n a s  
As a result. the s ste ~ cannot m:et the 
exacting demands of wttcr for the new hiah-
. yielding varieties of crops. 

Irrigation froID wells of all kinds forn.s 
30 per cent·of Ute total irrigltion in the country. 
Many oftltese wells and tubeweUs lie within thc 
comoolnd arcas of an ~1 s ~ te ~  

The Comn.issioll r::commends that 
in1.uequ"acies in run-of-_he river systems slt('uld 
be n,et by the n ea~  use of Bround water. 
b} the construction of s'orage reservoirs and by 
supplementing supplies by transferring W'lter 
from an adjacen: basin. Farmers shouldbe 
encourasect 11y o "~ them n~l1I ll assis-
tance, technic. I 8uidance and ~Ie t t  to sink 
wells or tubcwells 8\, us to make up allY ioade-
quacies in suppl} from canals and to extend 
icription. 

Other measures recommended to mid-
ga(e the effect of inadequacies are tho lining of 
canals the control of drainage. the provision of 
relulators and es a e~, the substitution of 
. weirs by barrages and the improvemen I of 
hC".tdlVorks. 

The hydraulic performance of some 
systems ha s been rbduced by the addition of 
emporary outlets, by changes in canal sections 

The recommen:lations of the Com-
mission r.:,uding measure's for 
~etln  in1.dequacies ill run·of-the 
river schemes are accepted and 
are already practised. The Con-
~t ~ e use of surface a nd ground 

water is included as an item of 
activity under the comm'lnd area 
development programme. Mo-
demisation . programmes that 
haveb:endrawnup,asfor lUst an-
ce, Upper Gangl ~ e n 1 t on 
project and Son.;: modernisatioll 
project providCfor tlte i.ut.1I1ation 

of· tubewells for aUimentins the 
surface flow. Where pos'iblc 
reservo irs have been built to Prl'-
vide back up storaiCs to order 
diversion system. The Na,ion'l\ 
Persp!C"tivo:! Pbll cr vis .g.:s inter-
basin transfer of surplus waters 
and for studies ana n est lat on~ 
reJptina to the Peninsular compo-
nent ("If the perspxtive, the"Natiollil 
Water Development Alene), has 
been established. 

Under Command Area Develop-
ment Programme for conjunctiVe 
usc of Ifound water, the farmors 
are entitled to subsidies on 
rRDP pattern. The 
Department. of a ~' t  

and Cooperation bas reeontly 
drawn up a special pro-
gram:n:: of a'iSiSlance to sru1J 
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due to sill, erosion crossbuuding and the 
cuttinJ ofbaDks. This can for remodellinlt. 
'Periodic examin!ltion of each system once in 
twenty or thirty years should be done to lJlake 
systems upto date. The remOdelling project 
undertaken in the Cauvel) Delta illustrates the 
big gains accruing from planned remodelling. 
Remodelling schemes should include, nt~ alia, 
(i) measures fbr working tbe system with greater 
efticieacy and minimum loss of water; (Ii) mea-
sures to supplement supplies by pumping water, 
from neighbouring rivers or from sub-soil 
reeervolrs and by tran!ferrin, water ftom 
adjacent basins; (iii) changes in cropping pat!-
ems; and (jv) measures to enlarge areas under 
irrlsation and to increase its intensity. 

Existing methods of conveying water 
trom the outlets and field-ta-fieid irrigation of 
rice are causes of a heavy waste of water. The 
Commission recommends that effoctive steps 
IIbould be taken gradually to replace 1ield-
to-field irriBation of rice by the system of.fi!lld 
channels. There should also be separate drafns 
serving individual fields. 

The Future perspective 

19.34 A third of the country is prone to 
drought, which makes for lower yields. Im-
prove dry farming a t~ can ll~ o e 
yields. but the results can at best be a fraction 0 r 
those from irrigated areas. The growing dis-
parity between irrigated ana «try regions can be 
reduced only if vilorous steps are t!lken to 
improve irriJation facilities In the dry looes. 
The perspective of development is thus not con-
fined to the limited aim of increasing agriCUl-
tural production, but has been extended to in· 
clude the broader objectives or removing social 
and regional disparities. 

19. 35 The provisional totals of the 1971 cen· . 
sus reveal that the total JX1Pulation of India on 
1 April, 197] was S47 millions. The growth 
rate of 24.66 forthe decade 1961-70 closely 
tallied with the projected growth rate of 24.6 
for the quinquennium 1 ~  

The demographers have worked out 
firm population Projections only upto the ·year 
1985. 1hc Commission proceeds on the assump-
ticn that the expected population growth TIIte 
of 14.5 per thoUsand per amwm. attained dur-
101 the ~ n enn  1981-85. will be main-
tatDed ill the subsequent IS years. On this 
baais, India's population in the year 2000 AD 
would work out to around 900 millions. !lnd 
iDCrCUe of 65 per cent over the 1971 population. 

farmers and mtrginal farrners 
which providM for an a ver&lIe 
outlay of R§. 1,50 lakh§ per block. 
for o n~ subsidie\. at IRDP 
rates. for the sinking or wells. 
tube welJs energisation of pUIl"P 
sets etc. 

Other measures recommended by 
the Commission to mitigate the 
effoct of inadeqllllCies in n ~

the rivcrsystems and remodelling 
of some systems to improve their 
hydraulic pcrfordlallcc have been 
advised to the State Governments 
to be taken up under modernisa-
tion programme. 

~ already stated in respect of re-
commendation No. 19.24 to 
J 9 . 28. the const ruction of field 

ann~ls a nd of field drains are 
t l ~ of work which are being 
taken up under the Command 
Area Development Programme. 

The o s~ at ' is noted. 

The obseivation Is noted. 
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The food and fibre· e e nen~ at the 
eod of the Century will, however, increaw by 
about 100 per cent because of the likely rise in 
living standards. The country mUSf, at the very 
least, produce twice its present output or food 
and fibre. This increase is possible if more 
areas are brou ght under irrigation. 

19.36 Scope for extension of agriculture to 
new areas IS almost e a ~te  and future in-' 
creases in yield ~t be secured from' intensive 
anc! double cropping. . 

An analysis of yields and irrigated areal 
under principal crops-rice, wheat, pulses, 
oilseeds and cotton-made by us lead to the 
inescapable conclusion that the crop yields are 
hl,h in States which have a high percentage of 
irripfed areas under the crops, and low where 
the irrigated percenta8C is less. 

We are of opinion that significant results 
in increasing yields of these crops can be achi-
eved if proper attention is given to irription, 
particularlY in the States mentioned below : 

Rice Bihar West U.P. Orissa 
Bengal 

Wheat Ultar Madhya a a~ Bihar 
Pradesh Pradesh than 

Pulses Madhya Rajas- Maha- Bihar 
Pradesh than rashtra 

Oil- Uttar Gujarat Andhra Madhya 
tce4I Pradesh Pradesh  Pradesh 

Cotton Maba- Gujarat Mysore Madhya 
rashtra Pradesh 

19.·37 Manr States have not furnished a 
reasonably aocurale assessment of future possi-
bilities of impliOD developmeot by surface 
and ground wat'en. In some cases It appears 
that the figures were based on a rough assess-
ment. 
. As the inter-Statedisputes over the 

. ¥vaters of the KrishQll, the Godavari and the 
Narmada are pellding before inta'-State water 
tribunals. the total irrigation potential of 
Apdhra Pradesh, Mysorc, Maharashtra, 
Madhya Pradesh, Orissa and GtVarat cannot be 
~ e  before .the tribunals allocate water to 
the various States. 
. la some c:aaes the projecm proposed by 
two 01' IIIOl'e States in the II8D1C ri\lel' valley 
arc mutua1lyexclusive. WhU:b df these projects 
would be sanctioned ultimately and in what 
form, can bedetenniDed only alter the. compIc-
doD of ri\lel' buln plans and qreemeot UIOIl8 
the States conc:emecl. The total irriptioD'po-
tential IUIICItcd by such States is liabJe to .be 
reduced. 
1 1.55187-10 

The observation of tile Commillioa 
~  the various C!'OI" fa 
different States, the yields of whlcb 
can be Increased Oft proper atten-
tion being given to frriplion. hal 
been noted. In tl-. States. 
while rormulatlng fniptioe 
projects and II&IeIIiut the cropp-
mg pattent, tfIc crop' mentionod 
by the CcmmllsJon are .,.. 
taken into accoUl)t. 

The recolDJlllJldlUio8l atthe c:on-;.. 
!!Sian that stonIpIlbould be butt 
to impound moJllOOD BoWl II 
accepted and II already' beiq 
implement", Natioual Water 
Dcwlopment ~ bas Md 
been cstabF"hed for ~  out 
inwatigalioas and studi. aa &be 
peDinsular men for wodtiDt 
out detal" rclatln. to pem.. 
suJar compoaent of rhc NItioaaI 
paspec:tive 'MUch envlsqea Ito-
J'IIIC of ftood waten and ctivcnioD 
of the same from ODe river baaio 
to anop.cr. 
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A great deal of work hall been done 
In the ~t few years to assess the ground water 
potentIal, but a complete assessment for the 
whole c:ountry has Dot so far heeD carried out. 
At best, the estimates of ground water potential 
are based on certain assumptions which mayor 
may not tum out to be correct. 

" ,Of over SOO medium irrigation scheme!' 
taken up durina the last 20 years, more than 
three-fifths have been completed. With better 
plannilll and co-ordioation, it should be possi-
ble to co(Dplete the investigation of the remain-
ing schemes in the next 5-7 years. If necessary 
lunda are allocated, it should not be difficult for 
the State te ,complete all medium works in 
about J S yars. Minor works should be cam-
pleted within a period of 10 years. 

Of the total irrigated area of 4O.S 
million hectares, the perennial flows' of the 
Himalayas account only for about four million 
hectares. Tubewells account for another 2.4 
million hectares. The rest' of the area depend, 
for its water supply on ~to a es and river diver-
lion schemes, and shallow aquifers. 

More than 90 per cent of the river flow 
occurs in the monsoon months of June to Sep-
tember. It is imperative that storages should 
be built to impound monsoon flows for utilising 
that water for irrigition in winter and summer. 
Big storages have big catchment areas, and 
variations in rain fall do not affect them to the 
same extent as they do small tanks. These 
reservoirs provide assured irrigation. 

J9.38 The Commission ~ ates the total 
irrigation potential of the country, both from 
lurface and ground water resources, including 
20 million hectares of the Godavari, the Krishna 
and 'the Narmada as of the order of 81 million 
hectareS. This would provide irrigation faci-
lities to about SO per cent of the total cropped 
area. ' 

If this potential is developed by tum of 
the century it would double the production of 
food, and fibre in the country, including in-
creaSeS in yjeld cJfccted by improved varieties 
of seeds. fertilizers. pesticides etc. This 
increase would not only enRW"C self-sufficiencY 
in 2000 A.D. but also lay a sound foundation 
for hiJber production in subsequent years. 

19.39 The cost of the major and medium 
lrriptlon projects sanctioned dUring the last 
few years varies from Rs. 1500 to Rs. 3000 per 
boctaCl: and average aroand Rs. 2000., The 
future projects will be more eltpens ivc than the 
present Or those DOW under way, e a ~ of 

The ultimate irrigation potClltial 01 
the country, both from surface 
, and ground water reso\ll'CleS, is 
assessed at 113 million hectares 
on present information made 
available by the State Govern-
ments, As per conceptional 
National Water Plan, the poten-
tial could be incurred to about 
l40-lS0 million hectares. The 
lOlli-term objec:tiw of the Ministry 
is to achieve this ultimate lloteDtial 
by the tum of the century OD 
IOOD thcmtfter. The terms ~ 
reference to the 7th Plan Work-
illl Group also envilqes that a 
perspective of cievc\opmoat oYer. 
period 01 20 yean from 198.5-86 
IbouId be kept in view wblle 
formu1atiD8 the JlI'OIC&I1UIIC pr0-
posals for the 7th Plao. 

Tbe obso.rvation is noted. 
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cJaInIt locations aDd cOmplex techaology in-
~ It IJIJIJ. thetefore, be reasoDable to 
llIItI et1alt~ schemes. onan_vera,e. 
Will cOttJls.3000p.dlletareatol1Q'eDtprlcOs. 
o.a. ro. basis, ~ cOst Of future develop-
meaU .. ,workouttoabeut It!!. 100 billion. 

19.40. The Ganga CauverY Iillk will operate 
asa grid to make up periodical s o ta~ in the 
SOIl.Narmada,Godavari, Krislma aad CallYet'Y 
5YStom'. ~, nt o o tsl l  bein\'es-
tipted. 

1'.41 We arc of the opinion that proper atten· 
tioa 5h )1I1d be Jive. to maintain the ecolOiical 
balaDCc ill the PfanniDa of Major ilTiption 
worts. 

proposals relating to Gangl-Call-
very link were examined by the 
Central Water Commission and it 
was found that the pl'OPOllJl were 
grossly under estimated both in 
regard to capital and recurrm. . 

st~ and that they would require ' 
large amount of power for Jiftina 
irrigation water. Further, the 
propo;als did not have any flood 
control components. 

The Central Water o ~s on aDd 
the Ministry of Irrigation have· 
on the other hand, drawn lip the 
outline of a national perspective 
which envisages utilisation of 
water, to bring W1der irriptioD 
an additional area of 2S million . 
hectare by surface Bows and 10 . 
million hectares by Increased ~e 
of ground water. The transfer 
of water is essentially by graviD' 
and only in smah reaches by 1 ~ 
not exceeding 400 ft. The pro-
posals also envisages generation 
ofabout40millionKWof power 
of which only about 4 million 
KW would be required for liftiq . 
th.:: water. 

The national per!J?CCtivo 
bas been thought of ID two 
segments, the first relating t(1 
Himalayan rivers and, the other 
relating to peninsular rivers. 
For carrying out iavostisations 
and st e~ in respect of penisular 
links, the National Water Deve· 
I"pment Agency has been estab-
lhhed. 

The recommendation is acr.cpted. 
proposals relating to irrigation 
schemes are to be c1ean:d by the 
Department of Environmcttt 
before they are approved by the 
Planning Commission on the 
recommendation of the Advisory 
O)mmittee. EVen the cieBrlDCC 
by the e a~ent of Agriculture 
under the provision of the Fop, t 
(Conservation) Act, 1980, is bcina 
given only after obtaining the 
advice of the DepartmeJU 
Environment. 



70 

EconOll1ic and PinaDclnl of Irrigation Works 
19.42 The Commission supports the ado-
ption of the beneftt-c:ost ratio. criterion in !ano-
tioniDa projects. It. however. recommends 
that the Plnancial return of the projects should 
also be examined. The present praCtioe of ace-
eptiag PJ'cjects QDly.jf' the beneOt-cost ratio 
Ja more tban J • S it a prudent precaution. The 
CommissioD however. recommcnds that this 
rule should be relued in favollr of irrigatiof'l 
projects in the cIrouaht a ~ areas where a 
IO'IM limit or untty may be accepted. 
III worltlnl out the bcneftt-cost ratio, thc' 
investment on aYaQIt development comprising 
land-levelling and construction of field chann-
els IUld field drains should also b: taken into 
~t  The investmcmt which nlay be nece-
ssary for loll conservation e ~ e  in the 
catchmeat ilia need not be considered. 

19.43 The Commission wishes to emphasise 
that once • scheme is taken up for implemen-
tation it must be constructed at an optimum 
place datamined by technical considerations 
RDI the DCCeSSary funds must be provided for 
it. Wbcrc IUl irriptioD scheme is too large 
for proper inaociol from the Statc's' own plan 
rCllOUl'CCl, the Slate should lICIotiate with the 
Urrioo Oovt. for spocial financial arrange-
IDCDU for the .cherne. 

. The recommendation' is accePted" •. 
The criterion of beneftt-eon . 
ratio is being adopted at pr_t 
and as mentioned earlier aaaiost 
recommendation No. 19.32, this 
ratio ha9 Qeen reduced fa 1:1 
in the case of medium projects 
in b,nefiting drought prone" 
tribal and backward areas. 

The Committee set up by Planning 
Commission to review the existing 
pro;;edure and recomm:nd imp,-
rovements have recommended an 
Internal Rate of Return method 
of asses ~ n  the viabi Iity of a 
project, in3tead of th: B.C. rati<l 

~t o  

The e o ~n at on is accepted. 

The State o e n ent~ have 
repeatedly been exhorted to give 
priority of attention to the com-
pletion of on-aoing projects 
before they take up any new 
project. In particular, the Sixth 
Plan strategy lays down the 
expeditious completion of as 
many on-gains major schemes 
as technically and financially 
feasiblc and the compeltion of 
aU on-going medium schemes 
except those which will be taken 
up during the last two or 
three years of the Plan period. 
Further. the Rtrategy envisages 
than action would be initiated on 
a few selected projects to keep 
the tempo of developmcnt in the 
Seventh Plan and also to meol 
the needs of drousht prOllo. 
tribIU and backward ai'cas and 

IniaatioD schemes are implement.:.! 
by the Statc Governments from 
their plmoutlays, irrespective of 
thcir size IUld overall plan assi-
Slances is pven by the Centre 
to each State Without 'linking 
it to any acetor of de vela pmeot 
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~ 44l ~ 'Works in India W\;I'e lMkins 
a net annual contribution to the exchequer of 
overlU. J 0 mmion. at the time of Jl'ldepen<ience. 
There was an annual loss of Rs. S66 million in 
1~  ~II  The Commission is of the view 
that irrigation works in a State should give 
an annual income at least equal to the annual 
cost of 0PFation. No part of the burden for 
providing irription should fall on the general 
tU:-paya-• 

or an, Project. Where the 
State Governments plead ror tho 
provision of additional funds. 
in cases where the re5OUl"CCS of 
the centre make this possible. 
advauCe plan assistaDee i9 beiaa 
elrteDded. 

19.44 to 19.46 : Recommendation 
is accepted. 
.,ide .D.O. No. iC-4(40)m 

dated 1-12-1972, the then Union 
Mlnist"" of State fot' Irrigation 
and o ~  addrossed the Chief 
Ministe" of States proposing 
the Constitution of Committee, 
of Irrigation Ministers to ccmsidu 
the recommendation of the Irr-
igation commission and wotk oat 
practical steps for carrying out' 

reviiion of water rates and also 
80 into the question of bettermeDt 
levy and give their conddel'Cld 
opinion. 12 Slates replied indi-
catiQg aiI'"ment to the proposal. 
Four States did not have popular 
Government at that time and 

could not indicate specific 
agreement or disaan:ement. One 
Slate (Haryana ) did not agree 
to tbe proposal on the around that 
a decision (taken at the .Central 
level applicable to all the Slates 
would not be practicable. 
The question, was, hoWC\W. 
reviewed in the Seventh Confere-
nce of State Ministers of'rri,.tion 
,& Power held in July. 1973 and 
a resolution was passed that 
"the coufecence notes tbat &be 
proltcas made in increasing the 
water rates is slow in most of the 
St&ta and reiterates its Qdier 
recommendation that the State 
Oovts. shoUld increua' , &be 
WIlier rates on irriaatioD prqjects 
to rcalile additional ftIOUCeI 

from the people who beocfit from 
irriaation projects involvilll 
large public outlays,". 
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19.45 Essentially, tbe value of Irrigation is 
the benefit it gives to tbe farmer. From the 
irrigator's point of view, therefore, the \later 
rate, should be related to tbe benefit which irri-
gation confers rather than to the coat of an 
irrigation Project. There can be no precise 
formula for the fixation of water rates, :ovhicb 
remains a matter for administrative decision. 
As a guideline, tbe Commission recommends 
the following principles: 
(i) Water rates should be levied on a crop 
basis. except in the case of' irrigation from 
tUbcwells; 

(ii) The rates should be related to the gross 
income from the crop and not to the cost of 
project. It should range between 5 percent and 
12 per cent of gross income, the upper limit 
being applicable to cash crops; 
(iii) The rates should be within the paying 

capacity of irrigators and aim at ensuring 
full utilisation of -available supplies; 
(iv) As between regions with a similar 
class of supply, there should be the minimum 
disparity, if any, in the rates .charged. 
(v) For fixing rates. irrigation should be 
divided into A.B, and C, categories on the basis 
of the quantity and timeliness of lupplies of 
water. Lower rates may be fIXed where, on 
account of good rainfall, the demand for 
irriJation water is less or where the supply is 
iDadequate and uncertain; 

It Will, thcrd'ore, clecicled in Sept. 
1973 with the approval of the 
then Deputy Minister for IrriJatioD 
to defero the proposal. 

The matter was again considered 
in the first Conference of 
State irrigation Ministers held 
in July, 1975 and a resolution 
as under wu adoptcc1:-
The Conference recommends tilat 
the State Govu. should increase 
tbe water rates  for irription 
projects in a phased manDCt' to 
realillC additional rciourccs from 
the farmers who beDefit from 
irrigation projeCts involving larae 
public outlays . 

. "The Conference ali<> recommend 
that 'Standing Inter-DepartJneD-
tal Water Rates Review Boards 
be set up by the State Governments 
in order to review on a  c ti-
nuing basis, the rate structure 
and make recommendation to the 
State Governments for appro-
priate increases on flow and lift 
irrigation and recovery of better-
ment levy or alternatives to it". 
The matter was again Considered 
at the Second Conference of 
State Irrigation Ministers held 
in September. 1976, when a 
resolution as under was paucd. 
The Conference recommends that 
the State Oovts. which have 
not yet sct up inter.DepartJDcntaJ 
water Rates Review Boards in 
pursuance of the recot1lIDCDdations 
of tho First Confercncc, should 
do so at the earliest. The Con-
ference nore. that the idea of 
sctting up of Inter-Departmental 
Boardl ia not only to revise 
the water ratea structure. but abo 
to modcmisc and broadea the 
data bale 10 that State Oover-
IUDCIlts can evolve a ratioaal raCe 
Itrul;ture and lultably revise up-
wards the rates as necessary, keep-
ing ia view lIOCio-econiomic ~ e t e  



(vi)" The ,enerallevcl at~ in a ta~ sl10uld 
be weh that, taken as a whole, tbe irrigation 
sclsemes do not unpose any ~ en 00 the gen,," 
ral revenue. J"/ 
lnisaton in drought a1fecte<V areas derive 
JIlI"Jel. benefits from irrigation than those in 
other areas. The Commission is of the opi. 
nion that farmers in these areas should be 

o charscd the normal irrigation rates. 
In canal commands, a lower rate should 
char,e for lift irriptioil in view of the extra 
effort or expenditure involved in liftins Watel 
-.1UId the economy in its use. 
19.46 Tubewell water is charged on the basis 
of the quantity of water supplied at the tubewell 
in some States, and in others on the basis of the 
electricity consIlIIX'd. The Commission is or 
the view that the former is more equitable. 

Of 

It wJ1) no doubt, be the desirable 
that contiguous States befnl 
served by common Irrfptlon 
projects atlopt similar set of 
water rates. 

The Conference also recommends 
that in few States .wbere no water 
rates are charged at present. 
suitable water rates should be 

introduced as soon as possible". 
. The question of 0 water °ratcl 

again came up before· the Fifth 
Conference of State Ministers 
for Irrigation held in November. 
1980 and a resolution as under 
was adopted:-
"The Conference notes tbat tho 

water rates levied at present in 
most of the States arc not adequate 
ewn to meet the operational and 
maintenance costs of the pro-
jects. 
Heavy investments are made from 
the State Exchequer on Irri-
ption projects. The result of 
the low water rates ia that tho 
pcral talt payer has to subsidise 
the farmers who derive 1arIO beDCftli 
from irrigated agriculture. The 
Conference, therefore, reiterates that 
water rates arc increased in ~ ta le 0 

phases so as to meet initially the 
operation and maintenance charges 
and, as soon as possible, a part 
of the interest on the larac invest-
ment made for the canal irriptcd 
areas." 

The SeveDth FillADco CoIDlDitlloa 
which considered 0 the question of 
returns from Irription Ptojects, 
in the light of the proposall/ 
reCommendations made by various 
authorities includiDi the Ministry 
of Irriptlon rcoommcndCId 
that receiptS from IrriJatioo 
Projects abouId not only 
coverworkina CXpeDICII but luo 
provide 0 for a return by way of 

intmBt at I per cent on the total 
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19.47 The Commission recommends that wa&er 
rates should be reviewed and revised by all the 
States in the fourth year of every Plan. 

19.48 IA order to remove difficulties experleftced' 
III entorclns the exi'tinglaws for betterment levy, 
the Conunission recommends that these law, 
Ihould bo amendedco that half the capital cost 
or tbe irriaation projects is recovered from thr 
beneft<:iaries. . 

Admlnutratloo and Organisation 
1~ 4  . The messiVe "programme for the develop-
mtnt of Water resoun:es calls for a streamlining 
of the procedure and qencies dealin ~ witb irri-
jation botb at the Centre and in the btales. Our 
recommendations in this o t e t on~  . 
19.50 A Directorate of Hydrology .... iOuld be set 
up under a DirectOl'-OeDeral. The t "nctions of tbe 
Directorate wiD be to collect hydrololical data, 
.aadardiIc pt:Dl:edurc and publisb tile data: 

capital n ~e  by the State at the 
end or 1978-79 as estimated by them 
from the information furnisbed. 

The Seventh Finance Commission 
also assumed that this return of 
1 per cent would be achieved 
beginning with 0  2 per cent 
in· 1979-80 aDd aoiDt lipby' 0  2 
per cent in each s ~ l e leear. 
Several Sta.te Govetnments have 
since revised the water rl\'tes' 
upwards. 
At mentioned against ~ 
medation No. 19.44 to 1946 the 
SeYeuth Finance Commission 
I'ad made recommendations 
relating to the water rates to 
be charged by the State Oowrn-
ments. It Is expected that the 8th 
Finance Commission would allo ... 
make its recommendation on the 
subject. The atate Governmenti 
will get the opportunity to take 
action on the recollllllClldatioDl of 
the Finance Commission 1000 after 
their reports are submitted. The re-
port or the 8th Finance Commis-
sion would be available during the 
current year, which. the fourth 
year of the clIttent Plan period. 

The recommendation is accepted 
in principle. It may be noti-
ced from the action taken 
specified against e o ~n' la

tion Nos. 19.44 to 19.46, that 
in the Firat Conference of State 
Irrigation Ministers held in July, 
1974, the recommendation hud 
been that the State Governments 
should recover betterment levy or 
alternatives to it. However, there 
does not appoar to have been any 
examination of possible alterna-
tives by the State Governments, • 
who have shown no inclination to 
recover betterment levy. 
19.49 : No action is called 

A.ctlon taken 
Two Directorates of Hydfolol) eaCob 
under a Director, have been let 
up in the Central Water Commia-
lion. The Central Water C0m-
mission, have aJIo lOt up a Detwort 
of key hydrolOlfcal stations mann-
ed by adequate tecbnic:aI and DOD-
technical staff headed by two auer 
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19.5.1 Prospectilll and mappinaof ground water 
bn been the responsibility of the asJ. Rec.:ntly 
a decision pas been taken to transfer the division 
doing this work from the aSI to the CGW&B. TIw 
Commission rerommends that the decision may 
be reviewed aDd the GSI allowed 10 continue 10 
do this work. 

The CGW&B which is at present under th" 
Ministry of Agriculture, should be traasfl:rt"ed 10 
Ihe Ministry of Irrigation and Power. 

L55187-11 

En,ineer.;-one for the Northern 
Region 'and the other for the 
Southern Region. These units 
bring out every year Waler Year 
books containing daily/IO daily 
dala of the river 8yStemS in respect 
of water levels discharges, silt con-
tent etc. Even prior (0 the receipt 
of the Report of the Irrigation 
Commission, a proposal had been 
mooted for settmg up a NatioDa1 
Institute o(Hydrology, whiCb his 
beea IICt up in Roorkee to J 978. Its 
functions Include fundalDllltal lind 
basic research in tbe field of 
Hydrology including snow melt 
, hydrology. 

The recommendations of the Irri-
gation Commission that the deci-
siOIl to t ln~ e  the work of pros-
pOI,."til'lg. t:xploralionand mappins 
of Jl'oUfld water from a.s.!. to 
CGWB. may b.: r.:view.:d. was 
possibly based on Ihe thirikitig 
that ill the eV13l1t of the traasfCl' 
0:' this work.'from QSI to 'CGWB 
t,he offic.:rs "'ho have aCQuirc4 
high level of scientific expertise ia 
dealing with the subject of ground 
water might 110t he available to 
the C.G.W.B. However. as a result 
the decision of the Government, 

90 to 9S % of the officers Who were 
enaaaed on the work on Bround 
water survey. and., cxploration in 
the G.S.l., opted for _vice in the 
C.O.W;B. and WI.'f'e COIlSeQUClltly 
tran.,ferred to the COWS w.e.f 
1-8-72. 

It would, tru;re(ore, ~ seen that tbe 
objective for which Ihe CollllDis-' 
sion hl'A rccommendCd the reversal 
of the e ~ on of the Irllnsfer' of 
ttIc flDlcUOOs from OSJ to CGWB 
bas vcry well been achicved by the 
Ikcision tu merge lhe vrl>uod 
. Waler Wing 'of OSI with the 
roWB. 

The Commialiion has atao ~
ded that tbo Ce.otraJ Ground WaC« 
Board which is at PfCII'IDt 18Ider tho 
Ministry of AirkuJture shoUld be 
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transferred to the MinIstry of 111'1-
IIltion and Power:Thia recommen-
dation has sincci)een implemented 

by the Government and the Ceo· 
traI Ground Water Board has been 
placed under the control of tbe 
present Ministry of Irription from 

1uly, 1980. 

19.52 Eacb river basin bas it3 ~l a  charac-
teristics and would need a plan of its own. To 
formulate twenty major river basin plans will be 
too heavy a task for a single Commissioll. We 
have recommended that seven River Dasia Com· 
minioo should be act up ror the whole country. 
To bcain with, tbe work may be entrusted to four 
Commissions. 

19.52 & 19.53 

Each Comission would consist of four whole-

time mc:mbers nominated by the Union Govern-
ment, two engineers, an a&ricultural economist 
and an agronomist. The Chairman of tbe Com-
ssion will be nominated by tbe Union Govern-
ment. Each Stale Government concerned with 
the basin shall be represented by a Chief En,in-

neer. These small States and Union Territories 
may ~ grouped and liven representation by 

rotation. 

The recommendation is accepted in 
principle. Takilll into .considera-
tion various factors. tbe Govern-

ment have since set up by an 

Executive Order the National 

Water Resources Council in 
March, 1983 under the Chairman-

ship of Prime Minister. Details 

of the river Basin Commission to 
be set up are beina worked out 

The basin plans prepared b) the Commission 
will be sent to the States for opinion, and, tbere-
after, the plans with the view of the States and 
the OOD'lDlCnts of the Commission, if any. will be 
5ubmitted to the National Water R.eaources 

Council. The Plans will then be forwarded to the 
States and the Union Government. 
19.53 The Commission recommends the setting 
up of a hiah level authority. 'The National Water 

Resources Council' to take policy decisions relat-

ina to the conservation, utilisation and inter-
basin transfers of water to lay down priorities for 
, use of water to keep a continuous watch on the 

working of lhe River BIl!iin Commissiom aru.t 
problems of inter-State rivers, and to ensure 

that the formulations and "«;ution of Uription 
projects is in accordancc with the hilest national 
intccests. 

The Prime Minister of India should be the 
Chairman of the Council and the Union Minil-· 
tel for Irrigation and Power, its Vice·Chairman. 

The Ministries of Finance, Airicultutc'. Com-

munity DeveloPmcnt. PlanniDi. Health, bulus-
try and Tourism should bo rcprc5cDtcd OIl it 
'brouah tbeir Ministers. 
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Major States slw1l1d be represented OD the 
Cowx:iI either by tlit' Chief Ministers or by the 
Irritation t t l'~  To smaller States and 
the Union Tettilories wolA'd have group refire-
sentat on~ by rotation. 

~ emineut irrigation eDJinccrs aDd the 
Chairman, CW&PC should also be Members 
of the Council. The CW&PC will act as the 
Secretariat of the Water Resources COUIICIJ. 

The National Waler Rcsources COUIICil and 
the River Basins ConuuissioDS should be 
created by an Act of Parliament. 

19.54 The Chairman of the CW&PC should 
be elt o ~ o ~ al Secretary in the MiDistry 
of Irrigation &: Power. 

19. ~  The work ofexpioitatii>nof tuound water 
in the State should be entru,ted to two divi-
. sions, one under -the Irrigation Department 
dealin!. with planning, o ~ at on and mainte-
nance of heavy dllty State t en~, and the 
other under thl!' State Agri.:u1ture Department 
dealing with drilling, bocilll of private wens 
and shallow tubewell<;. 

The recommendation has been ac-
cepted and Chairman, Central Water 
Commission conferred the ex-
officio Secretariat stlltus of secretary 
in the Mini,try of Irrigation. The 
Members of the Central Water 
o ~s on arc also designated 
ex-officio Additional Secretaril"s to 
the Government. 

The recommendation is accepted in 
prin.;iple . 
The Ground Water Development 
work in the States ~ beiJ1l done 
by Irrigation and Agriculture De· 
partments. As recommended by 
the o s~ n, the con.uruction, 
maintenance and o e at on~ of 
heavy duty tubewdls is beiJ1l done 
either by I rrigation Departments 'or 
the Minor Irrigation Ground Water 
DevelOpment o o at on~ which 
have been set U!' in quite a few 
tate~  The State Corporation-arc 
also operating and maintaining the 
shaollw tubewells which are wholly 
owned by the State e n ent~  

In other o ~, all public tubewdl" 
whether shallow Or deep. are heing 
maintained and 0JlCrated b)' either 
the Irriga t ion Depart men" Or Pu blic 
Sector Corporation' of the State', 

Regarding drilling Bnd boring 
of private wels and ~ allo  tube-
ell~  the work i< being handled by 
different o an at on~ in different 

IllIte-. 



· 7$ ... 
In lh.! State .cfPllnjab and.Haryana, 
this work ~ being looked after by 
AgricI1Uure pepalltneuts. in Rajas-
than, by State Ground Water De-
parhoent· and Agriculture Depart-
ment, in Mahara$htraby tho Grol'nd 
Water Survey and Development 
Agency; in Andhra Pradesh by 
State Irrisa'tion Department . Pan-
chayat Rajya Department and 
Stat!.' Ground ate~ e at t ~t  
'hi Assallll.y Stat" MlIlor IrrigatIOn 
Development Ccrporation. 

19 .. 56 The GOYernOl"nts c f the southern tat ~ 
and a a a~ t a shculd C( R>ider proposal to 
make their Irrigation Department-; e on~ le  

for them8nagementofwalerfron the source to 
theficld as practi<cd in tlb; northern tate~  

The recommendation has been 
referred to the State Governments 
f('r consid. ration. 

To 

No. 2 i 11 : 82-P-1I 
GOVERNMENT OF INDIA 
MINiSTRY OF IRRIGATION 
New Delhi. the 29th .October, 1983 

All Irrigation Secretaries. 
'SUBJECT :-Management of irrigation works. 
Sir, 

The Second Irrigation CommislIioD has recommended that the Irri-
gation Department should be responsible for the management of a~ 

from the source to the field. An extract of paras 12.59. 12.60 and 12.61 
of the report is enclosed. It is requested that the system -actually existing 
In your State and any change(s) that you propose to make in the light of 
the recommendation may kindly be intinlated to the Central Water o ~ 
lDi§sion and to this Ministry at an eatly date. . 

Yours faithfully, 
(I\. R. S. MURTHY) 

Deputy Secretary to the Go\'t. of India. 
ENCL As above. 

To 
The Chairman, 

No. 2111 ' ~II 
GOVERNMENT OF INDIA 
MIN1STRY OF IRRIGATION 
New Delhi, the 31st October, 1983 

Central Water Commission .. 
Sewa Bh.awan, R. K. Puram, 
NEW DELHI-l10066. 

SU8.JECT :-Management of irrigation works-Recommendation of the 
Irrigation· Commission. 

Sir, 
Vide para 19.56 of Vol. I of its report, the Second Irrigation Com-

m!$Sjo¥l bas recommendt4 as 'under .-
"'the' Goy.emment of' the Southern States and the Mallarasbtra 

should consider o~al to make their Irrigation Department'! 
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e~ os 1e for the management of water from the source to 
the field as practised in the northern States". , 

The full writ'e up on this 'recommendation is contained ih para.o; 12.59 
to 12.61 of the report (Vol. I). An extract of these paras has been sent 
to all the State Governments with the request to intimate the actual sys-
tem obtaining at present and the changes proposed by, them in the light 
of tbisrecommendation. A copy of the lett:r addressed ·to the State 
Governments is enCllosed. It is requested that necessary follow up action 
may kindly be taken with the State Governments and consolidated position 
intimated to thc Ministry at an early date. ' 

Yonrs faithfully. 

Sd!-
(A. R. S. MURTHY) 

Deputy Secretary t.o the Gove of India. 

Extract of para.1! 12.59 to 12.61 of Vol. I of tbe report of Second 
Inigation Commission 

Management of l ~ l 1'1 Worh 

12.59 Efficient management and maintenance is efficient irrigatilln. 
This axiom is widely accepted. But there are variation.; in 1he extent of 
responsibility that the State Irrigation Departments arc required to shoulder. 
In the States of the south, and in Maharashtra. the Jrriga,tion Department 
is not responsible for the manner in which water is actluaUy used in the 
field. lts responsipility ends at the outlet. and it ~ not concerned, either 
with the actual distribution of water among farmers or with its use by any 
individual farmer. In thcse States, the State Revenue Department is res-
ponsible, both for the distribution of W:.lter beyond the outlet, and for 
the 1~se l ent and collection of water dues. 

In the northern States of Punjab, Haryana, Uttar Pradesh, Gujnrat 
and Rajasthan, the I ~ on Department is responsible for the an~e

ment of water from the source to the field. This includes the distribution 
of water among co-shares on each outlet and the preparation of bills for 
the recl;>very of canal d1ues. But the recovery of these dues is the res-
ponsibility of the Revenue Department. In these States, the irrigation en-
gineer is assisted by a canal revenue officer in regulating the supply o( 
water to the field. 

12.60 We are of the opinion that the system prevalent in the Qorth 
h.as several advantages. It is necessary for the irrigation engineer to know 
how and where water is being used or misused. If we expect him to run the 
!\ystem efficiently. he must know the detailc; of the cnd-use of the water 
whicll is being supplied. Only then can he be made responsible for achiev-
ing results and avoiding waste. ' 

On these considerations. therefore. we would recommend that the 
"outhern States, and Maharashtra, might consider making the Irrigation 
Department responsible for the management of water from the SOU1'CC to 
the field. 
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12.61 TIl a t~  XVI dQalin,g with Ilrigatipn Acts and Codes, we 
have dealt with legal provisions which might be adopted to deal with 
the menace of cutting canal and distril1utary banks. Here we would like to 
draw attention to the succoss which has been achieved in Haryana through 
extonsive patrolling and inspection of canals and channels by flying-squads 
of officers, adequately armed. These flying-squads carry out surprise night 
inspections and whenever offenders are' caught heavy penalties are imposed 
on them. The essence 'of the system is surprise, and prompt and condign 
punishment. A similar system of inspection by flying-squads could be adop-
ted with advantage elsewhere. . 

19.57 The prese.lt system of keeping tile Sec- The obselVJtion is noted. 
retariat separete from the Department is sound. 
One of the .Chief Engineers should be appoin-
ted a"l'4 Aoditiol "lor Joint Secretary in the 
~tate Irrigation Department. 

To 

No. 2111182-P-ll 
GOVERNMENT OF INDIA 
MINISTRY OF IRRIGATION 

New Delhi, tbe 29th October, 1983 

The Chief Secretaries of All States. 

SUBJECT ~t up in State Secretariat-:-Recommendation of Second 
Irrigation Commission. 

~ 

The ~n  Irrigation Cmmnission has recommended that "the present 
system of keeping the: Secretariat separate in the Dcpartl;I1ent is sound. 
One of the Chief Engineers should he appointed as an Additional or Joint 
Secretary in the State ~ at on Department". An extract of para o~  12.62 
to 12;65 of the report is enclosed. It is requested that the recommendation 
may kindly -be considered for implementation and action taken intinklted 
to this Ministry. . 

Yours faithfully, 

(A. R. S. MURTHY) 

ENCL : As a o ~  Deputy Secretary to the Govt. of India. 

Estract of paras 12.62 to 12.65 of Vol. I of the report of Second 
JrrIpti'on CommissioD 

Set-up in State e eta at~ 

12.62 A brief ~ t on of the growth of Irrigation Departments III 
the States is necessary in order to understand their present constitution 
and procedure. When the Departments of PubHc Works were first consti-
tuted in the Provinces in 1949. they handled irrigation and also -other 
public o~ s like buildings and wads. The Secretariat and the Department 
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of Works formed one unit. The Head of the DePartment also functioned 
as the Head of the Secretariat. In his capacity as Secretary, the Head of 
the Department has access to the Governor. Later on, a separate Irrigation 
Department was formed in some States, while in others irrigation continued 
to be a part of the responsibility of the Public Works Department. 

So long as the Governor and senior officers of the Secretariat and 
the Department were Britisht the system worked smoothly. But parti-
cularly after the First World War, when Indian engineers began to occupy 
higher posts inclluding those of Chief Engineers, difficulties arose. Senior 
British officers, anxious to protect imperial interests, were reluctant to 
associate Indian officers with the formulation of high policies. Since the 
British clement in the higher echelons of the Secretariat was preponderant, 
a decision  was taken to create separate posts of Secretaries to Government. 
and to fill these posts by members Of the Indian Civil e ~ e, who were 
at that time almost all British. Separate posts of Chief Engineers were 
created to head departments outside the Secretariat. The Chief Engineers 
thus ceased to· be Secretaries to Government. The first Province to enforce 
the new policy  was Madra·s in 1925. followed by Bengal in 1927. Other 
Provinces followed suit later, with the exception of Assam. The bifurca-
tion became an established practice even though the original basis for it 
had lost its relevance. Even Assam, which was the only Province to make 
an exception, bas lately appointed an officer as Irrigation Secretary who 
is not a Chief Engineer. In Gujarat and Maharashtrct Secretariats and de-
partmental offices from a single unit and Chief Engineers are ex-officio 
Joint Secretaries to Government. We were informed that this system had 
streamlined the administration and had led to the expeditiou!i dIsposal 
of work. 

12.63 We have already mentioned the essence of the controversy 
as to the place of the generalist vis-a-vis the technocrat. Here we shall 
merely touch on the relationship of the Secretariat with the executive de-
partment of irrigation under the Chief Engineer. Traditionally, the func-

o tions of the Head of the Secretariat and those of the Head of the De-
partment arc distinct and separate. Their working relationship should 
therefore, present no problem. Over the last two decades, however, in prao-
tice there has been a gradual deterioration in this relationship. Many Chief 
t:ngineers consider that they are not being given their due place in the 
hiorarchy of the State e I~es and. therefore, feel frustrated. Views have 
been expressed that a closer integration between the functions of the two 
o~ts of Secretary to Government and Chief Engineer is necessary. and 
that unless this ensured. the development programme tpay suffer. It has 
also been suggested that this closer integration can be. achieved either by 
having an irrigation engineer as the Secretary to Government in the Irri-
gation Department, or by combining the posts Of Chief Engineer Irrigation 
and Secretary Irrigation. 

12.64 The Minister in-charge of the department decides policy, which 
is an amalgam of many factors-tecbnical administrative, financial, and 
poiitical. He must get sUltable advice on aU these J1]JlUers. It is not ne es~ 

s~  t a~ the s~ e ~l" n should give ]rim both technical and administra-
tIve adVJce. This leads as "to the questIon whether the post ()f the Secre-
tary and the Chief Engineer should be combined. After due consideration 
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we are of the opinion that the present system of keeping tDsoctetlriat 
separate from the department is sound. In the succeeding. paragraphs we 
propose to discuss bow the Minister can get the best administrative and 
technical advice. 

12.65 To expedite the clearance of technical proposals and to, enable 
the -Minister to have technical advice readily we r!:COmmend that a Chief 
Engineer should be appOinted as an Additional or Joint Secretary in the 
the State· Irrigation Department. This. incidentally, wo'uld give the engi-
neers a better sense of participation in the sphere of policy. The Addi-
tiooal or Joint Secretarv would tender his advice to the Minister on techni-
cal matters and process such matters with other Secretariat departments 
of the Government such as Finance, Planning and Agriculture. Tf for 
any reason there is difficulty in giving effect to this recommendation we 
suggest that one of the Chief Engineers should be given the ex-oHldo status 
of the AdditionaliJoillt Secretary. 
.  . The latter recommendation is particularly relevant. though it J,llay 
not conform to the principle of the separation of the functiims of secretariat 
R.l1d department, for small states where the work load may not justify the 
appointment of a full-time Additional or Joint Secretary. _ 

19. S8 The Commission is of the <,pini{lJl that 
Ihe Hppuintm.:nt!>f the Secretary, Union Milus-
try of ~t n 'lnd PJwer ami S!cretuies tl) 
tit: Stltes Irriglti:>ll Deplrtm)nts, techno;rats 
should be treated at par with g.:ueralists. 

The recommendath'D is acccpt:d 
:md is being implemented In lite 
C!lltrnl Miaistr1 of Irrigation since 
1976. In so far as St:lte o~ n

ments are concerned, the reco-
m!1l!ndnti m has been commended 
to them for cOllSideratioD.  .Somc 
of the State Governments h+tve, 
in fact already implem:nted thi! 
recomtnl!ndation. In Mahii-
rashtra, GlUarat, WeSt Bengal, 
Madhya Pradesh. Karnataka and 
Assam, the Secretary to the irri-
gation Departnieut is a teclulg. 
erats. 

No. 2i11182-P-ll 
Government of Indilt 
Ministry of Irrigation 

To 
The Chief eo ~ta  

(All States) 

New Delhi. the 29th Octob,r, 1983 

SUBJBCr : -Set-up in State Irrigation Departments-Recommendation oj 
Sec;ond Irrigation Conim;ss;on. 

Sir; 

1 am directed to reproduce below the extract of para 12,66 of the 
Report of the Second Irrigation Commission in which it ~s been re<:c;>m. 
mended that in the appointment of Secretaries to the -State urilltion 
Departments, -technocrats. ·should be treated at par With gene.ralists. 



. "AI we have said while discussing the question of the IDcumbency 
of the post of Secretary to the Union Ministry of IrrigatioD 
& Power, we see . no reason why a technocrat possessed of 
experience, vision and foresight should be denied an equal 
opportunity or beingappoioted to the post of. Secretary, Irri-
gation in the States". 

2 .. The recommendation is commended for consideration. It is possiblo 
that the recommendt.tion might have already been implemented in some 
States. If so, the position may kindly be intimated. If not implemented 
so far, the action taken on the recommendation may kindly be intimated to 
this Ministry. 

Yours faithfully, 
(A.R.S. MURTHY) 

Deputy Stcretary to the Govt. of India 

19. S9 Early steps may be taken to set up tbo The Proposal for the creation of 
IndiaII: Service of Engineers. ~ an Indian Service of Engineers 

CadJ:e Is under consideration of 
the Government. 

at~ I I' " ~lIlno e QIId FltJoth 

19.60 Larae tracts in the Indo-Gangetic 
plain suffer from waterlogging. The State of 
Punjab before its second re-organisation, had 
the largett affected area. Signs of waterlogging 
also appeared in a ll a~ t a in the commands 
of the e ~ n Canals. Even in recent projeds 
like the Chambal in Rajasthan r.nd Madhya Pra-
desh waterlogging has become a problem. As 
irrigation is extended and developed, necessary 
precautions should be undertaken in advance to 
avoid waterlogging. . 
. The presidency of Bombay, as it was then kn-
own, was the fint to set UP an irrigation research 
diviSion in 1916. This division made al~a le 
studies and Maharashtra has implemented a 
Dumber of drainaae schemes. 

19.61 Other States have also constructed drain-
age works and other schemes like flood embark-
ments, pumping out drainage water, and sepage 
drains. However, the Commission is of opinion 
that a more vieorous and planned action on the 
lines of what has been donc in ~a  Is called for 
in many other States. 
The Commission feels concerned about dangers 
or serious waterlogging in the command areas of 
the Gandak and Kosi Projects. The high water 
table, bcavyrainfall, perennial irrigation and the 
ftat nature or the terrain are conditions that can 
create serioUi problems in these areaS. The Com-
mission recommends tbat the dangers of Waler-
logging in the Gandak and Kosi: Projects should 
be vigorously dealt with from DOW on. 

I LSS/87-J2 

The recommendatioDs are accepted. 
The ,uideliacs iuued to State 
Governments for the preparation 
of detailed projcctrcrorts include 
items or drainage and other anCi-
W:l.ter logging measures in the 
commands of irrigation proJ"cts. 
Field drains arc also conltructed 
under the CAD Programme. 
These aspects also reeehe attc:n-
tion under CAD ADd other water 
management projects in the 
country. 

Th e Government ofBibar carried out 
field studies in tbe Ealtern Kosi 
Canal system and prepared a detail-
ed report in 1975 to cover an arer: 
of 0.86 lath hectares at an esti· 
mated cost of IU. 20. OS croru. 
The drainage plan according to this 
report provides for mectioning of 
the defunct old Ro.i Dhars and 
construction of drains to remove 
congestion, apart from improve-
ment and provision of additional 
escaJ)CII in the canal system as well 
as conjunctive l1~e of ground water 
with th e dual pUrpOse of optimal 
utDlaation of water resour.ces· end 



. ~ CommhsiQa. hopes that the Statea win 
coDtilwo to take steps to improve drainage-in their 
itrigated areas. The drains should be excavated 
to adeqUate sections, and· bad curves should be 
41UC1d. . 
The Commillion has drawn' attention to the 
Deed for examining the waterways at bridger" on 
roads and railway embankments, and cross drain-
uc· structurca across the canals and waterways 
acroII drains. 

19.62 The Commission has not been specifically 
uked to examine the problem of .ftoods .. But 
irrilation cAnnot be introduced il! arus prone 
to flooding unless they are freed from it. For 
instance, the extension of irrigation to Purnea and 
Saharsa districts would not have been feasible 
but for tbe ftood control works built on the Kosi 
rive ... 

" 
Floods cause heaV¥ damage to numerous irri-
Iltion works and irrIgated are::s· The Midden 
floods in thc-Ganga in 1970 led ro heavy silting up 
of the UpPel' Ganv.a' canal which resulted in the 
closure of the em.1 for nearly nine weeks 
during critiCal a t~ on the Khanf season. 

limiting the rise iDthe water ta l~ . 
AD area oU3,5OO hectares bad beeD 
e la ~ upto June, 1979 with an 
expendfture of RI. 4.57 aCral. 
The progress on improved drainage 
arranSemcnts has been rather slow 
on E.C(Cunt of dekys in land r.c-
quisition, scarcity of cement and 
stccl, limited construction period 
and shortage of power for takinl 
up lift irrigation scheme. 

Similarly tbe waterlogging problem 
in the Gandak Canat. system has 
also been studied and work on 
Rs. 86 ecores drainage project is 
currently under execution. The 
project authorities are also consider-
ing an additional drainage project 
for the Gandak Command at an 
estimated cost of Rs. 110 crores. 

Reaarding the Deed to examine the 
waterways at bridges, roads and 
railway embankments and cross 
drainage structures etc. this is 
al~  being attended to as re-
qUlrCd. , . 
The recommendation is accepted. 
The problems relating to ftood con-
trol have been gone into in depth 
by the Rashtriya Barh Ayog and its 
recommendations have been com-
muniCated to State Government for 
implementation. 

Flood Forecasting units have' al-
ready been set up inmost of the 
flood prone river system lince 
1976. 

Complete protection from floods can seldom be 
achieved, eVen if it were technically feasible. 
Works for cent per cent protection from floods 
may not be economically justifiable. Most flood 
control works aim at minimising the flood damage 
and protecting the maximum areas. StePS should 
atso be taken for flood forecasting to reduce the 
lOBI oflifc and property. 

Sttdimlnlolion of Reservoirs 

19.63 Recently, studies of sele t~ reservoirs to 
assess the sediment load carried by rivers, and the 
rate at whidl ~ 1t is deposited have been carried 
oat by the Soil Conservation Directorate of the 
CW&PC who have collected data for 22reservoin. 
In,the Tunlllbharlra reservoir against the aSlum-
edsiltatloD rate of 42,861 cu. m. per hundred sq. 
kna. of Clltobmdllt, the observed rate is 181,927. 
. At this tate its dead 'to aae~ wUlbe filled in 22 years 

For the purpose of developing definite 
package of soil consetvr.tion 
measures, the entire country has 
beeD delineated into 10 soil cop-
servation l'CIions. 31 catchments 
distributed in the differenl soli 
consCfV&tion regions have been 
idClltified and pr.\OritY tmtab1e 
ueas ID them further lOC*lised. A 



and the live storage In 74 years. ·!traD saervoirs, 
:the observed rate of siltation is very much higher 
than the rate initially assumed. . 
Soil conservation I~ the normal method of pro-
tecting the Water-shed; It includes such measur-
es as afforestation, pasture development. protec-
. tion of river fringes. road sides and the shore-lines 
of reservoirs, and the control of forest fires. 
. For an effective soil on ~ at on progaramme, 
nven and streams which carry a heavy silt load 
should be identified. The next step should be to 
locate the sources and assessment of sediment. 
This entails a systematic study of silt loads and 
discharges at selected observation stations. We 
have recommended that new observation stat on~  
on all important projects should be set up 
early. 

A Centrally sponsored scheme now covers 21 
major projects for soil conservation. The Com-
mission recommends that the State should make 
an early assessment of the erosion problem in th;} 
CIltchment areas of reservoir not covered by the 
Central scheme. Soil conservation should. be 
taken up urgently in. the more vulnerable areas. 

~ o sl ~  ~o e~ s that t ~ problem 
of sod conservation In aJlllUlJor projects should 
be completed in the next 20 years. In projects 
~e~ the problem is acute, it should be completed 
Wlthlll ten years. 

programme of soil conservation 
work in these catchments has been 
iii . progress as a Centrally span-
·sored scheme under the Mimstry 
of Agriculture. The programme· is 
continuing. In addition, another 
Centrally sponsored scheme fo.\" 
"int.:gratcd watershed management 
in the catchment of ·ftood prone 
rivers of the Indo-Gangetic basin" 
has also been launched by the 
Ministry of Agriculture in 1980-81. 
e~ ~ l  catcrment area not, 
covered in the Centrally sponsored 
schemes, the recommendation has 
been (;ommended' to the State 
Government· for action. 

No. 2/11/82.P.JI 

Government of India 

Ministry of Irrigation 

New Delhi, the 29th October, 1983 

To 

All Irrigation & AgriculturaJ Secretaries 

.SUBJEC!' :-.$oil conservation in the catchment areas of reser"HJ/l:s .. 

Sir. 

The 2nd Irrigation Commission has recommended that 
, 'the States should make an early assessment of the erosion problem in the 
catchment areas of reservoirs not tovered by the Central schemes. Soil eon-
servation should be taken up urgently in the most vulnerable areas.·' 

2. It is requested that the recommendation may kindly be considertd 
and implemented by the State Governments. It will be appreciated if the 
action taken by the State Government is intimated t ') the Central Water 
Commission and the h't inistry of Irrigation. 

Yours faithfully, 

A.R.S. MURTHY, 

Deputy Spcretary to the Govt. of India. 



To 

. -

No. 2/11/82-P.II 

Government of India 
Ministry of Irrigation 

New Delhi, the 31st October, 1983 

The Secretary. 
Government of India, . 
Ministry of Agriculture, 
Krishi Bhavan-'llOOOl. 

(Attention : Shri N.D. Bachketi, Inspector General of Forests.) 

SUBIBCT :-Soil COTUervatlon in the catchment areas of reservoirs. 

Sir, 

The Second In'igation Commission has recommended that-

"The States should make an early assessme,lt of the erosion of the 
problem in the catchment areas of reservoirs not covered by 
the Central Schemes, Soil Conservation should be taken up 
urgently in the most vulnerable areas". 

The Stnte Government have been requested to take action on this 
recommendations. A copy of this Ministry's letter No. 2/II/S2-p.n, dated 
29th October, 1983 is enclosed. It is requested that-the possibility of 
extending the  Centrally sponsored scheme, to more catchment areas may 
kindly be examined. In the matter of selection of priority areas, this 
Ministry will be glad to render any assistance that may be required. 

ENCL :-As above. 

19.64 A special problem, which deserves coDsi-
deratiOD is the silting of canais, as has been ob-
served in the Kosi Irrigation system. Such silting 
affects the functioning of the irrigation system. 
The Commission, therefore, recommends that the 
silt problem of the EIlstem Kosi Canal should 
rece,ive urpot attentioD. 

yours faithfully, 

Sd/-
(G.S. JAKHADE) 

ADVISER 

The silting problem in the Eaatem Kosi 
Canal has been studied in detail. 
The silt excluden provided in the 
left under-sluce portion from where 
the East Kosi Can:!1 takea off 
have proyed inadequate to eject 
. heavy silt charge in tho river dur-
ing the Hood season. Though an 
additional silt excluder was provid-
ed OD the Eastern Kosi Canal at 
Kosi Power Station to control the 
entry of silt into the Power Station, 
it is considered ne e ~a  that 
meaSures to control silt entry into 
the canal at the Barraae itselr are 
to be adopted. The project autho-
rities have taken up the following 
meaAures to rc:duce the ant entry 
in the canal system during the' 
ftood seuon : 

(i) Still pond operation; 



87 

Inter-State Watu Dl8puttl 

(ii) Keeping the lower leal of the 
two-tier pte of the lilt. regu-
lator lowered on the crest to 
give effect of raised crest; 

(iii) Flushing of the POCkqt from tltDe 
to time during monsoon. Dur-
ing flushing period, the canal 
head regulator is kept. closed to 
prevent silt entry Into canal; 
and . 

(iv) 0perating silt ejector in tbe 
Kosi Canal, ·there is also .a 
proposal to construct an .add!-
. tional silt ejector on the Kosa-
Canal. 

19.65 At present, the riparian States in a river The observatlonil noted. 
valley are free to reach agreement among them-
selves for sharing the river ft.ows in the valley. Negotiation still ontln~ to .be 
Should no agreement be reached, the issues in the first choice in the sette~ent of 
dispute can be referred by the Union Govern- disputes on the use or inter-State 
ment to a tribunal oil a request made by all or River Waters. Durina the last ten 
any of the Statee concerned. Although resort years, the good offices of the Central 
to a tribunal may occasioDally be necessary in Govea:nment have been made avail-
inter-State water disputes, adjuclication is less able for ICttIiq 16 disputCi by 
satisfactory than negotiation. negotiation. 

Joint Commissions, such as the European Com- It I. only three cases of disputes-
mission for the Danube, the International Water on the sharing of waters of very larso 
Boundary Commission set up by Mexico and the Inter-State River Basins, tbat adjudl-
United States and the Niger River Commission cation had to be raorted to and 
and other have provided useful forum to facilitate tribunals appointed for the purpose.' 
international agreements between riparian States. In all the three cases, the tribunals 
The functions of these Commissions include the have given their Award. and State 
investigation of the potentialities of a basin the Governments are DoW going ahead with 
collection and collation of technical and other implemmtation of projects in thole 
data and tbe formulation of schemes which pro- basins, in conformity with the decl-
vide the basis for eventual agreement. A body sions liven by the tribunala. 
of this nature creates a climate of ncsotiatlon, 
helps to detlne and limit the major issues in 
dispute. The Commission recommends . 
that the machinery of River· Basin Commis-
sions should be used· to marshall facts and 
to clarify issueS involved in inter-State disputes. 

In the put the Union Government has play.cd 
tbe role of mediator in .settling inter-State Water 
disputes. In some cases If set up committees to 
assist the contending riparian States to reach an 
agreement. The Union Government provides 
substantial funds for plan projects of the States. 
Since an early settlement of inter-State disputes 
is impattant in nation's interest, the Union 
Government should step in when necessary. It 
caD suggest alternative ichemes and can expedite 
agreements by providinl loans and grants or 
other forms of assls~  to balance tho acales. 

We are of OpiniOD that the Union Government 
. .oould assume tho same active dd bcaeficial 
role in tho settlement of iDter-State Water dJa. 
putes u the World BaDk did ill· brinJIDI about 
the I ~ aI Itan Treefit' ill tile IDduI W ... 
,1);SflIIte. . 
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1966 to 1968 

19.65 Tll,rl ar= dltT,rcnt IrriaatJon Acts and The recommendation was considered' 
Codes wt»ch rcgulate irrilation in the States. in a meeting held on 15-11-1972 
Tq.e acts vary bxallse of the differences in irri- under the Chairmanship of the 
latioil practices in different parts of the then Union Minister of State Cor 
cOlUltn<. These practices are influenced by such Irrigation and Power where it 
fleton, as the incidence of rainfall, soil was decided that the Indian Law 
chvacteristics, topoaraphic featlll'tl and the Institute be requested to prepare 
qricultural practices. Model Legislation which could 
In most States there existl • multiplicity of be referred later to the States. 
laws coveriq various aspectl. of irrigation Accordingly the Indian Law 
ll1a ~t W adminlstration. 'This Institute was requested to pre-
accollQtl ~  multiple lines of authority. The pare the Model Irrigation Bill. 
diversillcauon of central <Wruses responsibility. The draft 'Model Canal Irrigation 
. ~e  the teOflanisatioo of States in 1957 and Drainage Bill, prepared by 
ImgatiOll works in certain areas of the Same the Indian Law Institute was 
States continue to be administered by the laws considered by a Group of Experts 
of that parent States prior to reorganisatiOn. from the Centre and Some of the 
The Commission recommends that the irri- States. The recommendation of 
latioa laWs in each State Should be consolida- the Group of Experts was review-
ted into a single statute. Within the State ed. Eectlon by section, by an 
~e Itatute' Ihould apply uniformly to all re- Informal Committee of senior 
gIOnl. Officers of the Department of 

Irriaation and representatives of 
the Ministry of Law and Plan-
ning Commission. 

19.67 Tbs oxistina: Irrigation Acts do not 
,doftoe the ownership of sllb-Surface orgrouDd 
water. In view of the vital importance of ground 
, water for agriculture. It Is e~nt al to extend 
cBatrolor Govermn:nt over it to provide con-
, trol and raplation. The Commission rccom-
IDCIlds that the State Governmentl ahoald 
as&1Im:l leaal power to regulate deep acquifers. 
Ho.,vcr. Vo:1nd w"ter 111) to a certain depth, 
say 30 1Il.,1D alluvial plains. being volaminous, 
may be ~ e te  The Union Government 
has e ~  a,d circulated a modd bill for 
this pUrpose. 

19.61 The Commission recommends that the 
law relating to water courses and l~l  chan-
nels Should make provision for (i)cl)nstruction 
of water courses at o e n ~nt's cost and 
their maintenance by th' beneficiaries; (iI) 
consttw:li()Q and maintenance of field channels 
by the beneficiaries ;(ili) on failure to construct 
or ntaintain a water course and/or field channel. 
tla_ State's riaht to construct and maIotaha 
IIIOh works and recover the cost from the. boac-" 
ftciarfos; (ly) the Stato', power construct field 

A Model Irrigation Bill as ~ ~  
by tho Department of Imgatlon 
was considered at the Seoond 
Conference of the State Irrigation 
Minister, held in September, 1976. 
The Conference recommended 
that tbe draft Model Bill be consi-
dered by the State Governments 
for adoption with such modifi-
cations as may be necessary in 
the light of local conditions. The 
State Governments have accord-
inlly been requested to tab 
further necessary action in .the 
matter. 

The Model Irription Bill com-
mended to, the States contains 
provisions similar to the recom-
mendalimis made by the Ini-
gat ion Commission reprdins the 
responsibility for the construc-
tion and maintenauce of water 
courses and field channels. 

,As at present, the State Govern-
~nts have b:en advised to cons-
truct the water courses upto 5-8 
heotare blocks at Government 
cost as a part of the project 
itself'. Relardil1l fleld channels, 
sillCe -the iMnCficiary t'arm:n bave 
, aot been construcUna tl¥lm. they 
Uc beiD& constrUl;ted by GOvern-
ment u4er -the CoDlD\&Dd Area 
'Devclopmcilt !»rOll'aD1lllC, wkb. 50 
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channels ."Io-molo or on a request made by a 
majority of irrisators holding mao: than SO 
percent of land to be benefited; (v) to enact 
laws on the lines of the Northern India Canal 
and Drainage Act as applicable to Punjab 
for the purpose of acquiring la.nd for water 
courses and field channels; and (vi) fa. recovery 
of compensation for land acquired for field 
channels Crom the beneficiaries. 

19.69 Experience of entrusting certain Cunc-
tions of irrigation administration to the 
. Panchayati Raj institutions and irrigaton 
Cooperatives has not proved satisfactory. 
The Commission is of opinion that some sort 
of body composed of irrig'\ton has 1 to be crea-
ted to share responsibility. The Commission 
recommends that State Governments should 
examine the nature of organisations or socie-
tiea of irrigaton to be "t up. 

R.eteareb. Edueatloa and TraIaIna 

19.70 Research in hydraulics and cons-
truction material can play an important role 
in effecting economics and improving quality 
in the massive programme of construction 
ahead of us. 
The use of standardised . precast memben 
in various ,Iltructures not only reduces the cost 
but also improves the quality and speed or 
construction. We are of opinion that research 
stations should work in closer collaboration 
with the design centres to promote standardi-
sation. 
Local materials should. preferably. be used 
to cut down the cost or traTl!port. If suitable 
local materials are not available, raeadl 
should be done to improve their qualliy. 

per cent of tbe ~t borDe bJ 
Government and the otb. ,., 
percent uloan burden on tlIe . 
beneficiaries. 

Commi ttees of Irripton or Coope-
rative Societies are bcina organi-
sed .by State Government, pat-. 
ticulatty in the C01tIIllBDds-ot 
projects aided by World Bankl 
USAID. Even earlier, Kulaba 
Sarnities/pani Panchayats ror the 
purpose of regulating inigation 
water supplies below the Govern-
ment outlets were in existence in 
Uttar Pradesh and Maharasthra. 
They have, however, become de-
funct of late. Water Users' As-
sociations have been coming up 
on an experimental basis in 
Gujarat. 

During the Sinh Conference of State 
Ministers for Irrigation held in 
September, 1981, the States were 
urged to set up cultivaton' 1IOCie-
ties for utilisation proaramme on. 
the canals, distributories and 
minors etc. The Seventb Confe-
rence of State Ministers of Jrri-
gation held in December, 1982 
noted that much more remained 
to be done and urged the State 
Government that the redOmtDeD-
dation be implemented on· prio-
rity. 

The recommendation is accepted in 
principle. 

Central Water eft Power Research 
Station in Pune and Central Soil 
and Materials Research Station 
in New Delhi have b«n set up 
under the Ministry of Irrigation 
for the purpose of research in the 
field of hydraulics' and construc-
tion materialsrespccitvcly. -VariQUI 
problems are referred to these 
two institutioDl by .the State 

'Ie ent~ .s well... oilier 
t:OahtriC'l. In fact; CWPRs '.ba. 
been recognised by £SCAr tTNDP 
at ReaicmaJ Centre for South 
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kelearch activities would need the support 
of weIl-equipped libraries, and documentation. 
The Comrnlasion recommends that the library 
maintained by the CBI&P/CW&PC should 
be pro'llided WIth a proper building and modem 
equiP!Dent. A systematic extention of library 
lacll.ities to different regions for research and 
Ies~ n  is called for. 

A significant portion of the literature on 
irrigation orlainates from non-En&lish speaking 
coulltriea such as the USSR and Iapan. 
Translation facUities in English and Indian 
lanauages should be provided at CBI&P/ 
CW&PC IIbrlQ')'. 

19.71 Irription engineers should acquire 
a basic knowledge of agronomy. The educa-
tion and training of irrigation eDgineen should 
include a bailie course in all'onomy. 

lrrlptlon StatIIItIa 

19.72 Delay In the publication of land uN 
stttilticlwbich Jnclude irripdon Itatisties, 
is frustratiq. The Commission hll\ been 
~Ie  to use statistics which are at leut 
lhreO yean old. 

Aslan countries. Also enJineen 
from other Asian and African 
countries arb lent to CWPRS for 
training in hydraulic research. 
Most of the State Governments 
h:lVe also set up their own research 
stations In the States. 

Wbne the CWPRS and CSMRS 
work in close association with 
the State GovemmeDts and State 
Research Stations, tbe scope for 
standardisation of hydraulic 
structures is comparatively limited. 
Many States have now separate 
design and research units, which 
work in collaboration with each 
other. 

As a matter of ,eneral practice. 
only local matenals are used in 
the construction of irrigation pro-
jects by the State o e n ent~  

CSMRS does carry out experi-
ments on the suitability of specific 
local materials or combination/ 
admixture of local materials for 
use in the construction of irri-
gation projects on reference to it 
by the State Governments. 

Proposals for an independent build-
ing for the Central Board of 
Irrigation and Power/Central 
Water Commission Library as 
well as translation facilities there-
in. are under consideration. 

The recommendation· is accepted in 
principle. 

In Indian Universities, irrigation is 
only one of the 1Iubjects in the 
Civil Engineering Coune at tbe 
-Undergraduate level. However, 
the Ministry of Education was 
requested to consider this re-
commendation. Recently a Com-
mittee under the Chairmanship of 
Prof. Iagdish Narain, Chairman of 
the Indian Universities Asso-
ciation has been constituted by 
that Miaistry to examine the 
matter. 

Recommendation is . accepted in 
principle. 

The recommendation has been ref'er-
red 10 the Department of Agri-
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The CommissioD recol1lllaellul : (I) conapu-
tcriMtion of irriJation and a,ricqltural statis-
tics at the State headqu1i1en; (ii) Tra1a1na of r:twaris; (iii) strelllthenil1l of statistical set-up districts; (iv) preparatioa -of tlIUisticaJ 
extracts far each lla ~  each district and each 
state with the aid of computers;aadlv) routilll 
back abstracts to appropriate kvols or 
administra tion. 

The Commis9foD hopes that this process will 
ensure that the statistics are available within 
twelve months of the close of die ~le ant 

-,,"iod. 

1 LSS/81-13 

cllltW'e aad OJoperatioll at the 
c"atre and to tlae Stat. Oovor. 
aaeJats lor flafdatlaa ac1iou em 
tIdI. 



To 

Sir. 

No. 2111 I 82-P. 11 
GOVERNMENT OF INDIA 

MINISTRY OF IRRIGATION 

New Delhi, tile 31st October, 1983 

The Secretary, 
Department of Agriculture & Co-operation, 
Krishi Bhavan, 
NEW DEUll-llOOOl. 

The Second hTigation Commissiou has observed that : 

..... ~  

"Delay in the pUblication of land use statistics which n~ e irrl:-
. gation statistics is frustrating. The Commission has been com-
pelled to use statistics which are at least three Xears old". 

The CODlmlSsion has inter-alia rccommended-

(i) "computerisation of irrigation and agricultural statistics at the 
State headquarters; 

(ii) training of patwaris; 

(iii) strengthening of statistical set-up in districts; 

(iv) preparation of statistical extracts for ea ~ village, each district 
and each State with the aid of computers; 

(v) rouling back a~t a ts to appropriate levels of administration. 

The Commjssion hopes. that this process will ensure that the statistics 
at.: available within twelve months of the close of the relevant period .... 

The State Governments have been addrcssc.{ to initiate steps for impie-
menting the above recommendation. A popy of the circular letter is en-. 
closed. It is suggested that the E&S Ote. of your Department may kindly 
pursue the matter with the State Governments. The recommendation to 
reduce the time being taken in publishing Land Use Statistics concerns the 
Economics Bnd Statistics Division of the Department of AgriouIture and 
Cooperation as well. It is, therefore, requested that suitable stePs may 
kindly be taken for expediting the publication of these statistics. It will 
be appreciated if this Ministry is kept informed of the steps taken in the 
mattce. 

ENCL : AS ABOVE 
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Yours faithfully. 
Sd/-

(K. RAMANUJAM) 
tI I ~ SecretGr1 



To 

Sir. 
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No.21Ul82-p.n 

GOVERNMENT OF INDIA 

MINISTRY OF IRRIGATION 

N4w DeIhl, the 29th OctOber, 1983 

The Chief Secretary, 
(AD States) 

The Second Inigation Commission har; observed that-

"Delay in the publication of land use statistics which include irrip-
tion statistics is frustratIng. . The Commission has been com-
pelled to use statistics which are at leastthrec years old". . 

The Commission has inter-alia recommended-

(i) Computerisation of irrigation & agrictJ,lturar statistics at the State 
headquarters; . 

(ii) training of patwaris; 

(iii) strengthening of statistical set-up in districts. 

(iv) preparation of statistical ex.tracts for each village, each .. district 
and each State with the aid of computers;. , . 

(v) routing back abstracts to appropriate levels of .adlnini&tration. 

2. The Commission hopes that this process will ensure that the statistiCs 
are available within twelve ·months of the close of the relevant period. 
It is requested that suitable action nlay kindly be initiatrd in the 
State to overcome the deficiencies mentioned in the report and implement 
the recommendation thereon. It will ~ appreciated if the matter is given 
urgent attention and this Ministry kept informed of the action taken. 

Recommendation 

Yours faithfuUy. 

K. RAMANUJAM, 

AdditioMl. Secretary. 

At e ~ent there is no regular system of assessing the actual economic. 
return of the irrigation projects, with the result that no infurmation about 
the aotuall'is-tl-l"IS the estimated benefits is avaifu.ble in the Project Apprai. 
sal Division of the Planning Commission. The Committee consider that 
it should also be the function of the proJect Appraisal Division ot the 
Planning o ss ~n to carry out post-facto evaluation of the irrigatioa 
projeCts at least at five yearly intervals with a view to finding out to what 
extent the economfo benefit envisaged in the project report has been actually 
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realised and wbat steps shot&Jd be takca to eDSure optimum economic 
return. 

[SI. No. 35 Appendix m Para 4.10 of the 141st Report of PAC Seventh 
Lot Sabba1 

Actio. tHen 

A Stal!.ding Committee to guide and review the e s e~t e evaluation 
studies of irrigation projects was set up in September, 1983 under the 
chairmanship of Secretary, Planning Commission. This Standing Com-
mittee is to select irrigation projects for evaluation studies, review the prog-
ramme and progress of the work of the studies periodically and give directions 
suitably, to coordinate the post-facto evaluation studies of ir.ngation.projects 
initiated not only by tbe Ministry of Irrigation but also by the Planning 
CW""Ni!MI' amlother organisations and to saggest further follow-up mea-
aares SlUtilb1y: As a follow-up action, Ministry of Irrigation and Power 
(D:pctmnt ef lniption)' ad Central Water Commission have been re-
quested by the ~nn na Commission lor furnisbing 11 list of projects for 
which evaluation studies are proposed, for the examination of the Com-
)Jlitlee. ' The. ewe bave. requested all t ~ States to send proposals to en-
able tbem to Jist but the ~ e ts for which evalu.ation studies could De 
proposed. 

The Committee would finalise the list on receipt of the o osat~ from 
the CWClMinistry of Water ResQlU'CeS. It may, however; be stated that 
~ o e the constitutioll of the Standing Committee mentiQned above, eva-
lu8ticm stadin of selected projects are being undertaken by CWCIMinistry 
of Water Resources. Tbelist of projects for which such studie!. have been 
cntr:usted to . various institutes is enclosed as an Annexure. 
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srll"""'·"""· "-,,..,.. ptlIlltion o/lOcfo-ect»lomlc aNI arro-.conomlc 
.... ·10 ...., ilutlilll __ 

BNTRUSTED 

SL TIde Namo of IDstltUSO 
No. 
---------. -. -------:...---
1 2 3 

1. Rajasthllll. Caaal. project Stap.J &: II National Council ot Applied EcoDOmlc 
(Rajasthan) Research, l\iow DoIhi. 

2. Sooio-Economic and Agro-Boonomic Gotbalo IDstitutc of Politics and ~ 
studies OIl mtarlaJClllOllt and use of 1lOInics, PwJe. 
water in Mabaraslitr8 in respact. of 
NIra, Pravara project. 

3. Aaro-Economlc and Socio-Economic Economics Dcpartmiaftt. sardar Pato1 
Survey of Dantiwada Project University of Vallabb VldyanllJar. 

Gqjarat. 

4. Godavaci Dalta (M.odemlsatfoD) Icltemo o ~ Do.t:mont. Andhra Pradesh 
Andhra Pradesh UniwrsltJ, Wi • 

5. Aaro-cconomics &: Soclo-ecpuomic ~~ a a t sl, oan.nJa Uat.sity·. 
IUl'Vey of Srbm Sa..-(PocbMlplld) l'IJOCII'&OIIQ. 

Owrunand ARa. 



RecoDlllleacladon 

The Committee find that the levels of yieLd' ac\lieved in the , a~ona1 
demonstration forms end by experiJnents in water managemcntproJects, 
have been of the order of 4 to S tonnes per hectare as aga1.Dst tM 
national average of 1.7 tonnes'. The iPlanning Commission have pointed 
out that the difference between national demonstration output and ferm 
level output highlights the potential that exists and the need for removing 
constraints in respect of management practices, input USe and credit etc. 

There is thus tremendous scope of increasing the yield per hectare in 
irrigated area considering the high levels of produ::tivity achicv.ed in nltional 
demonstration farms. While it is true that tHe high yields derived from a 
controlled s ~te  of agriculture where all the inputs are assured, cannot be 
replicated all over the country the Committee would like to stress the im-
perative need for removing the constraints economic and social in the way 
of higher production: 

[Sl. No. 37, Appendix. III, ~ as 4.22 and 4.23 of tbe 141st Report of 
the Public Accounts Committee, (7th Lok Sabha)] 

Action Taken by the Mmistry of Water Resources 

The recommendation of the Committee has been noted. The Planning 
Commission and the Ministries of Agriculture and Irrigation arc seized 
of the problem. The need to give closer attention to the problem of pro-
ductivity from irrigated agriculture is being brought to notice of the 
States through various communications and discussions, 5eminars. The 
examination, of the Committee's recommendation has been inCluded in the 
terms of reference for the Working Group on 'Irrigated Farming' for the 
Seventh Five Year Plan, set up by the !Planning Commission in October 
1 ~ , to enable more detailed discussions for arriving at some onsens ~ 
about the most effective measures for improving the production. 

[Ministry of Water Resources, O.M. No. 1411183-Coord. dated Feb.. '841 

Action Taken by the PlannIng Conunlsslon 

Ministry of Agriculture have been consulted. The relevant actIon 
~en o ose  to be taken by the Department of Agriculture and Cooocra-
tlon 18 as under:-

There ar.e a. number of o~~ene s and constraints on account ot 
ate~, . reduCJng losses to the muumum and adopting efficient methods of 
condItIons of an efficient irrigatiC)n system are: proper conservation of 
water, redUCing losses to the minimum and adClpting efficient methods of 
water management. 

It is well eeo n s~ that the heavy backlog of field channel construc-
tion has been one major factor responsible .for the gap in utilisation of 
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i.rription potential created. The field channels have to be ~ 1  l n~ 
riabt type of ~ e bas to be introduced and the land IeveUiDg essen 
for better distribuUOD. of water at the farm level has to be ensuced. 

Apart from the engineering gaps, improvement in t ~ 'Y'-ter deliveries 
so as to have equitable distribution amongst the ene ~nes .necd to be 
given the highest priority. As a first step, Warabandijrotatlcnal .water 
supplies has been started in most of t ~ ~o eots  However, ~ as  has 
to be laid on improving the water delivenes further so as t~ SUlt the 
crop season and match crop-water requirements with a ~ . to mcreasmg. 
the crop intensity .as well ~ crop y!eld. Farmers assoclatlon can play 
a useful role in thIS regard m observmg the schedule for supply of water 
and distribution and proper water use . .management. 

There is need for selection of appropriate crop. var!eties and applica-
tion of right method of suitable on-farm water applicatIon under. 1 le ~nt 
soil situation. Improvements in the water management ot an IIngauon 
~ ste  have to be brought about alongwith physical improvements in the 
engineering items. 

There have been inadequacies also in certain other respects SUCD as 
lack of success in developing and propagating appropriate technological 
packages, absence of inputs supply system and lack of farm roads to 
\ransport produce as well as weak credit institutiohll. 

The agricultural production plan for each CADA area bas to be 
prepared ta n~ into account the local conditions. A compre.'tensive 
programme indicating the targets for utilisation of water for each season, 
the crops which can .be grown in the available water and the expected 
yields from the principal crops is required to be  prepared for each project. 
The projects administrators have to work out, t e ~" t , the requirements 
of inputs and other facilities and fix responsibili.tieR for each of concerned 
agencies and nt a~e these agencies· in advance .about them.-

While gradually introducing disoipline in irdgation water scheduling, 
elIorts have to be made simulatneously by extension for including . a 
change in the cropping pattern and sequence. To illustrate, release of 
water earlier for reservoirs has helped in bettcr germination and cady 
transplantation sO as to improve the yields. There has to be assured 
a~e  supply, ~ t  seeds, fertilizers as well as crop insurance. The 
agnculture productIOn plan for the CADA urea should provi.de for the 
infrast(ucturat support, i.e., the input debvcry Il~e , arrangements for 
quality control, seed testing and certification, arrclngements for buffer 
stocidng o.f e ~ s o I,1 ~t on and: e<:rtified seeds, building seed storage 
at strategIc locations. ~Ila l , thIS plan should provide for adaptive 
research as well as extenSIOn system. Needless to say this calls for close 
'<)Ordination among the Irrigation and l~ e Departments and the 
extension services. 

n~ p.. ell~, an se  e~tens n  system On the paum. of T4V 
at~ Win pr"vide a two-way .. Bow of information from farmers to the 

varu..m· Departments and other agencies involved and v;re-verslJ.,· With 



iDqK9vements in supply .0£ ~t  both in terms of timeUnes as e~ as 
quantity, it will be for the :farincn to ~ ~tte  use of these ~  
Extension will be providinl ee '~  to a11 ~ esea l~ as wOll.1S ~~ 
mentir.g agencies and would be mstrumental m removmg et ~1e  ID 
the technology as ~ll ~ programme implementati,!n. Thus, ~ te ~on has 
a role also in mOl1ltonng the progress of productIOn plan mcluding the 
rC\'POIlse of supplying agencies to the increasing demand.oi ~s for 
improved services. It will also function as a base e~l organasatlon for 
establi'!ihing an operational cohesion between various concern:d depart-
ments and agencies. The extension services themselves needt!) be streng-
thened by induction of suitable number of water management specialists. 

It might be worthwhile to add that there are a number of experi-
ments in the national demonstration scheme of ICAR whose results will 
show that irrigated yields. of various crops are. in fact significantly higher 
than unirriJ!:8ted yields. n the object is to find out whether investment 
made in irrigation is resulting in higher yield levels or ~ot, then the 
only way to get yield levels in the command area as a whole and not to 
get yield levels of only irrigated crops in the command areas. 

[Planning Commission O.M. No. G .. 25015115183-IFC dated 

Recolllllleodadon 

The Committee further recommend that wherever in the pac;t cropping 
pattern has not been laid down in the project reports, suitable .cropping 
pattern should be devised to maximise the benefit and that wherever 
the qopping pattern has been laid down, the position shoull! be main-
tamed to ensure that this is adhered to. 

[So No. 40 Appendix m (Para 4.26) of 141st R.eportof Publio Accounts 
Committee (Seventh Lok Sabha) 1 

Action taken 

The recommendation has been forwarded to the State Goverumentlli aD 
9-9-1983 for implementation. 

[Ministry of Irrigation O.M. No. 141 1 183-Coord. dated the February, 
1984] 

Action Taken by the MiaIJtry of Aaricabn 
~ desired. by the Planning Commission, this recommeadation has 

been IDcluded In the Terms of Reference of the Working Group on Agri-
cultural Production including Irrigated and Rainfed IDryland Farming 
~ 1Ilt~ al Extension and Administration, constituted by the lann n~ 
CommisSIon for the formulation of the Seventh Five Year Plan for indepth 
examiDation and making suitable recommendations. This ~ n  Group 
~a, ~~  staned its work and is expectecJ to submit iu ftK'OJDJDeDda-
tlODS WIthin the next two months. . 

{MiDiItry o ~t1Ile, ~ t CJf ~ ttatean4 ~at on 
:M.Nc. ·P. 2-SrS3-pp-ES, daIed ~1~I 4  
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RecollUllendation ' 

"A package of polipy measures cover:ing also land reformo; ~ o l  also 
be evolved to enf0ffiC i tbe cropping' pattern.;: I The ,~o tte  trust that 
the Planning COnlmlsslon and the Ministry of Agriculture would take 
action in this regard in concert with the SUites." 

(S. No., 41, Appendix III para 4.27 of 141st Report of Public Accounts 
Committee (Seventh Lole Sabba)] 

. Action taken 

Ministry of Agriculture have been consulted. The relevant action 
take:l/pr",posed to be taken by the Department of Agriculture and Coopera-
tion is as under: 

It is stated that the observations made in connection with the recom-
mendationlobservation at S. No. 37 are also applicable. to the subject 
of Cropping Pattern. The constraints as well as the approach ~o e adopted 
for bringing about the right cropping pattern based on 8 scientific 
research and extension system has been brought about in the observations 
made t e e n~ . . 

It may be added that the Ministry of Irrigation is alrO'ldv seized of 
these problems and a close liaison between this Ministry and the Ministry 
of Irrigation is being maintained through nte ~e 'a11 ental meetings as 
well as !egional meetings held from tilIle to time. 

[Planning Commission O.M. No. G-2S01SI16183.IFC] 

Recommendation 

Out of a total irrigation potential of 113 m. ha. the achievement so 
far is 61.58 m. ha., that is to say, only 55 per cent 'of the potential has 
been tapped so far. The cduntry had inherited at the time of Indepen-
dence a potential of 22.6 m. ha. and another '39 m. ha. have been added 
during the last 34 ~s of Planning. The growth rate of ,a little ()ver 1 m. ha 
pcfyear needS to be stepped upto 2.5 to 3 m. ha. per year SO as to 
achieve the target of 113 m. ha. by the tum of the century. ~ns  
the pace of development since the First Five Year ptan, the task is • 
formidable. 

The share of irrigation in the total outlay of the necessary Five Year 
Plan bas been of the order of about 10 per cent only. This would need 
considerable augmentation of the target of adding another 51.5 m. ha. 
during the next 20 year is to be achieved. . 

. (S.J'Ilo. 46 Appendix-mparas 6.1 &. 6.2 of 141sl Report 01 PAC-

(Seventh Lok Sabha)] 

1 LSS187-14 - .t····::-·;-
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Action taken 

Reports of tho Working Group on Major, ~  and Minor Irriga-
tion Projects for Seventh Plan have been submitted to tho· Planning Com-
mission by tho. Ministry of Water Resources and their recommendations 
has been taken upto of while finalising sectorial alloc&'tion for the 7th 
pmn. . 

(Planning Commission U.O. No. 16(74) I 84-L&C&D dated 23-1-1986) 

Recommendation 

The Committee's examination ha.c; revealed large scale cost escalation 
and heavy t~e overruns in the exedution of Plan Projects in the irrigation 
sector. Eight of the major projects have been lingering on for the last 15-20 
yean and some of them may nQt be completed even by the end of tbe 
current plan. Consequently, all anticipations of cost have gone hay-wire. 
As . many as 32 major projects have shown cost o'1erruns of 500 per cent 
and more. In fact, not a single project has been completedwhhin the 
anticipated cost and tiine schedule. The country has already paid a heavy 
price for the inordinate delays in completion of the irrigation projects. 
It is the Committee's considered view that the on-going schemes must be 
completed on a priority basis and that work on new projects should be 
taken up only if financial. and other resources can be assured for their 
completion within the anticipated time frame. 

rS. No. 47 Appendix nl para 6.3 of 141st Report of PAC (Seventh 
Lok Sabba)] 

Action takeD 

CoDlIllittee's observations e~ n t delays in completion of Irrigation 
Projects is noted. Both the Ministry of Jrrigation (now Ministry of Water 
Resources) and the Planning Commission have been persuading the State 
Governments. to provide maximum possible allocation for on going Pro.. 
jects. During the Sixth Plan period the bulk of ·the agreed outlays Of the 
Irrigation Sector was being allocated to the on-going irrigation flchemes. 
The percentage of allocation was between 75% ,to 80% of ·the total agreed 
plan outlay. . 

2. Further, in the light of Committees recommendation No. 3 lettors 
were addressed to all State Governments to ensure full balance outlay re-
quired· for completion of pre-1969 irrigation projects during 6th Plan 
period itself. 

3. The strategy for the Seventh Plan' is to accord prlOrltv to the 
completion of unfinished liTigation projects, particularly those at an ad-
ftDccdstage of implementation by providing the requisite funds on a priority 
basis. New starts would be restricted to ntedilum irrigation projects in 
drought prone areas and in tribal and backward areas and Minor Irriga-
tion Schemes. . 

{Ministry Of Water Resources No. 14111831Coord. dated December, 
1986] 
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Recommendadon 

There has been a shortfall of nearly 20 million heet.ares In the achieve-
mellt of targets since the First Five 'i eat Plan and the annual Plans, 
1978-80. The Economic Survey (1982-83) has brought out that the COSt 
of providing irrigation has increased at constant (1970) prices from 
RI. 2,770 per hectare in the First Plan to Rs. 5,880 in 1979-80 and is 
expected to go up further, to nearly Rs. 7,000 as per the Sixth Plan ~ 

jections. In addition to capital cost escalation the loss in food production 
due to the f8ilure to achieve the targets of creation of irrigation potential 
is estimated to be anywhere' between 23 and 30 million tonnes over the 
last 32 years. 

[So No. 48 Appendix III (para 6.4) of 141st Report of PAC (Seventh 
Lot Sabba)] . 

Acdon taken 

The observation is noted. 

{Ministry Of Irrigation O.M. No. 14/l183-Coord, dated the Fcbruarj, 
, .1984.] . 

J. 

Recommendation 

Minor Irrigation must get far greater attention and Ii larger share of 
the nation's resources in view of the short gestation period aDd the scope 
that exist for providing employment o~ tl n t es and augmenting food 
production, in areas so far bereft of irrigatIon a l t es~ 

{So ~o  50 Appendix III Para 6.6 of 141st Report of PAC (Seventh 

Lok Saba)] 

Action taken 

The need for greater attention to minor irrigation projets Is the sub-
ject of recommendation No.' 6 and the action taken note on that eeo ~ 

mendation may kindly be seen . 
. [Miilistry of Irrigation O.M. No. 1411 I 83-Coord. dt. Feb., 1984] 

Recommendadon 

The losses on irrigation have been continuously mounting. The Budget 
estimates for 1981-82 place this figure at Rs. 424.75 crores. It is no 
secret that the real benefit of irrigation is being derived 
by the relatively weU-ta-do farmers. This is no reason why this 
-section of the IUra.! population should continue to be subsidised by the poor 
tax-payer. In any case, investments of the order required in this sector 
make it imperative that the irrigation works are made to ~  for the 
maintenance, operation and depreciation charges and also Yleld some in-
terest OD the capital. .' 

. [So No. 51 APIfndix m Para 6.7 of 1415t Report of 'PAC {SeVenth 
Lok SabhaJ] . 
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Actioa CUeD 

The recommendations made by the Public AccoIunts Committee art! 
noted for appropriate action. . 

In the meanwhile, the recommendations have been. forwarded to the 
State Govel1llJlcnts ~  their implementation. 

{Ministry of Irrigation O.M. No. 14'1'S3-Coord. dated February 84] 

Further Action taken 

Further to the observations of the Public Accounts Committee having 
been brought to the Qoticc of the State Govts. vide d.o. letter No. 6.491 
82-Irrig. ,dated 9-9-83 from Member (WR), Central Water COlrunission. 
the draft Seventh Five Year Plan document has stressed upon the Statt: 
Governments the need for undertaking measures for minimising irrigation 
losses. It has further been pointed out that water rates need to be fixed 
at reasonable levels to redUce the recurring burden of subsidies to irriga-
tion works. In view of this the States have necessarily to a s~ the irrigaion 
rates with a view to covering adeast the working expenses. 

The National Development Council in its meeting held in November, 
1985 has endorsed the above approach. ' 

[Ministry of Water Resources O.M. No. 14\1 i83-Coord.dated Dccem-
. ber, 1986.] 

Recommendation 

"We have a centralised planning in a federal set up. There has 
therefore necessarily to be a coordinated approached by the 
Centre and the State Governments to ensure that the Na':' 
tional plans are translated into reality and plan targets ,are 
adhered to. In this connection the role of unitary and inde-
pendent audit in our federal policy assumes significance. The 
'Committee have in the Introductory chapter of this. Report 
drawn attention to the supplementary report of the C&AG for 
the year 1975-76. Union o e n ~nt (Civil) which contains 
the findings of the studies undertaken by audit of 20 irriga-
tion projects in different parts of the country of which 12 are 
large projects each with an irrigation potential of not less 
than 50,000 ,hectares. ~ la  reports t ~, ~ tte  simulta-
neously to the Governors of the States ~on e ne  It is un-
fortunate that, these . .l'eports were not ,given the attl:ntiotl that 
they deserved, in the Planning Copmrlssion, The Committee 
expect that suitable institutional arrangements would be made 
without delay to ensure that tho Reports Of the C&AG con-
taining'sectoral reviews of itnplomentationof Plan Programme 
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and es~nte  t.o Parliament and Stale Legislatures are studied 
by the Planning Commission for taking such steps .us may be 
ne~  to remove the deficienci.es in the system". ... .-

(S. No. 53, Appendix ill Para 6.9.of 141st Report of PAC (Seventh 
Wt'iL... . Lok Sabba)] 

Action taken by the Government 

The C&AG has been requested vide letter No; G. 2501S11183-IFC 
dated June 15, 1983 to supply to .the Planning Commission three copies 
each of the supplementary reports of the C&AG on various Irrigation Pro-
jects and other sectoral reviews regularly, as and when these reports are 
brought aut, for examination by various Divisions of the Commission. In 
tbe Commission itself, suitable institutional arrangements to initiate re-
mediallcorrective action taken on various paragraphs of the Reports of the 
GtAGIPAC which concern the Planning Commission have been made vide 
O1&ce Memorand\lPl No. F. 314183-Pa,rL dated May 19, 1983. 

(Planning Commission a.M. No.' G. 250151 IOI83-IFC dated 31-12-83.) 

Recommendation 

"Monitoring and appraisal plans are the integral parts of Planninj 
Process. In future the Pltanning Commission should therefore undertake 
a detailCid appraisal of implementation of plan inter-alia bringing out the 
physical and fmandal targets and achievement ,)OJ reasons for the short-
fall in achic\,ements as well as the deficiencies .in implementation during 
the mid-term and after every five year plan to apply on course corrections 
and formulate the next plan in the light of these. These .detaile4 
appraisal e~ ts should be made public. 

The o te~'s labours would not have been in vain if the problems 
outlined in this Repo1"t and suggestions given are pursued with the 
earnestness that the situation demands. 

[So No. 54 Appendix TIl, Para 6.10 and 6.11 of the 141st Report of 
'PAC (Seventh Lok ~a a  

Action ~ n 

With reference to paragraph 6.10 of the 141st Report of the P.A.C. 
(l982-83)-Seventh Lok Sabiha regarding {"Planning Process and 
Mnniforing Mechanism with reference tl) Irrigation Projects", the following 
is the position regarding the monitoring and appraisal of Plans in vogue 
currently. 

Beginning with the Third Five .Year. Plan, Mid-term Plan Appraisals 
haVe been carried out for the Third Five Year Plan (1960-65), th9 
Fourth Five Year Plan (1969-74) and the Sixth Five Year Plan (1980-85). 
The respective Mid-term Appraisal .dOdUtocmt's.! :wore laid on tbe ~ 
Q/ both Houses of Parliament "00. . 26th o ~ el',' 198"3 for the. Third 
Plan Mid-term Appraisld document, on: 22Rd'December, 1971 for the 
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Fourth Plan Mid-term Appiaisal document, an.d Ol'l tho 19th August, 
1983 for the Sixth Plan (1980-85) Mid-term Appraisal. These appraisals 
were also discussed in the Lok Sabba and Rajya Sabha on the followiDl 
dates:- ' 

Mid-term Appraisal document for the Third Plan 

Discussed in Lok Sabha on December 5, 6, 9. 10, 11 and 12, 
1963 and in Rajya Sabha on February 20,  24,  25, 26 and 
27. 1964. 

Mid-term Appraisal document for the Fourth Plan 

Discussed in Lok Sabha on April 5, 6, 1972 and in Rajya Sabba 
on April 11, 12 and 13, ·1972. . 

Mjd·term Appraisal document for the Sixth Plan 

DiscUSSed in Lok Sabha on December 12. 13 and 14. 1983 and 
in'Rajya Sabha on December 15 and 19, 1983. 

As regards t ~ Fifth Plan (1974-79), no Mid-term appraisal was 
made, but it may be mentioned that the Fifth Five Year Plan 1974-79 
document itself was laid on the Table of the Lok Sabha on 25-10-76 
and on the Tllble of the Rajya Sabha on 3rd November. 1976. As may 
be recalled, the Fifth Five Year Plan document itself in its foreword 
(being the address of the Prime Minister to the meeting of the National 
Development Council on 24th September, 1976) mentiolled that the 
presentation of the Draft Fifth Plan had, unfortunately, coincided with 
a'major upheaval on the inter-national economic scene which profoundly 
affected development and developing countries. The sharp increases in 
the prices of food, fertilisers and oils serious.1y upset the assumptions on 
which the draft Fifth Plan had been prepared and all these developments 
lent urgency to a time-bound programme for a e n~ the measures' of 
self .. reliance in food and, energy, with all other objectIves having to be 
subordinated to the control of inflationary measures caused by domestic 
as well as international factors. As a result of the success of the measures 
in combating intlation and some encouraging trends ooinLnoticed in the 
initial years of the Fifth Plan, Government was ab1: to finalise the Fifth 
Plan, and this was fianally presented to the National Development Council 
on 24th September, 1976 and thereafter placed before Parliament. 
Therefore in a sense the Fifth Five Year Plan 1974-79 as finally pub-
l s~e  after presentation to both Houses of ,Parliament could itself be 
considered a ~te  appraisal with on-course-corrcctions having been 
integrated into it. - " 

As regards the recommendation mjde by the P.A.C. that the detailed 
appraisal of each Plan should bring out physical and financial target!l 
and the achievements against targets together with reasons for shortfans 
in achievements or deficiencies in implementation. it wU be seen that 
each of the above-mentioned Mid-term Appraisals of the es e t ~ Five 
Year Plans has in, fact' done this, Also, in the process of framing every 
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Five Year Plan. on intensive review is undertaken of the areas where 
corrective action is required. arising from the experience of implementation 
of the current and on...."ioa Plan. In formt$,tng the new Plan, tbe 
e~ssa  changes in policies, or programmes, or priorities are decided 
upon taking irito account the lessions that emerged from such detailed 
appraisals and reviews. In fact, every .one of the Five Year Plan dOcuments' 
from the Second Plan onwards has an introductory portion wherein the 
achievements of the previous Plan, the current situation and the perspective 
is discussed in some detail, prior to the setting out of the main Plan 
frame (and its parameters) and the sectoral development programmes. 

[Planning Commission O.M. No. F. 3ilO!83-Pnrl. dated 21-4-1984) 



CHAPTER m 
RECOMMENDATIONS AND OBSERVATIONS WHICH THB 

COMMlTI'EE DO NOT DFSIRE TO PURSUE :IN 
THE LIGHT OF REPLIES RECEIVED I<ROM 

GOVERNMENT 

Recommendation 

The C:ommitteefind that in several cases the approval by Planning 
Comm:issionlMinistry of Irrigation was accorded 3-5 years after com-
mencement of work. Irrigation being a state subject and Central 
assistance not being tied to any individual project or sector, the States 
are reported to commence work on some irrigation projects on their 
own. However, Plan allocation of funds for any such unapproved projects 
is on the stipU'lation that the project would Qe got cleared from the 
Planning Commission. The tendency to take up too many projects 
without getting prior clearance of the Planning Commission IMinistry of 
Irrigation amqunts to. pre-empting such clearance. It was conceded in 
evidence that "there should be a certain discipline and proper procedure 
in regard to· these things". The Committee consider that any ad-hocism 
in project selection could be a ,self-defeating exercise. The CQmmittee are, 
therefore, strongly of the view that the Planning Commission should be 
in a position to ensure that the Plan schemes and projects are so 
selected, that returns, financial, economic and ~ a1 on utilisation of 
our scarce resources, are maximised, consistent with the objectives of 
the Plans. 

(SI. No.8, Appendix III, Para 2.59 of 14ht Report pf P.A.C. 
(Seventh Lok Sabha)] 

ACtion Taken 

The Planning Commission has 'from time to time, reiterated in the 
circular letters ~s e  to the States (11 at no work in any irrigation project 
should be taken up by State Governments unless the schemes ,are approved 
in accordance with the procedure laid down. Since the State Govern-
ments continued to incur expenditure on unapproved schemes, the Planning 
Commission informed the State that the expenditure incurred on sllch 
schemes would not be treated as 'Plan expendituret-: 'l'Fie observation of 
the Public Accounts Committee cOlJ.tairted in para 2.59 of the 14tst 
Report has been conveyed to the State Gov,emments iJ1 Planning Com-
mission's letter No. 16(74) I 83-I&CAD dated 18th June, 1983. 

It has  again been emphasised, to the States that the prescribed proce-
dure in starting work on major and medium irrigation schemes only 
after their approval may be strictly followed so that the Plan resources 
could be allocated to the approved schemes for their ~  ~ let on  

106 
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Another suggestion made by the Committee is with regard tQ the 
Qd-hocism in project selection, which has been termed as a 'sel ~ eat n,  
;exercise' by the o tte~  At the time of. formulation 'of the FiVe 
.Year Plans, the States. are advised to indicate the intei"·se priority Qf 
schemes so that the available tesolrrces' could 1>e. allocate.i to a few 
F.ojects which. 1 ~  be 'Complet.M ihthe .shortest possible tune, o ~t ' ~ 
WIth the availabIlIty of financIal, matenal and manpower resources of 
the States. The same procedure will be foHowed in the future Five Year 
?lflDS s,? tlliJ;l·:the projects are selected for implementation consistent with 
the avaItabtiity of ~ es  . 

[Planning Commission No. G. 2S01SI4i83·IFC] 

ReconunendatiolJ 

Delays in land acquisition impede the s~e  execution bf irrigation 
projects. A number of recommendations had been made by the Land 
Acquisition Review Committee appointed by the Government of India 
to examine the provisions of the Land AcquiSition Act, 1894. Thes,e 
recommendations o ' o ~  have not been '~a en seriotrsly anJ delays 
on account of difficulties in land acquisition are a common e~t e  The 
Committee understand that a proposal to further amend the Land AcquisI-
tion Act is under consiJeration of the Government of India. The Com-
mittee urge that the matter should' be reviewed in depth in consultatipn 
.witb the State Governments with a view to o at n~  ~ostl  delays in 
finalising the l'8l1d acquisition proceedings. 

{So No. i2, Para 2.63 of Appendix III of 141st Repott of Public 
Accounts Committee (7th Lok Sabha)1 

Action Taken 

The reasons for procedural delays in the completion of acquisition 
proceedings and remedies therefor have been discussed in Chapter VU 
of th,e report of Land Acquj!,ition Review Committee (commWlly knOWD 
as the Mulla' Committee). In the context of acquisition of land specii-
cally for big projects ~ n  large tracts of lanJ, the Committee has • 
Q1ade the following ref;OJ;nmeDdations- . 

. (i) A provision may be made in the Land AcquisitioD Act. 1894 for 
a preliminary survey of land before the issue of a notification under 
section 4 for the purpose of enabling the Government. to determine 
whether land in any locality is needed Or is likely to be DGc!k4·for· any 
public purpose. . 

(li) As detailed pre.planning is particularly necessary in case of 
acquisition of land for big projects, a project notification which AAonld 
remain valid for a periQd of 2. years should be issued in order to enable 
the State Government to complete the preliminaries in the a~ of 
ltOquisition of land for such projects. The land covered by the project 
notification should be free from all the handicaps IUJd restrictions ose~ 
by. acquisition proceedbuzs if the notification under section 4(1) is not 
~ withm. a perioQ of 2 years from the date of project notification. 
1 LSS187-8 
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(iii) For completing acquisition proceedings from the date ,at notifi-
cation uoder section 4(1) upto the date of reference to the court an 
overall time limit of 12 months may be prescribed in the Act. In cases 
where it is oot possible to complete the said proceedings within this 
period, it may be extended by .. an ot e~,  . ont~s , if there are good 
reasons to be recorded in writing. . 

The ideas underlying the recommendations of the Committee are 
unexceptionable. Survey of an area ought to be made before its suitabiilty 
, for a public purpose or a big project is decided upon. This survey. 
however, should be made by the State Government or the concerned 
project authorities or both together before the initiation of proceedings 
under the Land Acquisition Act. . It is submitted that the issue of a 
project notification should not be part of the land acquisition proceedings. 
For if it is done, it will amount to putting on notice land owners in the 
concerned area of the likelihood of their land being taken for a project 
or any other public purpose. Since the land market in the area, prior 
to the issue of notification under Section 4 ( 1) cannot be frozen,' it will 
provide opportunities for speculative land transactions and boost up 
prices artjficially. The ileej for speedy action for. land acquisition without 
allowing opportunities fQr speculative transactions in the land market is 
likely to be fulfilled by the provision of a definite time-limit for com-
pleting all the proceedings between the issue of the preliminary notification 
under Section 4(1) and the award of the Collector under Section 11 . 

• 

The recommendations of the Committee were examined in consu1tation 
with the State Governments and in the light of these consultations pro-
posals for certain amendments to the Act were made in the Land Acquisi-
tion (Amendment) BilJ 1982 (Bilt No. 67 of 1982) introduced in the 
Lok Sabha on 30-4-1982. The bill provides for a periOcI of not mOre 
than 3 years from the date of publIcation of the preliminary notification 
under section 4(1) to the date of the Collector's award under section 11 
{allowing .a maximum time limit of one year between the issue of the 
preliminary notifioation and the declaration under section 6(1), and a 
maximum time limit of 2 years between . this declaration· under section 
6(1) and the award of the Collector]. A period shorter than this Is 
not considered practicable, nor is it possible to prescribe a time limit 
. for each and every stage of acquisition proceedings. 

It may not be practicable to lay down different procedures under the 
Land Acquisition Act for acquisition. of land for different public purposes. 
Therefore, when land is acquired for a big project, the steps to ensure 
that the area chosen is suitable and only so much land is acquired as 
is really likely to be needed for the project, should always be taken as 
a part of the pre-acquisition exercise. This calls for more svstematic 
planning on the part of the authorities for whom ~an ' is beinr "acquired. 
{Ministry of Rural Development O.M. No. 150141 I !83-LRD dated the 

25th November, 1 ~ 
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Retommendation 

. The o tte~ understand that in pursuance of the recommenda-
tlon made at the FIfth Conference of State Irrigation Ministers, a National 
Water Development Agency has been set up as a registered society with 
the Union Minister for Irrigation all its President and the Chief Ministers I 
Ministers incharge of Irrigation of the concerned State Governments as 
Members of the Agency. The Agency is expected to facilitate the work 
of surveys and investigations· with regard to the national plan for inter-
basin transfer of water according to a time-bound .schedule. The Com-
mittee expect that this Agency would be provided with the necessary 
powers and financialltechnical back-up· needed to facilitate the task of 
preparation of Master Plans for tbcStates as well as a National Plan 
for the country as a whole. 

{SI. No. 14, Appendix III (Para 2.65) of 141st Report of Public 
Accounts Committee (Seventh Lok Sabha)] 

Action Taken 

The organisational set-up of the National Water Development Agency 
is having sufficient flexibility to meet the task entrusted to it as the 
Agency has been set up as an ..autonomous Society ud&er the Societies 
Registration Act, 1860. The activities of the Society are controlled by 
a· high powered govering body with Secretary, Ministry of Irrgation as 
Chairman and Secretaries of concerned Central Ministries. including 
Ministry of Finance. as Members, which speeds uo the decision muking' 
process of the Agency considerably. The financial ·requirements of the 
Society are fully met by the Central Government by way of assistance 
in the form of Grants-in-aid. A budget provision of. Rs. 3.35 crores is 
provided for the Agency for the financial year 1983-84. out of which 
Rs. 65 lakhs have been released so far. There is a provision of Rs. 30 
crores for this Agency in the Sixth Five Year Plan under the Central 
Sector. Similarly, the requisite funds will be provided. in the Seventh 
Five Year Plan for this. 

The p,rimary o e t ~ of National Water Development Agency is 
to carry out the surveys and investigations and other Telated studies for 
the optimum utilisation of the waters of the Peninsular River System and 
Southern Trioutaries of  Yamuna and to prepare the feasibility reports. 
The Agency is not entrusted with the preparation of the Master Plans 
of the Water resources development of individual States but to review 
them in the overall national interest with a view to preparing the feasibility 
report for the Peninsular o on~nt of the. National Plan. • 

The Agency has requested the State Governments to furnish the 
Master Plaus prepared by them for water resources devclopment of the 
States. 

As pointed out in the note all the action taken on the recommendation· 
at SI. No. "13 of the PAC, the Central Government have already addressed 
the State Governments to take expeditious actiqn for the finalisati,?n of 
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the M.u.ter Plan of water resources development of the State. These 
Plan wh;ch finalised, will be made available to the National Water De'VcllJp-
ment Agency. 'During tl,e second annual meeting of the Soeiety held on 
26-:-9-1983, the Union Minister, Irrigation requested the State Chief 
Ministers1MWsters . present to expedite MasterPlan!. to enable National 
Water Development Agency to ~a e ~ ee e o ess  ' 

' ~ st  of Irrigation O.M. No. SI27184-WD' dated 10-10.'19831 

Audit Observation 

The facts and figures given by the Ministrv could not be vetted for 
want of filesldocuinents from which these were taken .. 

Recommendation 

"The Committee find ·that the actual expenaiture on irrigation in 
the Fitst Plan amounted to 19.2 per cent of the total public sector 
outlay (at current prices), In the subsequent Plan periods this has varied 
between 10.6 and 11.2 yer cent. Central assistance is being given from 
1969-70 onwards in the form ot' block loans and grants covering, among 
others, irrigation projects also. However, there has been a system of 
earmarking of Plan .outlaYs for specified projects and schemes including 
certain irrigation projects" and a shortfall in approved 'Plan outlays attracts 
a proportionate cut in the entitlement of Central a,>sistance. Further 10 
per cent of total available Central assistance was made over· to the States 
specifically fer major continuing irrigahm and power, pro.iects upto the 
Fifth :P-Ian. Apart from the normal Central assistance fOT the-'Plan. States 
have ~en given since 1975-76 additional centra1 assistance for externally 
aided 'Projects ill the irrigation and Command Area ~ elo ent (CAD) 
sectorS amounting to Rs. 319.53 crores, bulk of which (Rs. 214.09 crores) 
was given during 1980-81 and J,,981-82". 

"Having regard to the need to ~ o  thin spreading of resources and 
tl)e serious delays in implementation of major projects the Committee 
recommend that a portion of Central Plan assistance should .. continUe to 
be earmarked for continuing ~a o  irrigation and power projects." 

[So Nos. 17 and 18, Appendix III, Paras 2.8i and 2.83 of the 141st 
Rcpc)1tofPubllc Accounts Committee (1922-83) (Sev.entb Lok Sabha)] 

Aetlon Taken 

Central assistance for Sta,tePlans is , ~t te  on the basis 6f the 
Modified 'Oadgil Formula as approved by the National Dc"elopmer1t 
Council at its meeting held in August, 1980. The cri,teria embodied in 
thefonnula are as under : 

J: ,~ • . _'! • f ~ 

1. The requirement cif Special CatesotY States is fitst ·pre-empted 
out of the total pool of Central assistance; 
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2. ""I1Ie'bliM'ce Centrai1l'Ssu,1ance is' qistributed -amo.o,g the non· ' 
. ~ al ;category States on the following princl¢es :  . 

(i) PopUlation 60 per .cent 

(ii) Tax etIort 10.per cent 

(iii) Assistance to States having per capita 
income below the national average. 

'(iv) SpeciaJ problems 

Total 

20 per certt 

10 percent 

100 per cent 

The formula in ltsprtsent form does not provide ;'or earmarking of any per-
centage or amount for continuing J,llajor irrigation and .power projects. . 
Any change in the criteria 'embodied in the present formula is the pre-
orgative of the' National Oevelopment Council. In this connection it may 
be pointed out that the National Development Council at its meeting 
held on, 8th and 9th November, 1-985 considered and approved the 
Draft Seventh FiVe Year Plan (1985-90). Keeping in view overall consi-
derations, the council alSo approved the Seventh Plan allocation of 
Central assistance for the State Plans worked out on the basis of tbe 
existing, formula viz. the Modifie..i Gadgil Formula. '  .  ' 

[Planning CommisSIOn O. M. No. 1l/7;84-FR dated 24th };'ebruary. 1986] 

Recommendation 

Suggestions have been given from time to' time regarding the need' to 
provide for the anticipated escalation in the Plan sci that the physical 
largets and eon~t t on plOgrammes of the o ~ ts proposed in the 
la~ ure achk\ed. These have not been found acceptable mta-alia 
because it is not possible to predict with any degree of precision "the 
behaviour of prices from year to year. It is also apprehended that 
building in the price rise in the Plan estimate is likely to generate the 
psycholagy of inflation and inflationary expectations and ·as such is would 
be "a risky venture". While the Committee ~o l  not like to go into the 
merits of this issue, they consier that the least that can be done in this 
regard is to u¢ate the estimates in time and make necessalj' provision 
therefor, from year to year. The Conlmittee urge that at the time of 
Anaual Plan discussions this aspect should be tttoroughly gone into and 
itshouId beenflured that 'the on-going projects receive necessary funds 
to maintain the tempo of development. 

IS). 'NC'. 22, Appendix III, para 2.104 of 14ls~ ,Report of P.A.C. 
(Seventh LokSabaha)] 

Action 'Taken 

Although provision for price escalation Is not built into the pJan 
outlays, the increase in the cost of projects due to change in smpe '8S 
also due to rise in cost of materials and wages ~ dulvconsidered at tbe 
tImt-Of c1eCidiUg tho: .1!Danctal aHocation for irrigatiOn }Jrpjectsfor tre 
~' at·lIte tlmt nf the AirtlUaI Plan discuc;slonsbeJd in the '.l'l.amIb1a 
Commission with the officials of the State Govemments and the Central 
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Ministries concerned. The schemewise outlays to be provided ~e dis-
cussed in detail in the Working Group on Irrigation and FlOOd Control 
at the time of the discussions and the updated costs of projects a ~ duly 
cpnsidercd in order to provide adequate outJays, particularly for on-going 
projects, for completion within a reasonable time. If the revised estimated 
cost of projects is more than 10 per cent of the cost as originally .approved 
by the Planning Commission, the need is impressed upOn the represen-· 
tatives of the State Governments to submit the revised estimate for 
examination by the. Central Water Commission, review by the Advisory 
Committee on Irrigation, FlOOd Control and MultJpurpose Projects and 
. acceptance by Planning Commission. This practice will continue to be 
followed with a view to ensuring provision bf necessary funds for com-
pletion of on-going projects within a certain time·:framc. As a result of the 
detailed review carried out during the Annual Plan discussions, it has 
been found in the past that, in the annual allocation of resources, the 
bulk .of 'the outlay is provided for completion of on-going schemos. 

{Planning Commission No. G. 2501513!83-IFC dated 22·12·83J 

Recommendation 

The o~ttee find that in pursuance of ,he recommendations of lhl! 
NccguOlwlIla Committee, State Level CI)!.t Control Cells Co!.t Engineering 
Cells have been set up in a few Stales in or,jer to help in controlling 
costs and keeping the estimates upto-date. Similar cells have been set up 
at the project level also in certain States. The Committee trust that ade-
quate care will be taken in staffing of such cells with qualified personnel. 
The Com!1littee would urge that the States which have not so far set up 
such cells should be persuaded to do so in the interest of better project 
planning and for inculcating cost consciousness at all levels. The Planning 
Commission should, therefore, take up this matter with the State Govern-
ments concerned in all earnestness. 

[SI. No. 23, Appendix III Para 2.105 of 141st Report of the P.A.c. 
(Seventh Lokk Sabha)] 

Action Taken 

The iPlanning Commission issueJ a circular letter No. 16(74) 183-
I&CAD dated 20-12-1983 e est~n  all tate o e n ~nts to set up COit 
control cl!lls at the StatelProject level for ifl'igatio:t projects at the earJiest. 
Five States viz., Uttar Pradesh, Gujarat, Goa-Daman and Diu, Mabarashtra 
and Haryana had replied while the States of Assam and Tamil Nadu had 
only aclcQowleJged thereeeipt of this circUlar. t lt ll'e esentat ~ 

~ e requested at different forums including Annual Plan discussions for 
expediting the creation of such cells. A reminder is being issued separately. 
to those States who have not yet set up such cost oontl01 cells for irrigation 
projects or they have not yet replied. The replies of the States received 
on the ab<;lve mentioned suggestion are mentioned as follows ;-

(A) Uttar Pradesh 

Monltoring Cells have been set up .in Sarju Nahar Pariyojana, Sharda 
Sahayak iPrQject, Madhya Ganga Nallar .Sta&e-1. These cells would lOok 
after 'work ~  cost control also.' . 
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(B) Gujarat 

Cost Control Cells,. one at state level and two at project levels i.e. one 
each at Da.,nanganga Project and Karjan Project are functioning since 
August, 1980. The action for establi!lhing project level e~ for Sukhi, 
Sippu end Zankhari Projects b under process. 

(C) Gail) Daman & Diu 

The Central Planning Organisation of Irrigation Department of this 
administration will look after the work of irrigation project including the 
rates and cost estimates. The Administration felt that there is no need to 
set up separate Cost Control Cello; in the Union Territory. 

(0) Malulrashlra 

All os~ le reasons for the increase in the cost of project are usually 
gone into and ana1ysed while seeking revised Administrative Approval 
to the project. These  are scrutinis.ed at the State level in the Irrigation 
Department by the Project Branches and got cleared flOm the Finance 
Department. Moreover, the yeary schedule of rates at the state level 
are decided by the Committee under the chail'!J1anship of the senior 
most Chief Enjincer which will be really useful in on to n~ and con-
trolling the cost of tbe projects. 

(E) Haryana 

A project circle headed by a Superintending Engineer is already in 
existence to look after cost control aspect of each project estimate 
costing more than Rs. 30 Crores. 

{Planning Commission U.O. No. 16(74)!84-I&CAfJ dat.:d 23-1-1986.] 

RecOllUDelldation 

So far as the under utilisation of the potential under majorlmedium 
irrigation to the extent of 4 million hectares is concerned, the Committee 
have been informed that it has not been possible to· utilise fu11v the 
potential created because of the difficulties faced by farmers in the 
levelling of their lands, in construction of el~  channels and supply .of 
other inputs for ~ate  agriculture. The Committee wish to clarify that 
apart from the lag In the development of the command, the availability 
of water in storage reduced by siltation and loss of water in transmission 
by ~ a e also contn'bl1te in no small measure to this phenomenon. The 
Committee have dealt with these problems in !lome detail in .the succeeding 
sections of this report. The :o;itualion calls for an nte ~ ate  alld inter dis-
ciplinary view of the irrigation projects even at t ~ initial project formu-
lation stage. Command Area Development should form an essential part 
of this and maintenance of irrigation system should received adequate 
attention. 

lSI. No. 27, Appendix nl, para 3.27 of the 141st Report of tho 
Public ~ o nts Committee, 7th Lot Sabha] 
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Adion Taken 

. Slace the .Com,mittee. bave.observed ·that tilC-problet,n$ mentioned by 
them have been dealt with, irt some det.ail, in the succeeding sections: of 
the R.eport, no specific action is caUed for <?!1 this recOmmendation .. 

In regard to the observation. fo;' the need for an integrated inter dis-
ciplinary view, the project· formulation stage ittie1f, it IJi8}' be ,mentioned 
that the guidelines issued by the Central Water Commission do require 
of the I ~t on Departments of the ~ate Governments that they should 
consult. sisteidepartments concerned wih Soil Conseniaion, SoU Survey, 
Crop Sciences,. etc. and then formulate their project proposall!. COIrunand 
Area Development m,easures like land levelling, construction of field 
channels and of field drains, are to be taken into account while estimating 
the total cost of an irrigation project. In regard to the observation that 
maintenance of irrigation system should receive adequate attention, the 
action taken note all recommendation No. 29 may kindly be seen. 

{Ministry 01 irrigation O. M. No. 14:.1-83-Coord, dated 9-2-1984] , 

Recommendation 

A study made by the 'Planning Commission with regard to the !ihort-
fall in production, of foodgrains consequent upon the 1l0n-materialisation 
of the irrigation potential to the targetted levels, shows that the cumullW,ve 
loss since the commencement of the First Plan is in the region of 23 to 
30 million tonnes. However, according to the Planping Commission, 
these calcl11ations suffer from a bias toward.; exaggeration since they are 
based on the assumption that corresponding supply of fertilizers, seeds 
and credit in agriculture and e ~nt, steel and other' ma,ior inpUts in 
construction of the irrigation sector w<'uld have beeD fully adequate. 
From a general view of the earlier plans, however, this would eppear to 
be an unrealistic assumption. 

The fact cannot be disputed that the loss to the couBtrybotb on 
account of non-materialisation of ta,gcts of -creation of irrigation potential 
as well as non-utilisation of the irrigation potential already created, is 
bound to be colossal. The Committee, therefore, ~e that the ongoing 
old projects should be completed without further delay an.i the ~ of 
augmenting production in the irrigated area!> 3{ld devising Dleasures to 
a 1~ate optimum utilic;ation of -the available irrigation potential should 
be identified early ~  action initiated as tyart of our planned enckrawlir. . 

[So No. 42 Appendix III of 141stReport of. PAC Seve.nth Lok SabhaJ 

AdJCIIl Take. 

The question of improving utilisation of DOtential created ba.$ been 
~ n~ the attention of Government of India for Quite so ~ time.. In 
1972, the Government' of India constituted a Committee of Ministers to 
e~tl1ll ne t ~ problem in depth., ot se ~ to its rOQOrt: ta 1972, 
~l' I' Illan  Atea Development AuthOl"itiC5 were created which are charged 
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with the. task of utilisation of. irrigation potential in the projects in their 
charge by taking action tQ remove the various constraints. In addition. 
this question is being discussed in the ~ o s regional and other meetings 
with the State Officers from time to titne, including Irrigation Ministers' 
on e ~ es  

As regards the recommendation that ongoing old projects should bo 
completed, t ~ Action Taken Note on e o en at ~ No. 3 (para 
2.49 to 2.51) may kindly be seen. 

Measures to improve utilisation of created irriga·tion potential were 
also discussed in a meeting of Secretaries taken by the Cabinet Sectetary 
on the 15th March, 1983. As a result of the discussions, a Task Force 
under the Chairmanship of Seeretak-y, Department of Agriculmre and 
Cooperation was constituted ti ·make an indepth study and submit their 
report on 

(i) Changes in irrigation practices ilnd pr.ocedure in consonance 
with tile requirement of modern agriculture. 

(ii) Steps required to bring out a I!lore meantrigful inter-action 
between water resources Managers and Agricultural Scientistsf 
Agronomhts to ensUre that o ~ water leads to higher produc-
tivity. . 

The Task Force was also requested to visit three-four projects!command 
areas to arrive at their formulations. 'This Task Force had since submitted 
its report to the Government. 

A Group has also been set up in April, 1983 in the Planning Com-
mission chaired· by Secretarv (Planning) with Secretaires of Agticullure. 
Irrigation now Water Resources, Expenditufe, Rural ~lo ent aDd 
Agricultural Research and Education as members to go into :--: . 

(i) The time-fromelphasingjfinancing of the programmes t)f 
construction of water courses, iidd <:banncls and for r.wuctialf 
of conveyance losses. 

(ii) Monitoring of the impact ·of the three proarammes oudinecl 
in (i) above. 

(iii) Processin·g the report of the Task Force on the steps required 
to strengthen the links bctweeA potential creation, utilisation 
and higher productivity. . 

The Group has met thrice and has considered the various issues 
referred to it, including the recommendations of the Task Force headed by 
the Secretl\ry, Department of Agriculture & Cooperation and have given 
guidelines for its implementation. 

It will t ~s be seen that every possible effort is being made tt) see-
that the gap in utilisation in irrigation projects, is reduced. . 

[MiniStry of Water Reso_ O.M. No. 1411183-Coord datect Dec, 1986] 
Recommendation . 

1 I~ 1  



Jlecomme ... ·tioD 

According to the data made available to die ComDiittee the ~  in 
utilisation of potential under majorlmedium irrigation is to the extent of 
4 'million hectares.' This, according to the o~ttee  is an understate-
ment having regard to the. reduction in storage on account of faster sil-
tation and greater loss of water in transmission than antici.pated. Further 
the claim that there is 100 percent utilisation of the IDlnor irrigation 
,potential of 30 million hectares appears to" be presposterous. The ex-
perience of the common cultivator with regard to operation of tubcwells 
is altogether very sad. No estimate is available of the extent of the loss 
to. the country on account of actual under-utilisation of tho' irrigation 
potential created. There can, however, be no doubt that this is quite 
substantial. 

(8. No. 49 Appendix III (paQl 6.S) of 141st Report of PAC (SeVenth 
Lok Sabha)] 

Aetioa Taken 

, The purport of this recommendatioil is similal to that of recommen-
dation No. 42. Action taken note against that para is relevant here also. 

n ~t  of Irrigation O.M. No. 141 1 I 83-Coord, dated the February 1984] 

Recommendation 

At the mQ.cro level, there, is -!lrgent need to revise tlJe priorities to 
concentrate. on ongoing projects and consolidate the gains by developing 
Command Areas. At the micro level the project planning, implementation, 
monitoring and evaluation need to improve. There has to be an inter-
disciplinary apprQach for an integrated view to make the project a success 
and to create conditions in which the benefits could be optimised. Though 
Irrigation and Agriculture are State subjects the Centre has responsibility 
for overall planning, financing and monitoring as well clearace of indivi-
dval plan projcl.ts besides technical guirJclil:c" and coordinating supply of 
inputs. . 

{S, No. 52, Appendix III, Para 6.8 of the 141st Report of the Public 
Accounts Committee, (7th Lok Sabha)] 

Actioa Taken 

The observations of the Committee have been the subject of specific 
~ en at ons in the earlier chapters of the Report. As regards the 
need for concentration on the completion of ongoinJ!; projects, the action 
taken note on recommendations No.3 and 5 may kindly be seen. Insofar as 
monitoring of projects is concerned, the action taken note on recommen-
dation Nos. 44 and 45 are relevant Interdisciplinary action at the time 
of project formulation is the subject of action Dote on recommendation 
No. 27. The Ministry of Irrigation had set up a ~  Level Committee 
on Organisation Set up of Command Area Development ProgrammO"fa 
MajOr & Mec1iuBl Irrigation projects and Creation of a water M,"8aemeDt 
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aDd Land Development Wing in State Irrigation Departments. In its 
report, submitted m September, 1982, this Committee has recommended 
the setting up of multidiscipHnery teams at the project and Slate .level:i 
for the efficient management of ' irrigation systems. The report of the 
Committee has been forwarded to the State Governments for their con-
sideration. . ..M" ""~ 

[Ministry of Irrigation O.M. No. 1411183-Coord dated 9-2-1984] 



CBAPTERIV 

RECOMMENDATION AND OBSERVATION REPLIES TO 

WHICH HAVE NOT BEEN ACCEPTED D Y COMMITTEE AND 

WHICH REQUIRE REITERATION. 

Recommendation 

At the commencement of the First Plan, the country had a total 
irrigation 'potential of 22.67 million hectares (9.7 m.h. under major 
medium irrigation and 12.9 m.h. under minor irrigation. During the 
period 1951-82 Rs. 16,047 crores have been invested on development of 
major, medium and minor irrigation facilities-Rs. 10,096 crores on 
major and medium irrigation and Rs. 5951 crores (including institutional 
outlays of Rs. , ~  crores) on minor irrigation. The comulative target for 
creation of irrigation potential during this period was 59.57 m.h.' (29.10 
m.h. unedr the major and medum irrigation and 30.47 m.h. 11nder minor 
irrigation) whereas the potential created was only 38.98 m.h. 18.98 m.h. 
under majorlmedium irrigation and 20 m.h. under minor irrigation). This 
represents a shortfall of nearly 33 per cent. 

In reply t,> Unstarred Question No. ,2419 given to the Lok Sabha 
on 8 March .1982 the Minister of Irrigation had ,"on firmed that the target 
of providing irrigation to 5 million hectares  during the period 19;5-76 
to 1978-79 had been fulfilled. From the statement appended to the reply 
the Committee find that the additional potential created during this 
period from major and medium irrigation schelJles was 4.78 million hec-
tares from continuing schemes and 302 million e ta ~, from neW 
schemes, making a tot~l of 5.082 million hectares. The Secretary, Ministry 
of Irrigation however informed the Committee during evidence that the 
potential achieved in the 4 years, 1975-76 to 1978-79 a~ 4.356 million 
hectares. He admitted that "there might have been some error in the 
reply given to Lok Sabha". In a fl1rther note on the subject the Ministry 
of Irrigation have tatoo : 

"The error in the reply to the above unstarred question answered 
inLok Sabha on 8 March. 1982 came to notice during the 
oral evidence before the Public Accounts Committee. On 
verification it has been found that while giving the reply to 
the above question the figures of targets potential for the 
period' 1975-76 to 1976-79 had been furunished instead of 
the actual achievements. A correction statemC'nt is also being 
, ~~nt to the Lok Sabha Secretariat in th'IS regarJ. On the 
basis of information available prjma facie it is an error through 
oversight by the OfIicers who dealt with the reply of the 
Parliament QU'eStion." . 

us 
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'f!1e Committee: view ."1thsa:ious· concern that wron$ iIiformation was 
supplied to the Prune MInister and the same was given 1D a written reply 
to a questlon'in Lok Sabbs by the Minister of Irrigation. ThQ Committee 
wc.uld like the responsibility to be fixed for the cross-examination of 
the officials by the Committee. The Committee would like to be apprised 
of the action taken in the matter as early as possible. 

[So No. 1 Appendix III (Paras 2.45 to 2.47) of 141st Repon of 
Public Accounts Committee, (7th Lok Sabha)] 

Action Taken 

As reported to the Corm:nittee, the matter was investigated and it was 
found that due to an inadvertant error; the. figures relating to target of 
potential were reported as against the figures of potential creatlld. Apart 
from forwarding a correction statement to the Lok Sabha Secretariat, a 
circular was also issued to all the Officers of the Ministry directing them 
to take utmost care in pteparing replies to Parliament Questions and 
ensure that no errors occured in the replies. 

[Ministry of Irrigation O.M. No. 14Jl/83-Coord. dated February, 1984J 

Recommendation 

The Committee observe that out of a total of 205 major irrigation 
projects taken up sinc: Independence only 29 had been compieted till 
the end of 1979-80. In regard to medium  irrigation, the number of, 
projects taken up was 916, of which only 469 could be completed during 
this period. Even after making allowance for hte normal gestation period 
of 10-12 years for major projects, the Committee find that at the com-
mencement of the Sixth Five Year Plan, there were as many 58 projects 
started before 1969 that remained to be completed. Of these, 11 projects 
were carried over from the First Plan (1951-56), 13 from the Second 
Plan (1956-61), 24 from the Third Plan (1961-66) and 10 projects from 
the Annual Plans (1966-69). The Committee have been informed that 
out of I72-on-going major schemes, 88 are Iik!ly to be completed during 
the Sixth Plan while the rest 84 will spill over into the Seventh Plan. 

Admittedly not a single project in the irrigation, power or flood control 
sectors has been completed within the time schedule and within the 
estimates. From the details of cost of on-going major irrigation schemes 
of the Sixth Plan (Appendix I), the Committee find that the latest cost 
estimate is of the order of Rs. 11,680 crow; i.e. an increase of 290 p:r 
cen over the original estimate ot Rs. 4,025 crores, 32 of these projects 
have shown cost overruns of 500 per cent or mOnl. 

The Committee consider this situation to be highly unsatisfactory. 
The Committee urge that topmost priority should be given during the 
Sixth Plan for schemes undertaken during the first three plans and it 
should be en~ e  that these are completed without dclav and without 
further cost escalation. ' 

{So No.3 Appendix m Para 2.49 and 2.51 of J4tstRef'Ol't of Public 
Accounts Committee Seventh Lot Sabba) J 
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AeUOD Taken 

. The State Governments were addressed 'Vide D.O. No. 2ISI83-P, n 
dated 2-9-1983 in respect of major irrigation projects and No. 215183-P. 
Il(B) dated 23-9-1983 in respect of medium projects taken up prior to 
1969, requesting allocation of full requirement of funds for their com-
pletion during the Sixth Plan period itself. As per informtaion available, 
out of 58 major projects brought to the notice of concerned State 
Governments, 26 were 'completed during the Sixth Pian period. Further, 
out of 17 medium projects brought to the notice of State Governments, 
5 have been completed. The remaining major and medium projects have 
spilled over in to the Seventh Plan period. The strate,gy adopted for the 
Seventh Plan is. to complete all the ongoing schemes, particularly those 
which are at an advanced. stage. of completion. . 

[Ministry of Water Resources O.M. No. 1411183-Coord. dated 
December 1986] 

MINISTRY OF WATER RESOURCES 

RecommeDdatioD 

One of the strategieslpriorities of the Sixth Five Year Plan in the 
irrigation sector is preparation of State-wise Master Plans and compila-
tion of all investigations by 1989-90. ~ot a single State bas, howev,er, 
been able to prepare such a plan pending completion of investigations 
needed therefor. The Committee trust that the State Governments would 
realise the desirability and the urgency of· preparing such plans in the 
interest of orderly and phased development· of the precious water re-
sources. The expert assistance of the Central Water Commission should 
be a ~ available to the States in thi5 task in an increasing measure. 

[So No. 13. Appendix-III (Para 2.64) of 141st Report of PAC 
-(Seventh Lok Sabha] 

Action Taken 

A.D.O. letter was sent on 7-9-1983 by Central Water Commission 
from Member (WR) to all Irrigation Secretaries of the State Govern-
ments and to the Union Territories. Oniv 8 out of 23 States acknowled-
ged the receipt of the above mcnti9ned D.O .. but· so far none of the 
States has furnished the requisite Master Plan in pursuance of the above 
mentioned .D.O. The S:ate of Megha\aya has informed that no irriga-
tion 'scheme has yet been commissioned in the State. The State of 
Maharashtra has intimated that the basinwherevised Master Plans are 
under pJ.1eparation. -

Earlier the Working Group for Sixth Plan has also suggested prepara-
tion of Master Plans for irrigation development by the end of 1980 itself. 
The Working Group for VII plan bas suggested that a Hillh Level Com-
mittee in Central Water Commission has to be formed to provide ne-
cessary expertise and 'advice, . so that Mastel' Plans of all the States be-
came available by the end of the Seventh Plan. . 
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In the meantime the National Water Development Agency (NWDA) 
set up in July  1982, has . n e ta ~n water balance studies of peninsular 
river basins, by taking into consideration the Master Plan proposals and 
studies made by the State Governments. 

In the background note placed before the first meeting of the National 
Water Resources Council held in October 1985, t ~ importance of a com-
prehensive Master Plan for a ~ ~ e  basin to cover the entire: range .of 
water use and management actiVIties was duly stressed. This. was also 
generally agreed to by most of the Stales. The National" Water Policy 
document to be placed before the Council.would take due noto of the need 
for Master Plans for suitable incorporation . 

.[Ministry of Water Resources O.M. No. 141 1 1 83-Coord. dated 

December 1986J 

RecommeDdation 

The Second Irrigation Commission (1972) had expressed the view that 
While domestic requirements s o ~  have the highest priority for alloca-
tion of water followed by industry and then by lUigation. The Commis-
sion, however, felt that between irrigation and power generation, priority 
should be given to irrigation. It has been represented to the Committee 
that "hydel power generation often leads to wastage of water. Needs of 
cultivators for water and those of industries for power never match ...... .. 

~ In a single year Chambal Power House released water as much as oae 
MAF (l13rd of the normally stored water), carrying with it an irrigation 
potentiai of 3 to 4 lakh acres. Many reservoirs like Riband are meant only 
for power generation and their releases even do not match with the irri-
gation needs down stream ..... In hydel projects we los: precipus water that 
would otherwise have irrigated large areas of land." The C"mmittee have 
been informed that though irrigation is accorded priority for ~ ot avail-
able water, h1l;Jelpower generation is equally important to meet the peak 
load demand cif power system. "A happy blending of meeting the conflict-
ing requirements of water for irrigation and power has to be evolved 
through system studies and the overall ~ lat on plan so as to ultimately 
meet the ne~s of irrigation without undue wastage". 

While agreeing with the above approach enunciated by the Ministry of 
Irrigation, the Committee consider it extremely essential that a well de-
fined national water policy is enunciated so as to provide for a balanced 
development of the water resources and their utilisation in the larger 

lit national interest. The Committee trust that the National Water Resour-
., ces Council proposed to be se up in pursuance 9f the recommendation of 
the National Development Council would addr-..ss itself to this task as a 
first priority. . .:"" 

[S. NQ. 32, Appendix In (Paras 3.49 to 3.50) of' 141st Report of 
PAC (1982-83) (Seventh 1.ot Sabha)] 
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ActIoDT-. 

Ministry of Water Resources have constituted the National Water Re-
sources Council on 26th March, 1983, under the chairmanship of t ~ 

Prime Minister. One of the functions of the Council is to lay down the 
National Water Policy and to review -it from time to time. The first 
meeting of the National Water Resources Council was held in October 
1985. The Council .was unanimous that wal::lr should be treated as a 
precious and scarce national resource and dealt with as such, and that 
there was urgent need for the formulation of a national policy with a view 
to ensuring an optimal use of the available water resources in the overall 
national interest. Accordingly, it was cbcided to set up a group WIder 
the chairmanship of the Union Minister of Water Resources to prepare 
a national water policy document tor consideration by the Council. 

[Ministry of Water Resources O.M. No. 14jlj83-Coord. dated 
December, 1986) 

Recommendation 

The Committee understand that the cost of ayacut development is not 
being taken into account for· assessing the cost benefit ratio though a 
recommendation to this effect was made by the Irrigation Commission 
(l972)". A Committee to review the criteria adopted for determining the 
casts and benefit of irrigation o e t~ was constituted by the Planning 
Commission in l)a..cember 1981. The Committee would like to be appri-
sed of the action taken in pursuance of the findings of this Committee. The 
present practice of imputing the net increase in the yield in the command 
to irrigation alone is obviously incorrect. It is necessary to take into 
account on the cost sid: all the inputs that go to increase the yield e.g. 
agricultural research and extension, agricultural credit, ayacut development, 
etc. cost benefit analysis of projects sh<?uld necessariiy be preceded by so ~ 

econamic survey of the Command Area. 

[So No. 36 APP3ndix III para 4.11 of the 141sY'Report of PAC 

Seventh Lok Sabha] 

Action Taken 

The Committee's report recommends data ~lle t on by the Indian 
Council of Agricultural Research (lCAR) in respect of crop yieJds accor-
ding to different agro-climatic zones of the country, indicating the research 
stations relevant for such zones. It' was suggested that t ~ estimates may 
be based on the costs of cultivation surveys sponsored by the Deptt. of 
Agriculture. The costs of cultivation studies cou:d be carried out by the 
Department of Agriculture in regions where the data was not adequate. 
In ord:r to facilitate understanding the revised methodology proposed by 
the, Committee, it had recomnmlded that tho project Appraisal Division 
or the Plannin,s. Commission may prepare one or more detailed ~e studies 
to mustratc Its application. . 
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The CommiJt= had recommended the Discounted Cash Flow (DCF) 
Method to. calcutate the Internal Rates of Retum rather thau the ~nt 
vaJ_e.at'll. gM:m discount rate. For selection of a project'.it has recommen-
ded a miftimum eukJft rate of 9 per .cent n e l~a1 ca.re,as and '1 pcu QCIIlt 
in resp"...ct of drwgbt prone, chronically Hood-affected and hilly areas as 
well as for those areas in which 7S per cent of tll: e en a ~e fto,w has 
been ~  

~ e Cotmait&ee bas lugested that the project cost should .takcinto 
account for bene:fit--cost anaiysis, the cost of irrigation upto the field level, 
the cost of on-Iarm development required for ~ utilisation of irrigation 
wat'el", the costs of providing drainage facilities in the command area and 
the economic and psychic costs ussociated with the displacement of per-
sons in the submerJed areas. However, the costs of providing extension 
services, credit and input supply, ma.rkctio,&, etc., bas Jaot been .sugested 
to be 1a:keninto. account as th:se are BeneraJIy ~ l  .to .b: .ioCUllWd 
both for migated and unirrigateci areas. 

The findings of the -Committee are beU\i "lIUliMd inJhe MmisfIY of 
Jrription and. the 'Planning o~  .in c:QIlsU)t,a,tioo. idtbtbe States. 

[Ministly ct Irrigation O.M. No. 1411183-Coord. dated Feb.' 84.J 

. • R.ecDII1QleDdation 

In this context, the Committee note with concern that so . far no in-
depth study has been carried out with a view. to findina .out the :I'foducti-
\lily jelt'el ,in -iRjptedareas, vis-a-vis. uninipted areas. This.u n~ 
. at· -least to Dow the «tent. -to "Which production could be n~ by 
praW.ding turt.ber irriBMion faciiities. 

As :otated 'by the ftanning Commission, an indepth study in this n:prd. 
is .necessary at the regional and State levels for different ,crops and ,for 
different a~ at  conditions. In the view Df the PJanniD,l ,CoIl'llDisl.iGn, 
such a study --should ·be undertaken byamulthdiscipl.inary go.up under ;the 
aegis of institutions iike the -Indian Council of Agricultural Researeil and 
the agricultural uuiversiti:!s. Since the Ministry of Irrigation is also look-
ing after the Command Area Development activity, the PlanningCoJDllljs· 
sion conmder that it will be appropriate that the study is coordinated by 
the Ministry of Irrig',ttion. The ~ ttee urge that the study should be 
initiated forthwith. 

The Committee are surprised to learn that the net ina!ease in yiel4 
in the command of an irrigation project is not assead. lnlhe abseoce 
of such an assessment, the Committee wonders how actual benefit dQJ.ived 
could -be :aseertaiDed· and compared with the project anticipation. Hence-
fEUth such data shOlitd be compiled regularly. 

IS]. No. 39 Uel ~~, AppendlX ill, l'~ 4.24 aild 4.26 of the 141st 
Re.pon of the Public Accounts Committee, 1982-83, 7th Lok Sabha). 

1 1-55;87-17 
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Action Taken 

For constitutine the multi-<iisciplinary groug, as recommended by the 
Committee, the Ministry of Agriculture and the Planning Commission have 
been requested to nominate ~ officers for the Group. 

Ibe Group of officers will also be directed to report 'on the proceaure 
to be advised to the State Governm:!nts for regular compilation of data for 
comparing benefit actually e e~ with that anticipated when the project 
was formulated. 

[Finistry of Inigation O.M. No. 14j1i83-Coord. ~ale  9-2-19841 

Action Taken by Mini'itry of Agriculture 

In order to implement the recommendations made by the Public 
Accounts Committee, the J.)wxLOrate of bconomics & Statistics, Ministry 
of Aariculture, took up (21:1th September, 191:13) the matter with the 
Na:tional ~a  Survey Organisatiu'l (NSSO), Department of Stathtlcs, 
wbo providedtechnicat guioance to tbe State Governments in the matter 
of crop estimation surveys, and advised them to initiate action for estima-
tion of crop yield in the command areas of irrigation projects. The NSSO 
had addressed (19th October, 1983) a communication to aU the State 
Ap-icultural Statistics Authorities (SASAf to ascertain the details of any 
special s ~ s conducted by them in the command areas to assess the 
yield of the crops. 

2. On the basis of tbe information r<;ceived by the NSSO, in Andhra 
Pradesh, the Command Area Development Department conducts separate 
crop estimation surveys for 7 principal crops, i.e. rice, jowar, bajra, maize, 
groundnut, cotton and chillies. Currently, such s ~ s are carried out 
in iour commands, i.e., Nagarjuna "a a~ Project-Right and Ltft,Tunga: 
bhadra Project and Srirama Sagar Project. The crop cutting experiments 
conducted by the Command Area Development Department in these four 
commands have been integrated with· the General Crop Estimation Sur-
veys (GCES) conducted by the State Bureau of Economies & Statistics 
10 as to avoid any overlapping of the a ~ 40m which samples are drawn. 
In addition to the usual sa l~ of two plots drawn t o~ each selected 

lla ~, the yie.ld of the best plot is abo reported in case of Command 
Areas. 

It is also learnt that special crop cutting surveys are being conducted 
in Jammu & Kashmir to know the impact of Command Area Develop-
ment Programme. The sample size for this survey is taken a.5 a matching 
sample from the GeES. 

3. On the basis of the replies received by the NSSO, it transpired 
that sotne States like Haryana, Himachal Prad:!sh, Kerala and the Union 
Territory of 1P0ndicherry are not conducting any such swveys to. assess 
the yield of crops in the commands of irrigation projects: Replies -from 
other -States are awaited. 
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4. The Directorat:! of Economics & Statistics have again requested 
(4th January. 1984), NSSO to advise the various State Governments to 
take up the crop estimation surveys in iriigation commands as part of 
e l~ l crop ~t at on surveys or independently on a regular basis and 
proVlde the necessary technical guidance in this respect. The matter 
would be pursued with the NSSO and the States 50 that a regular report-
ing . s~ste' l is. est~ I e  for estimating yields of crops in the commands 
of ImgatIOn proJects. 

[(Min.,Deptt. of Agriculture & Cooperation ;Dueclorate of Eccnomks & 
Statistics) O.M. No. 1-3!83(AS)(Com.)-ES dated 4-1-1984)] 

RecoDlllllenclatfon 

"In 19--15-46, ;.e., just before In e~n en e, the return from irrigation 
schemes was Rs. 7.92 crores on an investment of Rs. 149 crores, i.e. 5.3 
per cent. This came down to Rs. 1 crore in the following year and there-
after the irrigation and multipurpo,ie projects have been consistently 
showing losses. These have mounted from nearly Rs. 154.6 crores in 
1975-76 to Rs. 424.75crores in 1981-82 (Budget Estimates), both in 
respect of irrigation (commercial) and multipurpose river valley projects, 
In the successive Five Year Plans, the Planning Commission have been 
e a~ s n  the need for revision of the rates with a view to cover at 
least the maintenanCe. operation and depredation charges and also yfeld 
somc interest on the capital. The Committee find that the National De-
velopment Council have also heen exercised over the matter. ,Howevet. 
the resolutions passed by the Council have remained only a pious wish 
and ,the losses on the irrigation and muldpurpose river valley projects 
continue to mount. 

The Fifth Five Year Plan document had pointed out that in certllin 
States, receipts from irrigation were not sufficient even to cover the work-
ingexpenses and this in fact a o ~te  to s s s n~ of farmers--rather the 
relativeJy better off farmers. It was therefore emphasised that the irriga-
tion system should no 10njZCr be a burden on the State's finances. Again, 
the Sixth Plan stipulates that t ~ minimum objectives should be to set 
rates at Ievds so as to cover the o n~ expenses and brin!! additi(lnal 
resources to the tune of Rs. 325 crores over the Plan period. The Com-
mittee find that the cumulative Tosses were of the order of Rs. 2053 crores 
between 1975-76 and 1981-82. Ohviously. this situation cannot and 
should not be allowed to contirrue in the develooment schemes in this 
vital area of our economy have to be pursued with the eGme"tness thM is 
called for to make up for the heavy shortfalls caused by paucity of resour-
ces. The Committee see no reason why' the bie land owners who are t ~ 

oriocloal beneficiaries of the irrieation faci'itie<;. should continue to be 
I l s ~ any longer thous:rh it may beinstified ifi the case of sman ana 
mar!!i""l farmers and share-croopers. The Committee would therefore 
like this matter to he thra<:hed 011t at the ne~t conference of Chief Min'" 
st~ ~ c;,. that the oft-repeated e o t t on~ o( lhe planners are translat.!6 
into action without further los!> of time." 

rs. No. 43. Aonendix III, Paras 4.39 and 4.40 of thp. 141 ~t Report of Pub-
Hc Accounts Committee (1982-83) (Seventh Lok Sahha)·l 
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Action Taken 

The Seventh Five Year Plan has st es~ ed upon the need for under-
tRting measures for minimising irrigation lmses. The draJt Seventh Plan 
document has pointed' ~ t that : 

"Among the departmental enterprises of the State Govt'rnments, recei-
pts fr"Dl multipurpose, major and medium irrigation works areexpecled' 
to fall short of working expenses by Rs-. 966 cr.ores over the SltVltDt.I'I Plan 
period. Water rates need to be tued at teason®le le~ls 1o'O as to reduce 
the recurring llurden of subsidies to irrigation works on the States' current 
revenues. During the Sixth Plan, the States have raised not more than 
Rs. 79 crores through revision in the irrigation rates against the target of 
I\s.. 325 ¢1'0fes. During the Seventh Plan period, t ~ States have nece.ssa-
rily to rat!le the irrigation rates with a view to covering at least the work-
bIg expenses." 

The National Deve:opment Council which met on t1te 8th and 9th 
N9YODlber, 19&5 has approved tbe. Draft Seventh Plan and has tITus cn-
dorse4 the above appl!08Ch. 

{Planning C€lmmission O.M. No. 1117184-FR dated] 

The first Conference of State Irrigation MinisteJlS held ia 1975 had 
recognised the importance of monitoring and evaluation of Plan Projects. 
The Conference had e o n en e~ the seuing up of an ctfecti:ve moni-
tOrin, oraanisation at pro;eet, State and (JeDtw levels. A£a>rdiAgly a 
Central MonitoriDg Cell was set up in the CeDtral Watct Commis&ion in 
AuJUst 1915. OVcr the yeaiSp the CelJ has beeJl. stl'eAglbencd and at 
present it monitors 66 selected major iITigatioR projecU in the COlmtry. 
Tbe Commlaee, however, find that the progress ill seuigg 1IIp the moni-
toaDi organisations at the projeet and Slate levels has been laniRg behind 
in certain Staks. The ~t  Five Year Plan document bas also pointed 
out that adequate organisation an~ s ~e ll  do not exist at present tor 
monitoring and evaluation of Plan projeds aftd programmes at different 
levels. While certain ~tes have created monitoring Cells, they have 
b:en given additional duties. In cer;ain other States, like Karnataka and 
Jammu and Kashmir, the P;anTlling Departments a~ c:anyilig out the 
task of monitoring aiSG. The Committee understand that a proposal for 
providing matching assistance to the extent gf 50 per cent for setting 
up monitoring organisations at tho State and project levels W'dS S1tbmitted 
to the Planning Cammission but a~ not found acceptable as the policy 
is liot to increase the number of centrally sponsored programmes. 

The Committee need hanlly stress the imJ)9itana .a &H'DeCeSSity 
of setting up monitoring cells at the State and project levels for concurrent 
,evaluation and monitotlng of the progress of various Pfl'jects taken up 
under the Five Year P!an to enable timely on course correction,. The 
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Committee therefore desire that the question of setting up such organisa-
tiol15 should be' pursued vigorously Wiih the State GovemmeDts concerned. 

[Sa No. 44 'Appendix III Paras 5.11' &. 5.12 of 141st Report .of PAC 
(Seventh Lak Sabha) 

Action Tuea 

~ observation of the Committee were communicated to the State 
Governments urging them to set up Monitoring cells at the PrQ,ject level 
and at the State :evel, wherever not established so far and wherever 
already set up to ensure that these Cells were not burdened with ' any· 
other work so that these· Cells could concentfate on monitoring at the 
projects. In reply, the State Government of Meghalaya and the Union 
Territory Administrations of Chandigarh, Dadra and Nagar Haveli, Delhi 
and Lakshadweep have infonned that as there are no major or medium 
irrigation projects, there js no need to set up Monitoring Cells at tJtis . 
~ta e, The S'ate Government of Maharashtra have stated that a monitoring 
Call in the SIf.tc level has been set ~,t es es " ea~ on of 8 posts of 
Field Chief Engineers with their offices at Divisional Headquarters for 
ensuring lo~e  control on execution, inclwdingmonitorlng of pto!ects. 
The State Government of Uttar Pradesh have stated that there is a 
Monitorinr Cell at State level and tlmree at Pr.")ject leveL The State 
Government of West Bengal have infocmed that a State level Monitoring 
Cell headed by a Director assisted by 5 Deputy Directors has b:en set 
uo. The Government of Kerala has set up a Secretarial Level ·Cemmittee. 
The Andaman & Nicobar Administratio::t ha.ve also set up a· mcRitoring 
celL The replies from the remaining State GovernmentslUnion Territories' 
Admjnistratioos are awaited. 

{Ministry of Water Resources O.M. No, 1411 I 83-Coord, dated 
D:cember, 1986] 

ReccQllJneDdation 

The Second Irrigation Commission has recommended the setting up 
of a Control Board for all large inter-state projects and' State e t~ 

costing Rs, 50 crores or more, with a view to promote the b-..st use of 
man power and equipment. It was further recommended that these 
boards shotM be delegated maximum powers and the Boards in turn 
should be liberal in delegating powers to the Chief Engineer; of projects 
in the interest of efficiency. The Committee find that in pursuance of 
the recOIl"1merldation Control Board ,have been set up for the three 
projecfs handled by the Ministry of Irrigation. viz" Betwa River Board. 
ansa~ Control Board and Mahi Control Board. The Government of 
India is also represented on 8 other Boards set up by the State ~'e n

ments. Two inter-State Control Boards have been set up bilaterally by 
the States, The Government' of Madhya Pradesh ~ set up a o~t ol 
Board for all maior projects in the State, in respect of other projclctS. no 
information is available with the Government of India as to the ea~ons 
why the . State Governm:nts have not found it necessary to set up such 
Control Board. 

.. 
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Delays in decision-making at various levels have been a common 
feature in the execution of various o t~  Adequate delegation of 
financial powers has been emphasised from time to time, viz.! by the 
Third Irrigation Ministers Conference held in 1977 and by the Working 
Group constituted by the Planning Commission in May, 1980. However, 
the progress in this regard does not appear to be very encouraging. The 
Committee would like the matter to be pursued with the State Govern-
ments concerned. So far as major irrigation projects are concerned, the 
Committee consider it imperative that Control Boards comprising repre-
sentatives of the Central and State Governments and other agencies 
concerned are set up without loss ot time. The qu.estion of delegation of 
adequate powers to these Boards as well as to the Chief Engineers of 
the projects in the interest of their speedy execution should be pursued 
yjgorously both by the Pianning Commission land the Ministry of 
irrigation. . 

[So No. 45, Appendix III, Para 5.13 & 5.14 of 141st Report of PAC 
(Seventh Lok Sabha)] 

Action Taken 

The question of setting up of Control Boards was taken up with 
State Governments in August, 1983. In response, the Government of 
Karnataka, a '~ stated that since there already exists a Major Irrigation 
Projects Control Board in the state with sufficiently vast functions for 
speeding up the .constmction activities, it is not felt necessary to set up 
Control Boards for each project costing more than Rs. 50 crores. The 
State o e ~nt of Manipur have replied that a Control Board tor 
Thoubal and Khuga projects was set up in November, 1982. The State 
Government of· Kerala have accepted the recommoodation. Response 
from remaining States is awaited. 

[Ministry of Wat(:r Resources O.M. No. 1411 j83-Coord. dated 
December,  1986) 



CHAPTER V 

RECOMMENDATIONS AND OBSERVATIONS IN -RESPECT OF 
WInCH GOVERNMENT HAVE FURNISHED INTERIM  REPLIES 

RecollUlllendation 

Thrro has been general criticisms that persons en ~te  with 
responsibility for planning, investigating and designing. of projects arc not 
most competent. The Committee ~o l  stress that carrier prospects and 
other material incentives should be such as would attract talent in this 
area. They desire that the Ministry of Irrigation should evolve a model 
personnel policy in this regard in consultation with the Department 01 
Personnel & Administrative Reforms and command to the States for 
adoption so that this significant lacuna,: in the planning process could 
be removed. 

[SI. Nc. 16, Appendix III, Para 2 76 o! 14tst RepCirt of Public 
Accounts Committee (Seventh Lok Sabha)] 

Action Taken 

The suggestion of the Committee is noted for consideration. A 
Personnel Policy Paper tor attracting competent Engineers lor the 
investigation, planning and designs of Irrigation Projects is being considered. 
However, these will involve decision on various aspects, its finalisation 
would take some time. It may be that Department of Personnel and 
Administrative Reforms may also have to be consulted. 

[Ministry of Irrigation O.M. No. 141 1 J83-Coord. dated 
February, 1984] 

Recommendation 

As regards criteria for investment, unlike in the case of Public Sector 
Industrial Projects, no minimum economic rate of return is applied by 
the Planning Commission (or clearance of Irrigation Projects. Having 
regard to the need to ensure optimum use of scarce resources, the Com-
mittee e o ~n  that suitable criteria for investment in irri&ation 
facilities . should be evolved. . 

it [So N'l. 34, Appendix In, Para 4.9 of the 141st Report of PAC 
r (Seventh Lok Sabha)] 

ActiOll T .... 

The recommendation of the P.A.C. has been carefully noted to examine 
this aspect. The Planning Commission had constituted a Committee headed 

129 
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by Shri Nitin Desai .. The report of the Committee has been circulated 
amongst the State 90vemments for their comments. Further action will 
be taken on receipt of ,the obsuvatioos from State Governments in 
consultation with Planning CommisSion. 

{Minisay of Water Resovrces O.M. No. 14/l183-Coord. dated 
December, 1986] 
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2. The Committee considered and adopted the following draft Reports 
With some amendmentsjmodifications as shown in Anncxures T, II'" and 
111* : 

(i) Draft Report on Action Taken on recommendations contained 
in thc 141st Report (7th Lok Sabha) relating to Planning 
Process and Monitoring Mechanism w.r. to Irrigation Projects. 

(ii) '" 

(iii) '" 

'" 
• 

'" 
'" 

'" 
• • 

3. The Committee authorised the Chairman to finalise the draft 
Reports in the light of the above modifications and other verbal conse-
quentiaL ~ an e~ arising ·out of factual verification by the Audit and 
present them to the House. 

The Committee then adj()urned 



.4NNEXURE J 

4 ~" l ~ntsI o ll eatl n' nta ~ by PubUc kctlflnt. eomntln. In Drtdi Re]lflt1 .. 
fICtion ta ~" by o n~nt on the 141st Report (7th Lok Sobha) relatl", ttl p1annl", 

proC(JI and monitoring mechanism with ,eferince 10 Jrriptlon PrO/ecfl. 
---_ .. __ .-

PflI/e Para No. Lines For RIad 

6 1.11 1-2 Meven at ........ Pian ·"an 31 March. 1987" 
(from below) period" 

8 1.14 S "increased" "additional" 

9 1.14 S "generanyagreed to" "accepted" 

11 1.17 4 Dekt. the word "keepiQI" . 

11 1.17 8 "sa tisraction" "rel1'et" 

11 1 . 17 l6-l2 IHl4le the sentence "The CounciJ 
rccoanised .......... of the Council". 

27 1.31 2 "State Government" "State Governmeat 
other than Kama-
.taka, Maniput aai 
.K.erala .. 

w 
1 LSS187-19 
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at
io
ns
 
t
o 
co
nc
er
ne
d 
Mi
ni
st
ri
es
 

fo
r 
ne
ce
ss
ar
y 
a
Cti
on
. 
t
h
Us
, 
t
h
o
u
g
b 
ac
ti
o
n 
ha
d 
be
en
 
i
ni
ti
at
e
d,
 

no
 
fi
na
l/
co
nc
re
te
 
re
su
lt
 
ha
d 
e
me
.r
ge
d. 
Th
er
ef
or
e, 

~
a
n
n
n
 

Co
m
mi
ss
io
n/
Mi
ms
tr
y 
of
 
Wa
te
r 
Re
so
ur
ce
s 
et
c. 
we
re
 
as
ke
d' 

in
 
Ma
y 
19
85
 
to
 
fu
rn
is
h 
u
p
da
te
d 
Ac
ti
o
n 
T-
ak
en
 
No
te
s 
o
n 

re
co
m
me
nd
at
io
n 
No
s. 
3,
4,
1
3,
1
7,
1
8,
 
2
3-
2
6,
3
1-
3
5,
3
7,
 

4
1,
-
4
7 
a
n
d 
51
 
by
 
15
 
J
u
ne
, 
19
85
. 
T
he
 
Co
m
mi
tt
e¢
 
re
gr
et
 t
o 

ha
ve
 
t
o 
ob
se
rv
e 
t
ha
t 
u
p
da
te
d 
Ac
ti
on
 
:
Ta
ke
n 
N
ot
es
 
we
re
 

fu
rn
is
he
d 
t
o 
th
e
m 
af
te
r 
a 
co
ns
id
er
ab
le
 d
el
ay
. 
Wh
it
e 
th
e 
sa
me
 

we
re
 
re
ce
iv
ed
 
fr
o
m 
th
e 
Pl
an
ni
ng
 
Co
m
mi
ss
io
n 
i
n 
t
w
o 
l
ot
s 
in
 

Fe
br
ua
r
y-
Ma
rc
h 
'1
98
6 
t
~
 
Mi
ni
st
r
y 
of
 
Ir
ri
ga
ti
o
n 
fu
rn
is
he
d 

t
he
 n
ot
es
 
as
 
la
te
 a
s 
De
ce
mb
er
 
19
86
. 
It
 i
s 
u
nf
or
t
u
na
te
 
t
ha
t 

th
es
e 
re
co
m
me
nd
at
io
ns
 w
er
e 
n
ot
 
gi
ve
n 
t
he
 s
pe
ed
y 
at
te
nt
i
ol
t 

t
ha
t 
th
ey
 d
es
er
ve
d. 
Th
e 
Co
m
mi
tt
ee
 
tr
us
t 
t
ha
t e
ff
ec
ti
ve
 s
ui
ta
bl
e 

ar
ra
ng
e
me
nt
s 
wil
l 
be
 
ma
de
 
t
o 
en
su
re
 
,t
ha
t 
Ac
ti
o
n 
Ta
ke
n 

No
te
s 
o
n 
th
e 
Re
co
m
me
nd
at
io
ns
 
at
e 
se
nt
 p
ro
mp
tl
y 
a
n
d 
wi
th
in
 

t
he
 
pr
es
cr
i1
ce
d 
ti
me
-l
i
mi
t. 

' 

- t 



.. 
2. 

1.
7 

3. 
1.
1
0 

4. 
1.
13
 

1i
I 

Pl
a
n
ni
n
g/
Wa
te
r 
Re
s
o
ur
ce
s 

~
 

-
4
0-

-.
Jt 

~
 

"
1~

tt
~ 
c?
n
n
ot
 
a
~
t
 
as
 
sa
ti
sf
ac
t
or
y 
t
he
 

e
x
pl
a,
n'l
ti
o
n 
t
h'
lt
 
i
nc
or
re
ct
 
fi
gu
re
s 
we
re
 
gi
v
e
n'
· 
du
b 

t
o 
a
n 
ia
aJ
ve
it
a
ut
 
ei
T0
f. 
T
he
 
C
o
m
mi
tt
ee
 
ha
d 
i
n 
th
e 

~a
lt

 
r.
:!
co
:u
:n
cn
d:
lt
io
n 
de
si
re
d 

t
ha
t 
re
sp
on
si
bi
li
t
Y 

b
e 
6
xe
d 
f
or
 
t
hi
s 
se
ri
o
us
 
la
ps
e 
w
hi
c
h 
w
o
ul
d 
ha
ve
 
g
o
ne
 
~
 

n
Qti
c
C4
 
b
ut
 
f
or
 t
he
 c
r
os
s 
e
xa
mi
na
ti
o
n 
of
 t
he
 o
ff
ic
ia
ls
 
b
y 
t
~
 

C
o
m
mi
tt
ee
 
ar
id
 h
a
d 
de
si
re
d 
t
ha
t 
t
he
 C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 i
o 

be
 
a
p
pr
ai
se
d 
of
 
t
he
 a
ct
i
o
n 
ta
ke
n 
i
n 
t
he
 m
at
te
r.
 
Oe
s
pi
te
 
tb
iS
 

sp
ec
if
ic
 r
ec
o
m
me
n
da
ti
o
n,
 t
he
 M
i
ni
st
r
y 
'
of
 Ir
ri
ga
ti
o
n 
ha
d 
d
o
ne
 

n
ot
hi
n
g 
m
or
e 
1
ha
n 
is
s
ue
 e
x
h
or
ta
t
or
y 
i
ns
tr
uc
ti
o
ns
 t
o 
al
l 
a
n
d 

s
u.
n
dr
y;
 T
he
 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
r 
t
ha
t 
t
he
re
 
ha
s 
be
e
n 
gr
os
S 

ne
gl
ig
en
ce
 
at
 
va
ri
o
us
 
le
ve
ls
, 
a
n
d 
sp
ec
if
ic
 r
es
p
o
ns
i
bi
li
t
y 
m
us
t 

be
 
fi
x
e
d 
at
 
al
l 
t
he
se
 l
ev
el
s, 
f
or
 
t
hi
s 
se
ri
o
us
 
la
p
Se
, 
ne
gl
ig
en
ce
 

a
n
d 
ca
re
le
ss
ne
ss
. 
Ac
ti
o
n 
ta
ke
n 
s
h
o
ul
d 
b
e 
i
nt
i
ma
te
d 
t
d 
th
e 

o~
l
l
tt
ee
 w
it
hi
n 
a 
pe
ri
o
d 
of
 f
o
ur
 m
o
nt
hs
. 

'  
. 

T
he
 
C
o
m
mi
tt
ee
 
n
ot
e 
wi
t
h 
c
o
nc
er
n 
t
ha
t 
o
ut
 
of
 5
8 
ma
j
or
 

pr
oj
ec
ts
 
a
n
d 
17
 
me
di
u
m 
pr
oj
ec
ts
 
br
o
u
g
ht
 t

~ 
t
he
 n
ot
i
Ce
 ~

~
 t
he
, 

c
o
nc
er
ne
d 
St
at
e 

o
e
n
~
n
t
s
,
 
on
ly
 
26
 
ma
j
Or
 
a
n
d 
5 

a
l
~
 

we
re
 

o
l
e
t
e
~

n
 t
he
-
Si
xt
h 
Pl
a
n 
pe
ri
o
d.
 T
he
 
o
n

~
 

c
o
ns
i
de
r 
t
he
 s
it
ul
lt
i
o
n 
t
o 
be
 
hi
gh
ly
 
u
ns
at
is
fa
ct
or
y 
a
n
d 
\
Vo
wd
 

li
ke
,t
o,
 b
e 
a
p
pr
is
e
d 
of
 t
he
 p
r
o
gr
es
s 
i
n 
t
he
 '
Co
mp
le
ti
on
 o
n
l
1
~
 

Pt
oj
ec
ts
 
w
hi
c
h 
h
a
d 
be
en
 
st
ar
te
d 
be
f
or
e 
1
9
6
9 
a
n
d 
w
hi
c
h 
i'
o-

~
 t
o 
b
e 
c
o
m
pl
et
e
d 
on 
3
1-
3-
1
9
8
7.
 
. 

' 

'1
"h
e 
C
o
m
mi
tt
ee
 
i
n 
t
he
ir
 e
ar
li
er
 R
e
p
or
t 
ha
d 
p
oi
nt
e
d 
o
~
 

t
ha
t 
o
ne
 
or
 
t
he
 
st
ra
te
gi
es
/
pr
i
or
it
ie
s 
of
 
t
he
 S
i
xt
h 
Fi
ve
 

~
 

Pl
a
n,
.i
n 
ir
ri
ga
ti
o
n 
se
ct
or
, 
ha
d 
be
e
n 
t
he
 p
re
pa
ra
ti
o
n 
of
 '
 Sl
at
e-

wi
se
 
Ma
st
er
 
Pl
a
ns
 
a
n
d 
c
o
m
pl
et
i
o
n 
of
 
al
l 
i
n
ve
st
i
ga
ti
o
ns
 
b
y 

19
89
-9
0. 
H
o
we
ve
r,
 
n
ot
 
a. 
si
ng
le
 
St
at
e.
 
ha
d 
'
pr
e
pa
re
d 
s:!
ch
' 
a' 

pil
Ul
. 
pe
n
di
n
g 
c
o
m
pl
et
i
ol
) 
of
 
i
n
ve
st
i
ga
ti
o
ns
 
ne
e
de
d 
t
he
re
f
or
. 

I
n 
Vl
C
W 
of
 
t
hi
s 
t
be
 
C
o
m
mi
tt
ee
 
ba
d 
de
si
re
d 
t
h
at
a
d
df
ti
o
n
al
 

e
x
pe
rt
 
as
si
st
a
nc
e 
of
 
t
he
 
~
t
a
l
 
Wa
te
r 
C
o
m
mi
ss
i
o
n 
s
h
o
ul
d 

~
 



1 
2 

3 
~
 

4 

. b
e 
ma
de
 
av
ai
la
bl
e 
t(
) 
t
he
 S
ta
tt
s.
 
T
he
 
Mi
ni
st
r
y 
of
 W
at
er
 
R.
e-

s
o
ur
ce
s 
i
n 
t
he
ir
 a
ct
i
o
n 
ta
ke
n 
re
pl
y 
ha
ve
 
st
at
e
d 
t
ha
t 
a
U 
Ir
ri
-

ga
ti
o
n 
Se
cr
et
ar
ie
s 
of
 
t
he
 S
ta
te
s 
we
re
 
a
d
dr
es
se
d 
o
n 

~
1

 
b
ut
 
n
o
ne
 
of
 
t
he
 S
ta
te
s 
ha
ve
 
s
o 
fa
r 
fu
rn
is
he
d 
t
he
 r
e
q
ui
si
te
 

Ma
st
er
 
Pl
a
n.
 
T
he
 
Me
gh
al
ay
a 
St
at
e 
ha
s 
re
p
or
te
d 
t
ha
t 
n
o 
ir
ri
-

ga
ti
o
n 
sc
he
me
 
ha
d 
yt
t 
be
e
n 
c
o
ns
tr
uc
te
d 
i
n 
t
he
 S
ta
te
, 
wh
il
e 

il
l 
Ma
ha
ra
s
ht
ta
 
it
 w
as
 
st
at
e
d 
t
ha
t 
ba
si
n
wi
se
 
re
vi
se
d 
Ma
st
er
 

Pl
an
s 
we
re
 
u
n
de
r 
pr
e
pa
ra
ti
o
n.
 T
he
 
C
o
m
mi
tt
ee
 
ar
e 
c
o
ns
tr
ai
ne
d 

t
o 
ob
se
rv
e 
t
ha
t 
t
he
 
St
at
e 
G
o
ve
r
n
me
nt
s 
ha
ve
 
n
ot
 
re
ac
te
d 

pr
o
m
pt
l
y 
t
o 
t
he
ir
 s
ug
ge
st
io
n 
a
n
d 
ha
ve
 f
ai
le
d 
t
o 
a
p
pr
ec
ia
te
 
t
he
 

ur
ge
nt
 
ne
ce
ss
it
y 
of
 p
re
pa
ri
n
g 
Ma
st
er
 
Pl
an
s 
i
n 
t
he
 i
nt
er
es
t 
of
 

or
de
rl
y 
a
n
d 
p
ha
se
d 
de
ve
lo
p
me
nt
 o
f 
t
he
 p
re
ci
o
us
 w
at
er
 
re
so
ur
ce
s 

a
n
d 
wo
ul
d 
ur
ge
 
G
o
ve
r
n
me
nt
 
of
 I
n
di
a 
t
o 
ta
ke
 u
p 
t
he
 m
at
te
r 

at
 t
he
 h
ig
he
st
 
le
ve
l 
wi
th
 
t
he
 S
ta
te
s 
t
o 
ex
pe
di
te
 
in
ve
st
i
ga
ti
o
ns
 

a
n
d 
f
or
m
ul
at
i
o
n 
of
 M
as
te
r 
Pl
an
s. 
It
 i
s 
al
s
o 
pe
rt
i
ne
nt
 
t
o 
o
b-

se
rv
e 
t
ha
t 
t
he
 W
or
ki
n
g 
Gr
o
u
p 
f
or
 -
Si
xt
h 
Pl
a
n 
,
ha
d 
su
gg
es
te
d 

pr
e
pa
ra
ti
o
n 
of
 M
as
te
r 
Pl
a
ns
 
fo
r 
ir
ri
ga
ti
o
n 
de
ve
lo
p
me
nt
 
by
 t
he
 

t
he
 
e
n
d 
of
 
19
80
. 
Su
bs
eq
ue
nt
ly
, 
t
he
 
W
or
ki
n
g 
Gr
o
u
p 
fo
r 

Se
ve
nt
h 
Pl
a
n 
ha
d 
al
so
 
de
si
re
d 
t
ha
t 
Ma
st
er
· 
Pl
a
ns
 
of
 
al
l 
t
he
 

St
at
es
 
s
h
o
ul
d 
be
 
a
va
il
a
bl
e 
by
 
t
he
 e
n
d 
of
 
t
he
 S
e
ve
nt
h 
Pl
an
. 

I
n 
t
hi
s 
co
nt
ex
t, 
th
e 
C
o
m
mi
tt
e 
n
ot
e 
t
ha
t 
m
os
t 
of
 t
he
 S
ta
te
s 

ha
d 
ge
ne
ra
ll
y 
ac
ce
pt
ed
_ 
t
he
 i
m
p
or
ta
nc
e 
of
 
a 
C
o
m
pr
e
he
ns
i
ve
 

Ma
st
er
 
Pl
a
n 
f
or
 e
ac
h 
ri
ve
r-
ba
si
n 
t
o 
c
o
ve
r 
t
he
 e
nt
ir
e 
ra
n
ge
 o
f 

wa
te
r 
us
e 
a
n
d 
ma
na
ge
me
nt
 
ac
ti
vi
ti
es
 
i
n 
t
he
 f
ir
st
 m
ee
ti
ng
 
of
 

t
he
 N
at
i
o
na
l 
Wa
te
r 
Re
so
ur
ce
s 
Co
un
ci
l 
he
l
d 
i
n 
Oc
t
o
be
r 
19
85
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
u
na
bl
e 
t
o c
o
m
pr
e
he
n
d 
t
he
 r
ea
so
ns
 f
or
 n
ot
 

ex
pe
di
ti
ng
.t
he
 i
nv
es
ti
ga
ti
on
s a
n
d 
pr
e
pa
ra
ti
o
n 
of
-
Ma
st
er
 P
la
ns
. 

It
 
is
 
ob
vi
ou
s 
t
ha
t 
pr
e
pa
ra
ti
o
n 
of
 
St
at
e-
wi
se
 
Ma
st
er
 
Pl
a
ns
 

wo
ul
d 
ac
ce
le
ra
te
 
t
he
 
or
de
d
y 
a
n
d 
p
ha
se
d 
de
ve
lo
p
me
nt
 
of
 

wa
te
r 
re
so
ur
ce
s. 
T
he
 
G
o
ve
r
n
me
nt
 
of
 I
n
di
a 
s
h
o
ul
d 
re
n
de
r 
all
 

po
ss
ib
le
 
as
si
st
an
ce
 t
o 
t
he
 S
ta
te
s 
in
 t
hi
s 
re
ga
r
d 
t
o 
e
na
bl
e 
t
he
m 

-w .,.. 
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1.
1
9 
an
d 

1.
2
0 

• 

Pl
an
ni
Q8
 
Wa
te
r 
Re
s
o
ur
ce
s 

-d
o-

t
o 
fr
a
me
 t
he
ir
 M
as
te
r 
Pl
a
ns
 
at
 l
ea
st
 b
y 
t
he
 e
n
d 
of
 t
he
 S
ev
en
th
 

Fi
ve
 
Ye
ar
 
Pl
a
n.
 

I
n 
t
he
ir
 
ea
rl
ie
r 
re
c
o
m
me
n
da
ti
o
n 
t
he
 C
o
m
mi
tt
ee
 
ha
d 

de
si
re
d 
e
n
u
nc
ia
ti
o
n 
of
 
a 
we
ll 
t
h
o
u
g
ht
o
ut
 
na
ti
o
na
l 
wa
te
r 

po
li
cy
 
de
si
gn
ed
 
t
o 
pr
o
vi
de
 
f
or
 
a 
ba
la
nc
e
d 
de
ve
l
o
p
me
nt
 
of
 

wa
te
r 
re
s
o
ur
ce
s 
in
 t
he
 l
ar
ge
r 
na
ti
o
na
l 
i
nt
er
es
t 
a
n
d 
t
he
ir
 u
ti
li
-

sa
ti
o
n 
f
or
 
ir
ri
ga
ti
o
n 
a
n
d 
p
o
we
r 
ge
ne
ra
ti
o
n,
 
T
he
y 
ha
d 
al
s
o 

h
o
pe
d 
t
ha
t 
Na
ti
o
na
l 
Wa
te
r 
Re
so
ur
ce
s 
C
o
u
nc
il
 
w
o
ul
d 
ta
ke
 

t
hi
s 
u
p 
as
 
a 
fi
rs
t 
pr
i
or
it
y 
ta
s
k.
 
T
he
 
C
o
m
mi
tt
ee
 
n
ot
e 

t
h
at
 N
at
i
o
na
l 
Wa
te
r 
Re
so
ur
ce
s 
C
o
u
nc
il
 
ha
s 
be
en
 
c
o
ns
ti
-

t
ut
e
d 
o
n 
26
 
Ma
rc
h,
 
19
83
 
u
n
de
r 
t
he
 
C
ha
ir
ma
ns
hi
p 
of
 
t
he
 

Pr
i
me
 
Mi
ni
st
er
. 
O
ne
 
of
 t
he
 f
u
nc
ti
o
ns
 
of
 
t
he
 C
o
u
nc
il
 
is
 t
o 
la
y 

d
o
w
n 
t
he
 N
at
i
o
na
l 
Wa
te
r 
Po
li
cy
 
a
n
d 
t
o 
re
vi
e
w 
it
 f
r
o
m 
ti
me
 

t
o 
ti
me
. 
Ho
we
ve
r, 
t
he
 C
o
m
mi
tt
ee
 
re
gr
et
 t
o 
n
ot
e 
th
lJ
ot 
t
he
 f
ir
St 

me
et
in
g 
of
 
t
he
 N
at
i
o
na
l 
Wa
te
r 
Re
so
ur
ce
s 
C
o
u
nc
il
 
wa
s 
he
l
d 

on
ly
 i
n O
ct
o
be
r,
 
19
85
, 
t
ha
t i
s 
30
 m
o
nt
hs
 
af
te
r 
it
s c
o
ns
ti
t
ut
i
o
n.
 

T
he
 
C
o
m
mi
tt
ee
 
i
n 
t
he
ir
 
ea
rl
ie
r 
re
c
o
m
me
n
da
ti
o
n 
ha
d 

p
oi
nt
e
d 
o
ut
 
t
ha
t 
c
os
t 
of
 
a
ya
c
ut
 
de
ve
l
o
p
me
nt
 
wa
s 
n
ot
 
be
i
n
g 

ta
ke
n 
i
nt
o 
ac
c
o
u
nt
 
f
or
 
as
se
ss
in
g 
c
os
t-
be
ne
fi
t 
ra
ti
o 
t
hr
o
u
g
h 

a 
re
c
o
m
me
n
da
ti
o
n 
t
o 
t
hi
s 
ef
fe
ct
 
wa
s 
ma
de
 
b
y 
t
he
 I
rr
i
ga
ti
o
n 

C
o
m
mi
ss
i
o
n 
(1
97
2)
. 
Pl
a
n
ni
n
g 
C
o
m
mi
ss
i
o
n 
ha
d 
c
o
ns
ti
t
ut
e
d 

i
n 
19
81
 
a 
C
o
m
mi
tt
ee
 
t
o 
re
vi
e
w 
t
he
 c
ri
te
ri
a 
a
d
o
pt
e
d 
f
or
 d
et
er
-

mi
ni
n
g 
t
he
 c
os
t 
an
d, 
be
ne
fi
t 
of
 i
rr
i
ga
ti
o
n 
pr
oj
ec
ts
. 
P
oi
nt
I
DI
 

o
ut
 
t
h
at
 t
he
 
pr
es
e
nt
 
pr
ac
ti
ce
 
of
 
i
m
p
ut
i
n
g 
t
he
 n
et
 
i
nc
re
aa
c 

i
n 
yi
el
d 
i
n 
C
o
m
ma
n
d 
Ar
ea
 
t
o 
ir
ri
ga
ti
o
n 
al
o
ne
 
is
 i
nc
or
re
ct
, 

t
he
. 

o
n
n
t
t
~
e
 .
 h
a
d 
de
si
re
d 
t
ha
t 
a
U 
i
n
p
ut
s 
t
h
at
 
g
o 

t
o 
In
cr
ea
se
d 
Yi
el
d 
e.
g. 
a
gr
ic
ul
t
ur
al
 
re
se
ar
c
h 
a
n
d 
e
xt
e
ns
i
o
n,
 

a
gr
ic
ul
t
ur
al
 
cr
e
di
t 
a
n
d 
a
ya
c
ut
 
de
ve
l
o
p
me
nt
 
et
c.
 
s
h
o
ul
d 
be
 

ta
ke
n 
i
nt
o 
ac
c
o
u
nt
 o
n 
t
he
 c
os
t 
si
de
. 
It
 
wa
s 
al
s
o 
de
si
re
d 

t
h
at
 c
os
t 
be
ne
fi
t 
a
na
l
ys
is
 
of
 
pr
oj
ec
ts
 
s
h
o
ul
d 
ne
ce
ss
a
nl
y 
b
e 

pr
ec
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~
 d
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o
m
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t
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 f
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 C
o
m
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n
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 c
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p
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d
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m
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o
m
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ee
 
wo
pl
d 
Uf
P 

t
he
 
G
o
ve
r
n
me
nt
 
t
o 
se
e 
t
ha
t 
t
he
 e
xa
mi
na
ti
o
n 
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re
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bJ
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at
te
t 
ha
s 
be
e
n 
ha
n
dl
e
d 

in
 s
o 
in
di
ff
er
en
t 
an
d 
ca
s
ua
l 
ma
nn
er
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re
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 t
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at
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r 
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p
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~
a
e
 

t
he
 n
et
ti
 t
o 
se
t 
u
p 
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o
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.
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h
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y 
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ra
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o
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l
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n
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r
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a
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N
a
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a
n
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e
p 
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i
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i
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d 
t
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re
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n
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 C
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 t
h
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d
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n
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ts
 c
os
ti
n
g 
Rs
. 
50
 
cr
or
es
 o
r 

m
or
e 
be
 
ta
ke
n 
u
p 
wi
t
h 
t
h
e 
st
at
es
 w
it
h 
a 
vi
e
w 
t
o 
pr
o
m
ot
e 
t
h
e 

be
st
 
us
e 
of
 
ma
n-
p
o
we
r 
a
n
d 
e
q
ui
p
me
nt
. 
T
he
 
C
o
m
mi
tt
ee
 

n
ot
e 
wi
t
h 
re
gr
et
 t
h
at
 a
lt
h
o
u
g
h 
t
he
 M
in
is
tr
Y 
of
 W
at
er
 
Re
s
o
ur
ce
s 

h
a
d 
ta
ke
n 
t
hi
s 
u
p 
wi
t
h 
t
h
e 
St
at
es
 
i
n 
A
u
g
us
t 
1
9
8
3,
 
al
l 
St
at
es
 

ot
h
er
 
t
h
a
n 
K
ar
n
at
a
k
a.
 
Ma
ni
p
ur
 
a
n
d 
Ke
ra
la
 
ha
ve
 
n
ot
 
ye
t 

re
s
p
o
n
de
d.
 
N
o 
i
nf
or
ma
ti
o
n 
is
 a
va
il
a
bl
e 
wi
t
h 
t
he
 G
o
ve
r
n
me
nt
 

of
I
n
di
a 
as
 t
o 
w
h
y 
t
he
 S
ta
te
 G
o
ve
r
n
me
nt
s 
ot
he
r 
t
h
a
n 
Ma
ni
p
ur
, 

K
ar
n
at
a
k
a 
a
n
d 
Ke
ra
Ja
 
f
o
u
n
d 
it
 n
ec
es
sa
r
Y 
t
o 
se
t 
u
p 
s
uc
h 
c
ot
r
ol
 

B
oa
r
d:
 
w
hi
c
h 
w
o
ul
d 
g
o 
a 
l
o
n
g 
wa
y 
i
n 
re
m
o
vi
n
g 
b
ot
tl
e
ne
c
ks
 

i
n 
t
b
e 
e
xe
c
ut
i
o
n 
of
 S
ta
te
 
a
n
d 
I
nt
er
-
St
at
e 
pr
oj
ec
ts
 
c
os
ti
n
g 

Rs
. 
50
 
Cr
or
es
 
a
n
d 
a
b
o
ve
. 
I
m
pl
e
me
nt
at
i
o
n 
of
 
t
he
 C
o
m
mi
tt
ee
s 

re
c
o
m
me
n
da
ti
o
n 
re
ga
r
di
n
g 
de
le
ga
ti
o
n 
of
 
fi
na
nc
ia
l 
p
o
we
rs
 
t
o 

t
h
e 
B
oa
r
ds
 
as
 w
el
l 
as
 
t
o 
t
he
 C
hi
ef
 
E
n
gi
ne
er
s 
of
 t
he
 

o
e
~
 i
n 

t
h
e 
i
nt
er
es
t 
of
 
t
he
ir
 s
pe
e
d
y 
e
xe
c
ut
i
o
n 
sb
o-
qI
d 
be
 
e
x
pe
di
te
d.
 

T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
a
ga
i
n 
e
m
p
ha
si
se
 t
he
 d
es
ir
a
bi
li
t
y 
of
 p
ur
-

s
ui
n
g 
al
l 
t
he
se
 s
u
g
ge
st
i
o
ns
 
vi
g
or
o
us
l
y 
b
y 
t
h
e 
St
at
e 
G
o
ve
r
n-

me
nt
s.
 

- ~ 


	001
	003
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148



